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LOK SABHA
Saturday, 17th August, 1957

The Lok Sabha met at Eleven of the
Clock

[MRr SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Setbu Samudaram Project

*932. Shri T. B. Vittal Rao; Will the
Minister of Transport and Communi-
cations be pleased to refer to the reply
giwven to Starred Question No. 31 on
the 15th May, 1957 and state:

(a) the progress made upto the end
of July, 1957 with regard to hydro-
graphic survey of Sethu Samudaram
project; and

(b) when 1t 1g likely to be con-
cluded?

The Minister of State in the Ministry
of Transport and Communications
(Bhri Raj Bahadar): (a) and (b).
Triangulation of a part of the area in-
volved was carried out in the 1856-57
survey season The survey work will
take two more survey seasons to com-
plete.

Shri T. B. Vittal Rao: In the second
Five Year Plan, it was stated that
some amount had been allocated for
investigation of thiz scheme May I
know what i1s the total amount for the
investigation?

Shri Raj Bahadur: For the investi-
gations, I think, some allotment should
have been made according to the needs
of the moment. I believe the pro-
gress of work 15 not limited by that
consideration.
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Shri T. B, Vittal Rao: It was stated

that an accurate estimate about the

capital cost of thig project was under

examination. May I know.if that has
been estimated now?

Shri Raj Bahadur: It is for that pur-
pose that these gurveys have been
undertaken The Development Advi-
ser and the Director General of Ship-
ping,—both have been engaged on that
work, the first 1n regard to the
gencral survey of draft ete. and the
second 1n regard to the traffic surveys.

8hri Tangamani: For the year 1957-
58, we have voted Rs 5 lakhs for the
preliminary investigation regarding
this Sethu Samudram Scheme Project.
May we know what is the kind of
work which 1s being taken up for this
year?

Shri Raj Bahadur: Two things have
to be investigated: firstly, how much
of dredging will be required in the
course of the execution of the project.
As far as possible, an accurate esti-
mate of that will have to be made.
The second part 1s, traffic survey, that
1s, how many ships will pass through
normally every year. These are the
two types of survey that have been
taken up.

Shri C. R. Pattabhiraman: Will
there be any reduction in the allot-
meni made for the Sethu Samudrum
Project on account of the new cohe
ditions?

Shri Raj Bahador: Whatever allot-
ments are to be made for the project
itself, they will come up after the
project estimates have been made,
and then we would take a decision
about 1it.

Shri R. Ramanathan Chetilar: May
1 know whether the Government of
Ceylon are putting any obstacles in
regard to the scheme?
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sShri Raj Bahadur: I do not think,
Bir

Shri V P Nayar: I want to know
from what length of the shore wnll
the depths down the various pomnts
1 the gea be deepened by triangula-
tion for this project

Shri Raj Bahadur: As has been gaid,
the survey 15 taking place with a view
to connect the Palk Strait and the
Gulf of Mannar, and the survey 1s
taking place around Pamban and
Mandapam

Shri V P. Nayar: I wanted to know
the shore length—the mileage

Shri Raj Bahadur: I am not able to
give the mileage

Distribution of Foodgrains through
Co-operative Stores

-+

"p33. Dr Ram Subhag Singh:
Shri Shree Narayan Das:

Will the Minister of Food and Agri-
culture be pleased to state

(a) whether any new scheme has
been formulated to organise Co-opera-
tive Stores for distribution of food-
graing 1 1mportant towns of India,
and

(b) if so, the nature and important
features of such a scheme?

The Deputy Minister of Food and
Agriculture (Shri A M, Thomas): (a)
and (b) The matter 13 under corres-
pondence with some of the State Gov-
ernments

Dr Ram Subhag Singh: May I know
whether there i3 any umform system
of distmbuting foodgramng in all the
citieg of India”

Shri A. M. Thomas: Out of the 20,413
tair price shops that we have got for
the distribution of foodgrains, as many
as 4,524 are institutional agencies A
major part of these agencies are co-
operative societies

Dr. Ram Subhag Singh: Recently,
the hon Minster visited Patna May
I know whether the system of distn-
bution of foodgrains there 13 working
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properly and whether there is any
complaint about 1t?

Shri A. M. Thomas: Some co-opera-
tive societies are also working in
Patna They are working rather
satisfactorily, but the private fair
price shops are not working very
satisfactorily ,

Shrimati Tarkeshwarl Sinha: May I
know whether any of the State Gov-
ernments have agreed to the sugges-
tion of opening co-operative societies
for distribution of grains and whether
the Centre has agreed to thus request
of some of the States and, if so, how
many States have started the scheme®

Shri A, M Thomas: A proposal was
made by the National Co-operative
Development Warehousing Board at
its meeting held on 1st June, 1857, to
have co-operative agencies 1n the
cities of Calcutta, Bombay and Delh
for distribution of 1mported foodgrains
Detailed schemeg have been called
for from the State Governments of
West Bengal and Bombay

Dr K B, Menon: May I know,
apart from the co-operative societies,
whether the Government have any
experience of the distribution of food-
gramns through Panchayats in any of
the States”

Shri A, M Thomas In fact, out of
the 4,000 odd institutional agencies
mentioned by me, many of them are
Panchayats

Shrl Ranga- May I know whether
this scheme contemplates giving
monopoly power to the co-operative
stores to distribute the foodgrains or,
are these stores only to function side
by side with private food stores so
that there mught be some competition
and better distributional efficiency?

Shri A, M Thomas: There is no such
proposal to give monopoly sale to the
co-operative agencies, but all the
same, we are giving preference to co-
operative societies.

Shri Easliwal: May I know how far
it 18 a fact that the hon. Minster,
while he was in Patna, is reported to
have said that if co-operative stores
are to be the richest or biggest pur-
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chasers some kind of card system is
to be introduced?

Sbrl A. M. Thomas: In fact, some
such arrangement has been finalised
there, and I think it would have been
put into practice by now.

Dr, Ram Subhag Singh: It has been
said that the fair price shops are not
working properly there. May I know
whether the Government is thinking
of any other substitute scheme for
providing foodgrains to the con-
sumers in a better way?

Shri A. M Thomas: By the introduc-
tion of the card system, I think the
abusegs which have been noticed in
the working of the fair price shops
should be got rid of.

Shri Wodeyar: May I know whether
this scheme has been approved by the
Chiet Minusters of various States?

Shri A. M, Thomas: It is still in
correspondence.

Port Employees
+
8hri A. K. Gopalan:

*934. { Shri Narayanankutty Menon:

| Shri Tangamani:

‘Wil the Munuster of Transport and
Communications be pleased to refer
to the reply given to Starred Question
No. 734-A on the 31st May, 1957 and
state:

(a) whether the Officer on Special
Duty appomted by Government to
enquire into the wages and service
conditions of port employees has sub-
mitted hi, report; and

(b) if so, details of the report and
recommendations of the said Officer?

The Minister of State in the Minis-
try of Tranaport and Communications
(Shri Raj Bahadur): (a) An interim
report cn part of the termg of refer-
ence has been received. The final re-
port 18 expected to be received shortly.

(b) The recommendations made by
the Officer on Special Duty are at pre-
sent under examunation, after which
the question of publishing them will
be taken up.
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Shri A. K. Gopalan: May I know
whether the recommendations of the
officer, made in the interim repart,
have been implemented?

Shri Ra] Bahadur: Before the stage
of implementation, the stage of con-
sideration, examination and consulta-
tion also comes. At present, the re-
commendations are under examina-
tion of the Government.

Shri Tangamani: Msy I know whe-
ther the Chaudhuri Committee which
went into the question of port em-
ployees have, in their interim report,
considered only the anomalies that
exist between class III and eclass IV
employees or whether they have gone
into the general question of wage
structure?

Shri Raj Bahadur: I may refer ths
hon., Member to part (a) of the reply,
that 1s, “interim report on part of the
terms of reference has been received”,
The remainder has to come in the
course of the final report.

Shri Anthony Plllai: May I know
whether an assurance was not given to
the Bombay Umon that the final re-
port of the Chaudhuri Committes
would be made available by the last
day of last month?

The Minister of Transport and Com-
munications (Shri Lal Bahadar
Shastri): I do not think any such
assurance wag given, but it is g fact
that we told them that we will be
prepared to discuss the recommenda-
tions made in the report, with them,

Shri Tangamani: The hon. Minister
said that the interim reporf will cover
only certain terms. May I know
what are the terms which will be
covered by the final report?

Shri Raj Bahadur: I think it may
not be possible for me at thig stage to
go into the details of the recommenda.
tions which have been already cover-
ed and those which have not been

covered.

Shri Tangamani: My point is, what
are the terms of reference which are
going to be covered n the final report.
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Shri Raj Bahadaur: The terms of
reference, as the hon Member knows,
are well known, they are, pay-scales,
allowances, conditiong of service, of
the workers in the port and in the
dockyards, holidays, etc

Mr Speaker: The hon Member
wants to know the terms of reference
that are to be covered in the final re-
port, the manner in which they will
be proceedcd with, in the course of
the sccond stage, ete

Shri Raj Bahadur: I have already
cxplained my difficulty I can only
say that 1 presume that the Commut-
tec on which Shri Chaudhur: function.
ed went into certain items of a more
urgent tvpe and produced an interim
report and thos¢ recommendations are
now under consideration The other
matfers which have been referred to
the Committee after the final report
15 made Before that, 1t will not be
possible or desirable for me to say
anything specifically about these re-
commendations

Shri Ranga In view of the fact that
already thcre hag been go-slow by
the workers at the ports, do Govern-
ment consider the desirability of short-
crcuiting as far as possible all those
long piocesses of examination, con-
sultation, consideration and all that,
and avoid the repetition of the P &
T cris18?

Shrl Raj Bahadur: So far as we are
concerned we know that the commit-
tee first of all wanted the port labour
to put their views as far back as 8th
Decembei, but unfortunately, the
views came to the committee only as
late as 9th April from one union and
then by the end of May from the
other stevedors association We
should say that the committee lost no
time and thevy produced the inter:m
report on the 5th July I think we
shall have to take some reasonable
time for examiming 1t 8o, we have
lost no time so far ag this particular
case 1g concerned
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935, smm&m
Pandit D. N Tiwary:
Shri R, 8§ Lal:

‘Will the Minister of Food and Agril-
culture be pleased to state:

(a) whether 1t 13 a fact that at the
last National Development Council’s
meeting, some of the Chief Ministers
favoured some kind of control on
foodgrains, and

(b) if so, the suggestions made by
them and the reaction of the Union
Government”

The Deputy Minister of Food and
Agriculture (Shri A M Thomas):
(a) and (b) The question of food
controls was discussed m the last
meeting of the National Development
Council and the general consensug of
opinion of the State Governments was
against the introduction of controls
such as total rafioning and large scale
monopoly procurement They, how-
ever, recognised the need for some con-
trol. on movement and for internal
procurement 1n surplus areas The
Government of India have according-
ly introduct d certain Zonal restrictions
on movement and have also started
some 1nternal procurement

Shrimat: Tarkeshwari Sinha: In
wview of the fact that the hon Deputy
Minister went to Patna and decided
in consultation with the Bihar Gov-
ernment to have partial control of
wheat, does that mean that the Gov-
ernment henceforward 18 gomng to
have strategic contiol in the country
wherever there 15 scarcity?

Shm A. M. Thomas: What was
decided at Patna was that 1 the
urban areas, there was no systematic
distribution 1n the fair-price shops at
all So, family identity cards will be
1ssued and the quantity will be fixed
based on the strength of each famuly
That will be distributed through fair-
price shops

Shrimati Tarkeshwarl Sinha: I want
to know whether this system which
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has been introduced in Patna will be
introduced in other places in the coun-
try also, where such scarcity condi-
tions prevail.

Shri A. M. Thomas: A sort of modi-
fied rationing exists in West Bengal,
for example. Our idea is to introduce
this card system and distribute wheat
and rice through the fair-price shops.

Shrimati Tarkeshwari Sinha rose.

Mr. Speaker: The other hon. Mem-
bers who tabled the gquestion must
also rise. If I go on allowing one
single Member to put the supplement-
aries I will not call upon other hon.
Members unless they rise in the1r
seats simultaneously.

Shri Ranga: The hon. Member has
tabled the question and she is rising.

Mr. Speaker: The others also must
rise simultaneously. I cannot go on
allowing 4 or 5 questions to a single
hon. Member, After that, some other
hon. Member will get up and say,
“My name also is there”, Shrimati
Tarkeshwari Sinha.

Shrimati Tarkeshwari Sinha: In
view of the fact that many of the
State  Governments expressed the
opinion in the National Development
Council that the fixation of a mini-
mum price, that means any price
policy, at this moment would not be
desirable either in the interests of the
cultivators or in the interests of the
efforts at stabilising the price, may
I know what is the decision of the
Government of India in regard to the
price policy.

Shri A. M. Thomas: In regard to the
price policy, we have already an-
nounced our decision that at present
we are not going to fix either a lower

‘ ceiling or an upper ceiling. But that
may be necessary when we resort to
large-scale procurement.

The Deputy Minister of Agriculiure
(Shri M. V. Krishnappa): An assur-
ance has been given to the country
that when prices go to uneconomie
levels, Government would come to
the aid of the agriculfurists.
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Shri Heda: May I know whether
Government have taken into con-
sideraton the fact that the introduc-
tion of partial control will create a
sort of scarcity in near-scarcity areas
also, so that sphere of distribution
may have to be increased?

Shri A. M. Thomas: The problem
we have to face is the problem of high
prices. We have resorted to several
methods to face this problem. We
have resorted to distribution through
fair-price shops, credit facilities, zonal
arrangements and procurement of
foodgrains.

Shri Ranga: Is not all this policy
that is being pursued by Government
‘regulation’ and not ‘control’?

Shri A. M. Thomas: If my hon.
friend is thinking of control with all
its attending characteristics,” it is not
control; it is only regulation,
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Modernisation of Workshops

+937, Shri Bahadur Singh: Will the
Minister of Transport and Commu-
nications be pleased to state:

(a) the steps taken to - modernise
the Line Stores workshops;

(b) the amount involved in the
Scheme; and

(c) the increased capacity after
modernisation?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) The out-
moded machines in the Alipore, Jabal-
pur and Bombay Workshops have been
marked for replacement and a num-
ber of new machines have been receiv-
ed and installed. There are ‘also pro-
posals for shifting the Bombay Tele-
phone Workshops to a new site, pur-
chase of more plant and machinery,
construction of additional buildings
for better office accommodation and
storage facilities and improving lay-
out of the shops.

(b) An expenditure of Rs. 21,98,000
was incurred on the plant and
machinery already ordered for and in-
stalled. The other proposalg are esti-
mated to involve an amount of about
Rs. 1,92,00,000.

(¢) The capacity would increase ap-
preciably but a precise assessment is
not possible at this stage.

Shri Bahadur Singh: May I know
whether there is any proposal to set
up new workshops alsp?

Shri Raj Bahadur: There was a pro-
posal, but at the moment, it is not be-
ing pursued.
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Shri Tangamani: The
answer also may be given.

Shri Shahnawaz Khan: (a) 88.

(b) No. However the introduction
of a second shift in the factory is
under consideration.

(c) Does not arise.
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Shri Tangamani: The hon. Deputy
Minister said that there is no proposal
to expand the factory. But because
there is a big factory already, may I
know whether the terms and condi-
tions of service of the employees are
based on this factory being a perma-
nent one or a temporary one?

Mr. Speaker: That does not arise
out of this question.

Shri T. B. Vittal Rao: Before open-
ing the second shift, may I know whe-
ther the Government have assured
themselves of adequate quantities of
steel for the manufacture of coaches,
etc. in the factory?

The Minister of Railways (Shri
Jagjivan Ram): All these things will
be taken into consideration before it
is finally decided to run the second

shift PR S e Y, ' |

English



‘Will the Minister of Transpoet and
Communications be pleased to state:

(a) whether it is a fact that a
multi-million rupee project is being
planned jointly by India and Japan
to develop the Pradip Port in Orisss;
and

(b) whether there is any plan or
scheme to widen the existing water-
ways connecting Pradip Port in
©Orissa to Rourkela mines?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj BRahadur): (a) The Gov-
ernment of Orissa have been ap-
proached by some Japanese inter-
ests with proposals for the develop-
ment of Pradip port These pro-
posals are under consideration of the
Onissa Government. Recently a
reference from the Orissa Govern-
ment has been recewved by the Gov-
ernment of India also and this is
under examination

(b) Information is being collected

from the State Government and will
be laid on the Table of Lok Sabha.

sitoqame fog . & & S e
T ¥4T €79 AT ? FAT TQ T A F
FEYT GIHIT HY FEgrgar & i Y

off OF a3k WEAT WA &
AT AT § FQIEAT WYRTAET T
7Y §, ar & sl Wi 9w & stafae
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Dr. Ram Subbag Singh: The hon.
‘Minister said that recently they re-
ceived a communication from the Gov-
ernment of Orissa in this regard.
May I know what will be the probable
cost of constructing that port and
developing the waterway from Rour-
kela to Pradip, as suggested by the
«Government of Orissa?

Dr. Ram Subhag Singh: About the

‘

Shri Raj Bahadur: We are collecting
information from the State Govern-
ent

Shri Thirumais Rao: What is the
particular interest that Japan has got
m the development of this port?

Shri Ra) Bahadur: It is in regard to
the export of iron ore to that country.

Shri Supakar: What is the existing
waterway connecting Pradip in Orissa
with Rourkela?

Shri Raj Bahadur: As I said in reply
to part (b) of the question, that in-
formation 18 being collected from the
State Government.

Tilaiya Canal System of D.V.C.

*941, Dr. Ram Subhag Singh: Will
the Minster of Irrigation and Power
be pleased fo state:

(a) whether it 1s a fact that some-~
time back tenders were asked and
tender-deposits accepted for construc-
ing the Tilaiya Canal System of the
Damodar Valley Corporation;

(b) whether it is also a fact that
those deposits have now been refund-

ed;

(c) if so, the reasons thergof;

(d) whether an ‘elaborate offtcial
machinery was at that time set up for
canal construction;

() it 80, whether that machinery
is still existing; and
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(1) what work is being taken from
that machinery?

The Deputy Minisier of Irrigation
and Power (Shri Hathi): (a) Yes,
Sir

(b) Yes, Sir.

(e) As the Scheme has not yet
been sanctioned, the tender-deposmits
have been refunded.

(d) No, Sir.
(e) and ()

Dr. Ram subhag Bingh: The
Minister b':ye; that as the scheme
not yet the
money has bu::mum refunded
know why tenders were called
scheme was not sanctioned” What
the purpose of having such a ™
machinery there if there 13 no
scheme?

Shri Hathi: In the first place,
13 no big machinery for the receipt
of tender or anything for this work
The Corporation thought that they
would be in a position to be ready
with the scheme and get sanctioned
and therefore they called for tenders
so that they may not be late, Asat
was delayed, naturally the tender-
deposit has been refunded

Dr Ram Subbag Singh: May I
know who 13 the ganctioming autho-~
rity, because the Deputy Minster
Jjust now said that the Corporation
had thought that sanction will be
obtained, and what that sanction was
not obtammed in time?

Do not arise

2 b

o &

]

Shri Hathi: Up to now, the smaller
scheme, were being sanctioned by
the Corporation itself But, the
Planmung Commussion has set up a
Technical Advisory Commttee which
scrutinises all the schemes to be
included 1n the Plan As sanchion
was not given, they could not go on

Dr Ram Subhag Singh: The hon
Minister said that until recently, the
DVC authonty itself gave sanction
and mow the Planning Commussion
has set up a Techmecal Committee to
accord samcuon. May I know when
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this scheme was originally envisag-
ed, when tenders were called for,
when they were closed, because, i8

project 1n the First Plan?

Shri Hathi: This does not arise out
of the question I require notice.

Shri T N Singh: May I know
when the plans for the Tilaiya canal
system were submitted by the DV.C.
to the Planning Comrmussion and how
long have they been lying wth
them?

Shn Hathi: It has been submutted
somewhere i1n 1956 from the Bihar
Government

Shrn T. N Singh: Somewhere
means early or late?

Shr: Hathi: 1956

Shri A C. Guba; Are we under-
stand that the DV C proceceded to
call trnders without getting proper
sanction from the Planmng Commas-
sion? Muay we also know what 1s the
expenditure ncurred so far on thus
matler?

Shrr Hathi As I said, thev invited
icnders 1n the anticrpation that by
the time, they would be getting the
sanciion of the Government and also
the Planmng Commission That,
they did But, the Plannmg Commis-
sion would not allow any scheme to
be included 1n the Second Plan un-
Jess 1t has been technically approved
by 1t

Shri A C QGuha: Any expenditure?
Shri Hathi: No expenditure.
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Railway Empicyeey Under
l-llu

mrnmm
‘Dﬂ.{ Parvathi Krishnan:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that several
employeeg are still kept under sus-
pension under the Railway Services

(Safeguarding of National Security)
Rules;

(b) it so0, their number;

(¢) what steps are being taken to
expedite decision in these cases; and

(d) whether these cases are being
reviewed by the Minister himself on
the basis of his promise given on the
floor of the House, during the last
session?

The Deputy Minister of Railways
(Shrl Shahnawaz Khan): (a) Yes.

(b) 52

(c) These cases are actively under
congideration.

(d) Yes.

Shri T, B. Vittal Rao: May I know,
out of 52 cases, how many are under
suspension for well over 3 or 4
years?

The Minister of Railways (Shri
Jagjivan Ram): Quite a large num-
ber arc under suspension since 1848
and 1949

Shri Tapgamani: Out of the 62,
how many are from the Southern
Railway, from the Ex-SLR?

Shri Shahnawaz Khan: Nine

Shri B, 8§ Murthy: What are the
reasons for this extraordinary delay
in disposing of these cases for tem
years?

Shri Shahnawaz Khan: Sometimes,
the cases are taken by the employees
to the wvarious courts. We have to
wait until such time as the courts
give their decision, Sometimes, the
Railway Minstry has to act in ac-
cordance with the deasion eof the
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courts. All these matters lead ®
delay.

8hri B. 5. Murthy: Is it not a fact
that in some cases, nearly two or-
three years are taken for investiga-
tion and then, it is being postponed?

Mr, Speaker: What is the good of
asking the general question? Out of
the nine cases, if the hon, Member
is interested in any case, he may put
a question later,

MEB.MJ:N@M; I am

Mr. Speaker: What is the good of
saying generally, are we not bad?
He may take a particular instance.

Shri B. 8., Murthy: No, no.

Shri Tangamani: May 1 Imow
when these cases would be finally
dispoused of?

Shri Shahmawaz EKhan: The whole
position 15 being reviewed —TWe
hope 1t won't be long In the course
of the next few months, we hope to
finalise all these cases. One of the
main reasons for delay has been, as
the hon Minster just now said,
some of them started m 1949. Since
then, many things have changed. We
have called for the latest police
reports so that we can take a fair
and just view of the cases

Exhibition of Documentaries at
Railway Stations

*944 Shri Damani: Will the Minis-
ter of Railways be pleased to state
what are the Raillway Stations where
documentaries and newsreels are
being exhibiied at present?

The Deputy Minister of Rallways
(Shrl Shahnawaz Khan): All the
zonal railways except the Eastern
and Northern Railways, have now
projection equpment The equipment
1s not permanently installed at any
particular station, but 1s moved perio-
dically from station to station, and
documentaries have been exhubited at
w large number of station.
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Shri D. 0. Sharma: May I imow
whether documentaries in respect of
social education have been prepared
by the Railways or they are showing
those documentaries prepared by the
Publications Division?

Shri Shahnawss Ehan: A large
number of documentaries have been
prepared, something hke 70, by the
Railways. A number of thesg are
on social education.

Sbri Subblah Ambalam: May I
know the names of the stations in
the Southern Railway where these
documentaries have been exhibited?

Mr, Speaker: If the hon. Member
18 interested in any one station, he
may ask that,

Shri Sabblah Ambalam: The num-
ber of stations in Southern Railway.

Shri Shahnawaz Ehan: I will take
half a minute to read 1t, Sir,
Trivindrum Central, Madurai,
Trichmnopoly, Salem, Mangalore,
Bangalore, Bezwada, Madras, Egmore,
Mysore, Gudur, Hubli, Tinnevelly,
Jolarpet, Erode, Katpad: and Arko-
nam,

Shri Damani: What 1s the guding
factor for extending these Zfacilities
to other stations?

Shri Shahnawas Khan: We will
extend as we gain more experience
and as we are able to get publc
opiuon about this, If these are
popular, we will extend.

Mr. Speaker: If hon, Members are
interested 1n any particular station,
they may write to the Minister and
get them exhibited jn their stations

Locomotlves

*45. Shri Gajendra Prasad Sinha:
Will the Minister of Railways be
Pleased to state how many locomo-
lves were supplied to India in 1058-
57 by U.B.A. under Indo~-American

Co-operetion Programme?
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operation Programme for the Sup-
ply of locomotives under the Second
Flan?

Shri Shahnaway Khan: This is en-
tirely a different question,

Mr. Speaker: That is for 1986-57.
He wants for 1957-58,

Shri Gajendra Prasad Sinhy: What
is the expecteq supply of locomotives
under the Second Plan, not only for
1858-57, but from 1956 to 1081,

Shrl Shahnawas Ehan: The other
daylgaveareplytothnquention.
lcannotkeepallthesaﬂxureutnmy
head.

Shri Gajendra Prasad Sinha: There
was negotiation going on with some
French firms for the supply of loco-
motives. May I know whether that
negotiation has been completed or
any agreement has been signed?

Sbrl Shahmawaz Kban: That was
under a different arrangement.

Mr Speaker; How does that ques-
tion arise? When an hon. Member
puts a question, he need not neces-
sarily put a supplementary, It 1s
not as if every member who puts a
question must put some supplemen-
tary or other. Now how does this
question arnse?

Shri Gajendra Prasad Sinha: This
question is about the supply of loco-
motives under the T, C. M

The Minister of Rallways (Shri
Jagjivan Ram): The quesuon 15 about
the supply of locomotives under the
T. C. M, and if the hon. Member
puts a qucstion about other locomo-
tives I have no information,

Mr. Speaker: That 1s exactly what
1 said. This relates to the Indo-
American aid for the year 1958-57.

Shri T. B, Vitial Rao: May I know
whether it is a fact that the price of
locomotives  supplied under the
scheme i5 about Rs, 10 lakhs for esch
locomotive, which is twice as much
ag the cost of the indigenous manu-
facture?
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Shri Shabmawas Khan: It is true
that the price of the Amerjcan loco-
motive is higher than the price of the
Iocally produced locomotive. But
what we, the Railway Ministry. ac-
tually pay is the market price of the
imported locomotive. Supposing the
cost of an imported locomotive is
Rs. 6 lakhs, the railways would pay
a little over Rs, 3 lakhs.

Shri Yajnik: Who pays the rest?

Shri Shahnawaz Khan: That is ad-
justed by the Finance Ministry.

Shrl Yajnik: What is the total ex-
pense incurred under this head, i.e.
the purchase of these locomotives®

8hrl Jagjivan Ram: According to
the American price the value of 2l
the locomotives taken was Rs. 88
crores. But we paid Rs. 3-89 crores.

Shri Ranga: “We” means the Rail-
ways? Nevertheless, from the
Finance Ministry we pay something
more In order to make up the total
price

“Shri Jagjivan Ram: No. What we
pay 1s the international price of the
locomotives

Mr, Speaker: The hon. Member
wants to know whether the whole
Government 1s working as a team.
Now an impression has been created
that the Railway Ministry pays only
Rs 3 lakhs whereas the rest is being
paid by the Fimance Ministry.

Shri Shahnawaz Khan: The supply
of locomotives 13 under an aid agree-
ment  The Finance Mimistry does
not have to pay anything We pay
to the Finance Minstry,

Mr. Speaker: Then it is wunder-
standable. The supply 1s in the form
of an aid.

Shri Ranga: We were Importing
from Canada also some locomotivet,
more or less of the same type. How
much were we paying for that? Is
there any difference between the
Canadian and American prices and,
if so, how much?

Shri Shahnawas Khan: That would
not arise out of thig question. From
the Commonwealth countries also we
were getting some locomotives under
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the Colombo Plan. But I do not have
the exact figures.

Shri Ferose Gandhi: The han.
Deputy Minister has stated that 32
locomotives had been purchased
under the scheme. Just now the hom,
Minister has stated that the smount
spent was about Rs. 6 crores and odd.
Are we to understand that the
American price of 32 locomotives was
about Rs. 8 crores and odd? I think
there is some flaw in it.

Shri Shahnawax Khan: The hon
Minister gave the price of 100 loco-
motives, on the basis of which the
agreement wag arrived at The
question specifically asked for the
number of locomotives imported dur-
ing 1856-57. During that year 33
locomotives were imported. But the
total price of 100 locomotives is
about 8 crores

Shri Supakar: The hon. Deputy
Mirnuster has stated that we have to
pay the market price for the loco-
motives. 1 want to know how this
market price is determined when we
purchase the locomotives.

Shri Bhahnawas Khan: The market
price is determined by inviting local
tenders

Shri C. D. Pande: I will put only
on¢ guestion As there is now a ten-
dency to order diesel electric engines
and as we have no diesel manufmc-
turing wndustries m this country, I
want to know whether Government
will consider the possibility of com-
verling Chittaranjan into a diesel
electric manufacturing unit.

Mr Speaker: That is a suggestion
for action It does mnot arise out of
this question  Hon, Members want
to convert this Question Hour into a
general debate on Railways.

Berwada-Masulipatam Ling
+

opgg J Shrl Erishnaiab:
Shri T. B. Vittal Rao:
Will the Minister of Rallways be
pleased to refer to the reply given to
Starred Question No. 558 on the 28th
November, 1956 and state:

(a) whether there is any proposal
to convert the metre gauge ling from
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Bezwada to Masunpstam and Gudi-
vada to Bhumavaram on the Southern
Railway into a broad gauge line;

(b) the estimated cost of this con-
version,

(c) between what sections of the
line the first phase of the work will
sommence, and
(d) when the work of convermon is
proposed to be undertaken?

The Deputy Minister of Eallways
(Shri Shahnawax EKhan): (a) Yes,
Sir Ths project 1s included in the
Second Five Year Plan

(b) to (d) This will be known
after the Survey Reports are receiv-
ed and examined

Bhri Balrama Erishnalah: My name
has wrongly been put as ‘Krishnaieh’
mm the Queston It should be
‘Balarama Krshnaah’.

Mr Speaker: All right
Shri B 8, Murthy: May I know

whether a survey 1s now bewng con-
ducted?

Shri Shahnawaz Ehan: The survey
in respect of Gudivada-Bhimavaram
line has been sanctioned

Shri T V. Vittal Rao* May I know
whether there was any survey or any
engineering report before i1t wag n-
cluded 1n the Second Plan?

Shri Shahnawas Khan: The survey
of the line which 1 have just men-
tioned was sanctioned on 19th Feb-
ruary 1957 and estimates had been
called for

Shri T B. Vittal Rao: When do you
hope to receive the survey report?

Shri Shahnawaz Ehan: We hope to
get 1t fairly soon But it 158 difficult
to give any defiute date

Shri T. B Vittal Rao: Since this
Line 1s extending to a length of 111
mles, may 1 know whether Govern-
ment can undertake this work dur-
mg the Plan period?

Shri Shahnawazs Khan: We will do

our best subject to the availability
of material
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Ballway Zeme
(Rajasthan and Saursshira)
049 Bhri J R. Mehin: Wil the

Minister of Rallways be pleased to
state:

(a) whether Government have so
far considered the advisability of the
mntegration of the metrea gauge sys-
tems in Rajasthan and Saurashtra
1pto a single zone in the interest of
efficcency as well ag economy; and

(b) i not, whether Government
propose to consider it now?

The Deputy Minisier of Railways
(Shrl Shahnawazs Ehan): (a) and
{b) Formation of a separate rail-
way zone by integrating the metre-
gauge systems of the Northern and
Western Railways traversing Rajas-
than and ex-Saurashtra States 1y not
considered necessary, but a more ra-
tional integration of the metre gauge
systems of the two Railways is under
examination

Shri JL R Mehta, May 1 know
whether, with the single exception of
Vttar Pradesh, which 1s 1n a special
geographical position, there 18 any
other State 1n which two metre-gauge
systemg work side by side under
different admunistrations?

Shri Shahnawaz Khan* As the hon
Mini~ter made it very clear thz other
day, our object 1s to serve the whole
country  irrespective of State
boundaries It 1s a sheer coincidence
that two metre-gauge systems in one
State are under two different ad-
minictrations

Shri Kasliwal. In view of the fact
that the port of Kandla 1z gomng to
be the spearhead of imports and ex-
ports in Sawashtra and Rajasthan,
may 1 know what special steps the
Government are taking to facilitate
iransport mn Rajasthan and
Sourashtra?

Shri Shahnawas Khan: The hon
Member may put a separate gues-
tion

Shnn Harish Chandrs Mathur: May
1 kmew what is the nature of the
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proposfll which is under considera-
tion to bring together the metre-
gauge systems and whether this con-
sideration hag been necessitated by
the new situation arising out of the
development of Kandla?

Shri Shahnawax Khan: I am sorry
I cannot give you the nature of re-
organisation which 15 wunder con-
sideration  That will be given after
we have considered the thing. It is
not customary to give out the plans
which are under congideration. We
consider all these aspects in view of
the changing pattern of trafic  As
the traffic increases, we have to
<change our plans accordingly.

Shri T. N Singh: May I know
whether the rational integration of
the metre-gauge system only is con-
sidered by the Railways as unecono-
mic and unbalanced and whether a
mixture of the broad-gauge and the
metre-gauge alone can bring about a
more economic unit?

The Minister of Rallways (Shri
Jagjivan Ram): That 15 a matter of
opmon  But I will not categurically
say that the metre-gauge system by
itgself will not be an economic unit
1t cap be; but it all depends upon the
pattern of the traffic in that arca I
take the hon. Member's suggestion,
but 1 do not agree with the view
that only a mixture of broad gauge
and metre gauge can be economical-
1y run

Shri T. N. Singh: Is it true that the
gouds traffic carried on the metre
gauge, because of the capacity of the
wagons as such....

Mr, Speaker: Are we going to dis-
cuss tms matter exhaustively now?
The hon. Member 15 giving informa-
tion, and making suggestions. He 18
not eliciting any information,

Shri T. N. Singh: I am asking
whether there ig already a record-
€d opinion in the Railway Board it-
gelf about the non-feasibility of the
metre gouge itself ay an economic
wunit. That is the information I want.
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Shrl Jaglivan Ram: I have alresdy
stated that I do not agree with that
view, that a metre gauge sysiem can
never be an economic unit. It all
depends upon the ttafic that we
develop on that section.

Wt oF @ urfaf & fd
qfawr afafa

*exy St WRT W : ¥ e
oY s A fene ¥ avdifes wer
qeT Lo § JALF TH § T wAH
Frynrmfe
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foi ez e 7w W 1w
arx wwar stz swqE foar §
WK

(=) afz gr, ar war Iawr sfx
TH-TST g T&T AT ?

e IWA (s agram wt )
(%) w42 w1 {9 &1 woft g
g
(=) s adY Izaw o
Some Hon. Members: In English
also,

Mr. Speaker: Hon. Members must
try to learn Hind: also.

Shri Narayanankutty Menon: We
are trying to learn but we have not
yet succeeded.

Shri Shahnawaz EKhan: (a) The re-
port of the Commuttee is still awaited.

(b) Does not arise.

sft wer win s wE 9 A
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Provision of amenities in Katras in
Dol

*g52, Shri Harish Chandra Mathur:
Will the Minster of Health be pleased
1o state:

(a) the number of Katra owners in
Dellu to whom notices to provide
necessary amenities have been given
so far and with what effect,

(b) the time by which all Katras
are planned to be covered with neces-
sary amemties, and

(c) the provision made in the bud-
gets for 1956-57 and 1057-58 and the
expendature incurred so far?

The Minister of Health (Shri
Earmarkar): (a) Notices to provide
necessary amenities have been 1ssued
under the Slum Areas (Improvement
and Clearance) Act, 1856, to owners
of 20 private Katras So far no one
has taken action to provide these
amenities

(b) About three years

(c) No budget provision was made
mn 1856-57 for slum services Basic
amenities were, however, provided in
167 slum katras during thgy year by
the Delhi Improvement Trust, Delh:
Mumcipal Commuttee and the Bharat
Sewak Sama) at a total expenditure
of about Rs 7 lakhs A token provi-
sion of Rs 1 lakh exists m 1957-58 for
implementing the Interim General
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Plan for Dellu which includes slum
clearance and slum improvement.

Shri Harish Chandrs Mathar: May
I know the reason for not issung
notices to a larger number of these
katras, when, as a matter of fact, the
Prime Minister humsel! has given an
assurance and he has wanted to put
this matter on a war fooung almost?

Shri Earmarkar: We are wating
for a little more money in the matter.

Shri Harish Chandra Mathur: Is it

not a fact that the money 15 supposed
to be spent by the owners of the
katras themselves and it 1s only in the
event of their failure that Govern-
ment have to spend and then recover
it from the owners of the katraa?

Shri Earmarkar: We have 1ssued
notices 1n a number of cases. In
most of the cases, the owners have
refused to improve the areas, and if
we come on the scene immediately, 1t
does not do us or anybody any good
Therefore, after having sufficient
finances 1n the matter, we propose to
go ahead at a Lttle greater pace

Shri Harish Chandra Mathur: May
1 know what the scheme of Govern-
ment 18, whether 1t is not, as I have
stated just now, that the ownefs of
the katras themselves are to make the
improvements at their own cost, and
Government come on the scene only
to take steps if they fail and then
recover the money from them® May
I know what stops Government from
taking these steps?

Shri Karmarkar: Does the hon.
Member mean 1ssuing notices? I
have just explamed it at length

Mr. Speaker: The hon. Member is
only pursuing a question for which
an answer has been given The Minis-
ter feels that merely issuing notices
would not be useful He has already
1ssued some notices, and now, there
15 a situation where those parties
would not carry out the repairs and
clear off the slums Then, Govern-
ment have to come on the scene, but
they are unable to do so for want of
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money. Mere threat ig useless. That
is what I have understood from the
Minister,

Shri Karmarkar:
obliged to you.

Shri ¥ajnik: Can coercive mea-
sure not be taken to recover the
money as fine from these people?
That is the only method of putting the
screw tight.

Mr. Speaker: I undersiand the
situation to be that 1f the owners do
not do so, then Government must
execute it and then take the money
from them by coercive process. So,
without any execution, there cannot
be any coercive process, asking them
to execute That appears to be the
gitmation. I do not know how I am
able to understand, but others are not
able to understand.

Villagers’ Training Corps
-+
(8hri R. 8. Lal:
*953. { Shrl Shree Narayan Das:
| Dr. RBam Bubbag Singh:

Will the Minister of Community
Development be pleased to lay on the
Table of the Sabha a statement
showing the details of the scheme
designed to orgamise a corps of
villagers trained mn rural uplift work
in every village in the Commumty
Development and National Extension
Service Blocks?

The Minister of Community
Development (S8hrl 8. K. Dey): Minis-
try of Community Development letter
No 4(10)/57-TG dated the 26th July,
1957 with enclosures referred to there-
in, is laid on the Table of Lok Sabha.
[Placed in Library See No. 8-205/57.]
This contains the draft detailed
scheme which has been referred to
the State Governments for comments,
as a new approach to intelligent parti-
cipation in the Community Dévelop-
ment programme by progressive ele-
ments in the village population.

Shri R. 8. Lal: May I know when

these training camps are going to be
opened?

I am deeply
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SBhri 8. K. Dey: Preliminary
arrarigements are being made. Also,.
experimental camps are being held.
The camps will formally begin to be-
held from 2nd October, 1857, at the-
rate of one camp in every block in
operation in the country, namely, in
about 1800 blocks.

Shri 8. K. Dey: These camps will
be held, one mm Kurnool in Andhra
Pradesh, and one at Rajgir in the
Bihar State. These camps will be
held by the end of this month, and
plans are going ahead.

Shrl Heda: Since the duration of
this traimng is very short, being just
about a week. May I know whether
Government feel that the training
that 1s imparted to the village leaders
in these camps will be adequate or
helpful to enable them to take up the
voluntary work in the future?

Shri 8. K. Dey: We know that these
ghort camps are not adequate for the
purpose we have m view. Yet consi-
dering the Lmted resources we have
at our disposal and the very large
number of people that have to be-
brought within the fold of this train-
ing, we could not but make a compro-
mise. The hope is that the progres-
sive faymers from the yillages who-
will be taken for this training will
conduct traning in their turn when
they go back to their villages.

Dr. Ram Subhag Bingh: The Minis-
ter has stated that about 1800 camps
are going to be opened by October this
year. May I know whether there are
trained teachers available? He said
that the progressive farmers who are
trained will be asked to train the
villagers in rural uplift work in their
turn. I would like to know whether
that will serve the purpose for which
these camps are going to be organised.

Shrl B, K. Dey: The staff in the-
blocks, particularly, the extension
officers in agriculture, the extension
officer in animal husbandry, the social
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-education organisers and the block
.development officers who will have
certain knowledge an these subjects
-which they are expected to propagate,
will participate in these camps. There
-will also be assistance from the head-
-quarters of the districts as also from
the State headquarters.

Shri B. S. Murthy: May I know the
type of training that will be given
and the special subjects for this short
course or training for the progressive
farmers?

Shri S. K. Dey: To start with, the
_intention is to hold training camps
-only in the subjects of agriculture,
~animal husbandry and minor irriga-
tion, as relate to agriculture in rural
areas.

Landless Workers in Andhra

#954. Shri B. S. Murthy: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any schemes have been
. .submitted by the Government of
Andhra for resettling landless work-
. ers during 1957-58.

(b) the amount of grants and loans
.asked for in this regard; and

(c) the number of families to be
.resettled?

The Deputy Minister of Agricul-
-ture (Shri M. V. Krishnappa): (a)
~No, Sir.

(b) and (c). Do not arise.

Shri B. 8. Murthy: May I know
-why no steps have been taken so long
as far as these agricultural labourers
.are concerned, because in the lean
years they are suffering for want of
~work?

Shri M. V. Krishnappa: We have
.set apart Rs. 36 crores in the Second
“Tive Vear Plan for the re-settlement
~of these landless agricultural
“labourers. The Andhra Government
-took some money last year. This
year they have submitted no plan; we
-are reminding them about it. We
rhave sent d.o. letters three times, and

17 AUGUST 1957

Oral Aﬁswers 8612

for the fourth time, I want to go
there after the session is over to see
what are the schemes they have.

Shri B. S. Murthy: May I know
why the Andhra Government is avers
to a work like this? Was there any
discussion between the hon. Minister
or Deputy Minister and the Minister
concerned there, when the former
went to Hyderabad recently?

Shri M. V. Krishnappa: They have
certain schemes and they took money
last year. They have three schemes

. in hand and are executing them. Per-

haps they want
schemes and then
schemes. :

Shri Thimmaiah: May I know whe-
ther Government has taken a census
of these landless workers in any of
the States? Also, do Goverpment
propose to start a scheme like Danda-
karanya to settle these landless
workers wherever land is available?

to finish those
submit other

Shri M. V. Krishnappa: The figure
of all-India landless labourers is 17
million families according to the last
census. Government, as I have said,
have definite schemes to resettle these
landless labourers.

Shri Viswanatha Reddy: JIs the
reluctance of the State Governments
to submit schemes to the Centre to be
traced to the fact that a matching
grant is demanded from them and
very often, State Governments are
financially not able {o make this
matching contribution?

Shri M. V. Krishnappa: It is true
that some States find it difficult to
furnish thegmatching grant on their
part. This i1s one of the defects we
have found out and we want to
accommodate them as far as possible,
looking. into their financial resources.
The Andhra Government has been the
first and the only Government to
spend all our grants under minor
irrigation works in the State; no other
State has spent all the money that we
gave for various minor irrigation
works. ' .



Nagarjunasagar Dam

*358. Shri T. B. Vittal Rao: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the progress made up to date
with regard to construction of two
hospitals on either banks of Nagar-
junasagar Dam;

(b) when it is likely to be comple-
ted;

(c) whether the value of the equip-
ment has been deterruned and the
same purchased, and

(d) when the hospitals are likely to
be opened for admussion?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (d).
A statement 13 laid on the Table of
Lok Sabha [Sec Appendix III, an-
nexure No 31]

Shri T. B, Vittal Rao: The state-
ment is a lttle confusing in that for
the construction of the Right Bank
Hospital tenders were called some-
time back but no tenders have been
received, and yet they say that the
Hospital will be ready by 1958. May
1 know whether Government consi-
ders executing the work by the State
PWD or CPWD as tenders are not
forthcoming?

Shri Hathl: That is exactly the
ides.

Shri T. B. Bittal Rao: It is stated
that the value of the equipment for
the Hospital has been determined.
What is the value?

Shri Hathi: Rs, 76,000/-.
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Bombay Deck-Labour

*958. Shrimatl Tarkeshwari Sinha:
Will the Minister of Transpert and
Commrnications be pleased to state:

(a) what is the unloading capacity
of dock-labour at present in Bombay;

(b) whether it is a fact that it falls
far short of the estimated unloading
capacity of the labour; and

(c) whether Government propose
to introduce automatic elevators for
speedy handling of cargo in Bombay
dock m near future?

The Minister of State In the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Unloading
capacity 1s dependent not only on
labour output but also on wvarious
factors such as type of cargo, avail.
ability of cargo handing applances,
state of congest.on or otherwise In
the sheds weather conditions, etc. the
average daily output in the Bombay
port this year has been 16,000 tons
The maximum reached was 25,000
tons on 30th April, 1957.

(b) No Labour is doing quite well
under the piece rate system.

(¢) The port is equipped with
mechanical handling appliances to the
extent necessary in the present cir-
cumstances Automatic elevators are
useful only for bulk cargo like food
grams Two such units are located at
the port. There has been opposition
from labour to putting them to com-
mussion

Shrimati Tarkeshwarl Sinha: May
1 know what is the total amount of
demurrage that has been paid by
Government on & monthly average
basis, and how much money has so
far been paid?



got up to the moment, it 15 not a fact
It 1s far from 1t
Shrimatl Tarkeshwari Sinha: On
the basis of the latest figures aval-
gble, what 15 the quantity of goods
that has not been unloaded so far
and that 15 left with the ships?
Shri Eaj Bahadur: The question
to labour output, but I am
prepared to place the figures about
that from memory at this stage As

not been able to get the figures, though
1t 18 our desire to get them In regard
tothoaeu.meshmtednmountot
Rs 7000 or Rs 8000 was paid by way
of demurrage, but against that the
ships that we unloaded did earn what
15 known as ‘despatch money' that 1s,
earming money for unloading the
cargo in time, and that was much
more On the whole, there was soms
uvmsmmpmotthenush:wbut
this does not give a complete picture.

the figures were.
Imports—2 8 ¢ dey shaft
:M:::g:mﬁum

g of commodities at Bombay Port..

Shri Tyagl: They are making &
profit now

Shri Raj Bahadur: I must disabuse
the mind of the hon. Member,
respected colleague, Shri Tyagi,
that impression 1 did not say that
have given the overall picture I only
said that mformation was wanted by
the hon Member who put the question
and that only that much mformation
had been recerved It 15 our sincere
desire to get all the information and
place it before the House I did not
say that we have made a profit om
the whole or not

Shri Tyagi. The hon Mister has
already said that he has not got all
the information from the various
Minustries How can he then say that
it 15 an overall profit?

Everybody knows that the figure 1s
more than Rs 1 lakh or Rs 2 lakh
everyday that 1s being paid as demur-
rage to foreign companies

oY

Mr, Bpeaker;: What 1s the good of
mtroducing heat into this question?
The hon Mimster—he 15 not merely
a Member, but a Mimster—has smd
that so far with the mformation that
he has received, one 158 making a pro-
fit and the other 1s, no doubt, showing
a Joss of Rs 7000

Shri Hem Barua: In view of the
fact that the Minister has just now
admutted that demurrages are paid
because of late loading and unloading
may 1 know if Government proposes
to institute a mechanical loading plant
with a 500-ton capacity of loading per
hour, as has been done at the Cal-
cutta port?

Bhrl Raj Babadur: Demurrages are
pald because of late loading and un-
loading because more ships have
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sxyived than the capacity of the port
perprits us to handle. But the rate
of unloading has definitely increased,
as I have pointed out. About the sug-
gestion for a mechanical coal loading
plant, T cannot say anything at the
moment whether it is required at
Bombay port.

Shri Hem Barua: They instituted
one at Calcutta port.

12 hrs.

Short Notlee Question and Answer
Oman's request for heip
*

Shri Narayanankutty Menon:
Shri A. K, Gopalan:

8.N.Q. } Shri Mahanty:

No. 14 | Shri H. N. Mukerjee:
Bhrimati Renu Chakravartty:
Shri Nagi Reddy:

Will the Prime Minister be pleased
to state:

(a) whether Government have
received any request by or on behalf
of the people of Oman, for help
against the interference in Oman's
internal affairs by British armed
forces;

(b) if so, what action Government
have taken in this matter;

(c) whether Government are aware
that Brntish bombers are bombarding
the people of Oman; and

(d) if so, whether Government have
taken any steps to protest against
this?

The Prime Minister and Minister of
Exiernal Affairs (Shri Jawaharlal
Nehru): (a) We have received in-
directly a message purporting to come
from some representatives of the
Imam of Oman.

(b) The Government of India have
viewed with concern the news
of the mlitary action which has
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(c) and (d), We have no news
about the situation in Oman except
through the newspapers.

Shri Narayanankutly Memen: In
view of the fact that this dispute is

ernment of India is not represented on
the Secunty Council

Shri Hem Barua: In view of the fact
that Britain is not going to allow this
matter to be brought before
United Nations, may I know
steps our Government is going to
take for appropriate action?

Shri Jawaharial Nehru: The
Member 18 perhaps referring to the
Secunity Council; 1t i1s before the
Security Council that the question has
to come up. The Government of
India can take no step m the Security
Council. It 1s for the President and
members of the Security Council to
take necessary steps. So far as I
know-—-] speak only from informa-
tion given in the newspapers—the
matter has been put on the agenda of
the Secunity Council.

Shri H. N. Mukerjee: May I know
if we are taking any steps to get in
touch with the members of the United
Nations who belong to the Afro-Asian
bloc so that we can move together
the Uniuted Nations in regard to this
matter?

Shri Jawaharlal Nehrn: No, Sir;
we have taken no such step. So far
as I know—again I rely on the news-
papers—members of the Arab League
have taken some steps—not about the
Security Council matter. That is all
1 know. None of the members of
the Arab League had approacifed us
on this question.

Shrl Joachim Alva: Is it not the
declared policy of the Government of
India to sympathise with all the legiti-
mate and just demands of Arabs
wherever they predominate in the
North of Africa?

§
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Shri Jawsaharial Nehru: The hon
Member's geography 15 not vt
strong The answer to that guestion
can only be ‘ves’. May I, however,
say this? I have said that we have
expressed our concern about military
action there. But, the legal and con-
stitutional position there, in regard to
Muscat and Oman, is somewhat com-
plicated and I do not think I am in
a position even to define it exactly
although I have taken some trouble
to read old papers about it

Shri H. N. Mukerjee: May I know
if we have any consular or other
representative 1n the area of Oman
and Muscat and if so, whether we
have got any direct information from
that source on what 15 happening”

Shri Jawaharlal Nehru: No, Sir We
have nooody in Oman I am not at
the moment guite clear whether we
have anyone in Muscat But, we have
no information from there

Shrl Hem Baroa: May I know if
there 15 any information from our
High Commussioner’s office in London
or from the Arab League or from our
ambassador at Cairo”

Mr. Speaker: Che hon Prime Min-
i1ster has said thet all the information
he has 18 from the newspapers Shall
we go on asking whether he has
received any report from Cairo or
America or Canada?

WRITTEN ANSWERS TO
QUESTIONS

Foodgrains in Rallway Godowns

*536. Pandit D. N. Tiwary: Will the
Minister of Railways be pleased to
state"

(a) whether Government are aware
that some merchants of Bhagsalpur
(Bihar) are not taking delivery of
large quantities of foodgrains from
the Railway godown at Bhagelpur
Btation and have created scarcity con-
dition in the Bhagalpur market; and

(b) if so, the steps taken to combat
this tendency?
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The Devuty Minister of Ra'lways
(Shri Shahmawas Khan): (a) No,
(b) Does not arise

Inland Fishery Research

.m{:::s.c. :

wmtheumutgrorm-um
culture be pleased to state:

(a) whether it is a fact that the
Central Inland Fisheries Research
Station, Calcytta, dels with fish and
fisheries of the Ganga and the Maha-
nadi basins;

(b) if so, whether research or ~di-
ble fish of ponds, lakes ana rese: voirs,
in the Gangetic delta areas, has so
far been neglected;

(c) whether there 13 any proposal
to take up the matter m the near
future; and

(d) 1f so, whether problems of
water pollution and their effect on
fish will also be studied?

The Deputy Minister of Food and
Agriculture (Shri A, M. Thomas): (a)
Yes

(b) No

(e) Does not arise

(d) The study on water pollution
problems has already been initiated

Central India Rivers Commission
(Floods)

*942. Shri Sanganna: Wil the
Miunuster of Irrigation and Power be
pleased to state:

(a) whether it is a fact that the
Centr:1 India Rivers Commission
{Floods) met at Mysore on the 24th
July, 1857 to discuss flood protection
schemes in Orssa, Andhra Pradesh,
Madhya Pradesh and Bombay: and

(b) if so, whether the Mahanadi
River System in Orissa was one of
them?

The Deputy Migister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir.
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The progress made by the States
concerned in the execution ~f flood
control schemes was reviewed at the
meeting and the programme of work
for the 1057-58 working season was
also considered,

(b) Yes, Sir. The progress on the
schemes under execution in the Maha-
nadi basin was noted by the Commis-
sion.

Express Train between Berhampur
anl Hyderabad

*$48. Bhri Rajagopalan Ra.: Will
the Minister of Rallways be pleased
{0 state:

{(a) whether it is a fact that Gov-
ernment of Andhra requested the
Railway Minstry to run an express
train between Behrampur and Hyder-
abad; and

(b) if so, at what stage is the
matter?

The Deputy Minister of Rallways
(Shri Bhahnawas Khan): (a) Yes,

(b) Running of an additional train
on the Kazipet-Vizianagram Section
owing to want of line capacity is not
possible. The demand, however, can
be partially met by eliminating cer-
tain halts and accelerating 101 Up and
102 Dn Hyderabad-Vizagapatam Pas-
senger trains. The question of Lnking
up these tramns to and from Puri by
cancelling the Madras-Puri Passenger
trains over the Waltair-Puri Section is
also under consideration. When the
examination has been compieted,
General Managers, Southern and
South Eastern Railways will discuss
the proposals with the State Govern-
ment and Zonal Time Table Commit-
tee Representatives to elicit public
reaction to the curtailment of halts
etc., before implementing this.
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All Indis Iastitute of Medical
Sciences

*955, Dr. Atchamamba: Wil the
Minister of Health be pleased to state:

(a) whether 1. is a fact that the
plans for the buldings required for
the All India Institute of Medical
Sciences, have been drawn up by
foreign architects;

(b) if so, how much money has
been paid for that work; and

(c) whether it is a fact that cons-
truction of these buildings has been
glven to foreign contractors?

The Minister of Health (Shri Kar-
markar): (a) Yes. The plans of the
memn buildings of the All India Insti-
tute of Medical Science have been
drawn by a firm of foreign Architects
practising in India. The plans for tha
residential buildings ' the Institute
have been prepared by the Senior
Architect of the Health Ministry snd
the CP.WD.

(b) Rs. 5,50,606.

(c) The construction of the build-
ings is by the Central P.WD. No
foreign contractors have been employ-
ed.

¥oud Subsidies to Btates

957 Shri Shree Narayan Das:
*4 Shri Panigrahi:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether any overall assem-
ment of the needs of various States,
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deficit in foodgrains and the flnan-
cial assistance by way of food subsi-
dies to be given to them has been
made; and

(b) if so, whether a statement will
be 1aid on the Table of the Sabha?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (&)
and (b). The requirements of differ-
ent States are assessed periodically
and supphes to be made decided with
reference to the stock position. A
statement showing the quantities of
wheat and rice actually supplied to
each State during the 7 months Janu-
ary to July is placed on the Table of
Lok Sabha, [See Appendix III,
annexure No 32]

As the loss involved 1n subsidised
sale of foodgrains is directly borne by
the C:ntral Government no question
of giving any financial assistance by
way of food subsidy to a State arises,

Thermal Power Plant in Delhi

959 {Dr Ram Subhag Singh:
° | Shri Radha Raman:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government propose
to set up a Thermal Power Plant in
Delhy;

(b) 1if g0, the cost involved in set-
ting up that plant; and

(c) when the construction work will
commence?

to set up a Thermal Power Plant at
Delhi. The scheme has been approv-
ed by the Central Electricity Autho
rity.

(b) Rupees 4'1 crores.

(c) The installation of the first Die-
sel Generating set of 6,000 KW.
capacity at Rajghat Power House will
commence in the first week of Sep-
feraber, 1957.
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No. 1787 on the 2T7th April, 1956
regarding tourism in Orissa State and
state:

(a) what steps have been taken
for the development of the Chilka
Lake in the district of Ganjam; and

(b) when the scheme is expected
to be completed?

The Minister of State in the Minis-
try of Transpert and Communicafions
(Shri Raj Bahadur): (a) A provision
of Rs. 3 lakhs for providing a rest
house, swimming and boating facili-
ties etc. at Chilka Lake has been
included in the Second Five Year
Plan for Tourism.

(b) The Scheme forms part of the
State Plan and 1s to be “.nanced partly
by the State Government and partly
by the Central Government. The
State Government have stated that
the necessary plans and estimates are
under preparation and that the scheme
1s expected to be completed by the
end of the Second Five Year Plan
Period.

Tilaiya Dam

*961, Shri Gajendra Prasad Sinha:
Will the Mnister of Irrigation and
Power be pleased to state:

(a) the amount spent in land acqui-
sition and rehabilitation over Tilaiya
Dam; and

(b) how many families have been
rehabilitated?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a):

(1) Land Acquisition Rs. 43,74,860
(ii) Rehabilitation Ra. 36,52,222

(b) All the 2601 families displaced
have been rehabilitated.
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Deihi-Madras Janats Express

*S62. Shrl Balarams Krishaa: Will
the Minister of Raflways be pleased
to state whether Government have any
proposal to attach restaurant car to
Janata Exprees from Delhi to Madras
as 1t is essential ;n the interests of
the long-journey passengers?

The Deputy Minister of Rallways
{Shri Shahnawax Khan): On the
Janata Express Tramns running
between Delh; and Madras, dunng car
service 18 now available twice a week
and there 1s at present no proposal to
increase the frequency of the service,
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Arrest of “s. Eiision Mezinec”
*965. Shal Raghunath Singh: Will

Orissa Directorate of Posis
and Telegraphs

*966. Shri Sanganna: Will the Min-
wter of Transport and Communiea-
tlons be pleased to refer to the answer
given to Starred Question No. 1873
on the 2nd May, 1956 regarding raising
the status of the Orissa Directorate of
Posts and Telegraphs and state:

(a) whether any representation re-
ceived 1n this connection 18 under the
consideration of Government; and

(b) if so, with what results?
The Minister of State in the Minis-

(a) and (b),
Attention 15 drawn to the reply given
to question No 1438 on 25-8-1958 in
which 1t has already been stated that
there 15 no justification for upgrading
the status of Orssa Circle

National Project Construction

*9g7. Shrli Shree Narayan Das:
Will the Minister of Xrrigation and
Power be pleased to state:

(a) the present pomtion in regard
to technical man-power and other
employees employed by National Pro-
ject Construction Corporation (Pri-
vate) Ltd.; and

(b) the manner and method of pe-

cruitment of personnel required by
the Corporation?
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The Deputy Minister of Irrigation
and Power "Shri Hathi): (a):

Technical 47
Others 74
Total 121 -

(b) Recruitment is made'by the
appointment of experienced personnel
on deputation from States and by
selection of personnel through open
advertisement in the press or through
the Employment Exchange. The regu-
lar staff has been divided into differ-
ent categories based on scales of pay
and selection is made by a Committee
set up by the Board of Directors for
each category. .
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Water Supply Scheme in Warangal

683. Shri E. M. Rao: Will the Minis-
ter of Health be pleased to state:

(a) whether there has been any re-
quest from the Andhra Government
for grant of Rs. 56 lakhs for the en-
tire remodelling of Water Supply
Scheme in Warangal; and

(b) if so, what action has been
taken in the matter?

The Minister of Health (Shri Kar-
markar): (a) No.

(b) Does not arise.

National Highway No. 6

65_. Shri P. G. Deb: Will the Minis-
ter of Fransport and Communications
be pleased to state:

(a) whether the people of Sambal-
pur District in Orissa have been paid
the sanctioned amount for the acquisi-
tion of their lands for construction of
the National Highway No. 6 and ade-
quate arrangements made for their
resettlement,

(b) if not, the reason therefor;

(c) whether Government are aware
that those people whose lands have
been acquired for the National High-
way No. 6 are being assessed usual
land revenue by Government on those
very lands since 1950; and

(d) if so, the steps Government
propose to take in the matter?
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The Minfeter of State in the Minks-
&y of Tramsport and Communications
(Bhel Rej Bahagur): (3) and (b). Out
of an estimated compensation of
Rs. 1,50,511 a sum of Rs. 04,490 has
been pud. The reason for the non-
payment of the balance i5—

() non-appesrance ot the parties
concerned (Hs 30,799); and

(1) non-approval of estimaies
(Rs. 25,222),

No one was ousted from his homestead
and as such the question of resettle-
ment does not anse,

(e) and (d). The required informa-
tion is not availsble, It 18 being col-
lected from the Btate Government
concerned and will be placed on the
Table of Lok Sabha n due course,

NES. and Community Develspment
Blocks iz Andhra

985, shri B. V. Krishna Rao: Wil

(a) the number of National Exten-
sion Service an® Commumty Deve-
lopment Blocks operating 1t present
In Andhra Pradesh, District-wise, and

(b) the number of Blocks proposed
fo be opened there during 1957-567

The Minlster ¢ Community Deve-
lopment (Bhrl 8. K. Dey): (a) A
statemnent @ lad on the Table.
[See Appendix III, annexure iNo. 33].

(b} N.ES. Blocks a0

CD. Blocks
(by convermon from N.ES.)
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Alr Bervice to Msdural

687, Bhri Narayanasamy: Will the
Minister of Transport and Commu.
nications be pleased to state:

(a) whether Government are tak-
iIng any steps for restoring the ar
services to Madurai; and

(b) if so, when?

The Minfister of Transporf and
Communications (8hri Lal Bahadur
Shastri): (a) and (b). The Indian
Airlines Corporation will review ther
route pattern after the introduction
of Viscounts on certain trunk routes,
and the question of an air service to
Madura: will also be considered at
that time, An enquiry has  been
made from the Chief Minister, Madras
whether the State Government can
help in establishing such connection.

Ex- Bikaner Ealiway Staff

688, Bhri Eurni Binghji: Wil the
Minister of Rallways be pleased to
refer 10 the reply given to unstar-
red question No. 277 on the 28th May,
1857 regarding Ez-Bikaner Railway
Staff and state:

(a) whether @Sovernment have
¥ken any deelsion; and

"Will the Minster of Railways be
pleased to state:

(a) the number of serious raiiwway
accidents #hich occurred from the 1st
April, 185, to the end of June, 1957;

(b) the total number of persons
killed and mnjured; and

{¢) the compensation, if any, paid
sg far?

The Deputy Minister of Rallways
Shri Bhahnawas Ehan):(a) Two, niz,

(1) Collision between No. B, 12 Up
and No M 22 Up BSuburban Local
trains between Wadala Road gngd
Sewr: Stations of the Central Ral-
way on 2-6-57.

(1) Head-on collision between No,
3 Down Pathankot Express and No,
W. 20 Up Goods traun at Chata Sta-
tion on Central Railway on 22-6-57.
Definition

A serious accident is an accident
to a traln carrying passengers attend-
ed with loss of human life and/or
grievous burt and/or damage to rafl-
way property to the value of appro-
ximately Hs. 20,000/~ or over.
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®)

Injured -
Killed "Gnevous Mmor Total

Accl-
dent
men-
tioned
1n frem
(' above 23 25 39 6

) Acadent
mentioned
In item (u)
above - 3 44 47

Total 23 28 83 11

(c) The following ex.gratz pay-
ments have been made so far:

Tolhedqnnd.lnts of

the deceased . . NiL
To the injured Rs 1,585

Medical expensea of
those injured .Rs 118
Rs 1,703

sube-wclls in Punjab

9. Shri D, C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

( ) the acreage of land that was
rligaled by tube-wells so far sunk
in Punjab under the TCM Pro-
gramme In the years 1955-58 and
1956-57, and

(bY whether more land in Punjab
12 likely to come under irmgation
during 1057-58°

The Deputy Minister of Food and
Agriculture (Shri A, M. Thomas):

(a) 1955-56— 4,836 acres.
1956-57— 17,608 scres.
(b) Yes.

Slum Clearance in Delhl
691. Shri D. C. Sharma: Will the
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(b) the progress so far made In
this regard?

The Minister of Health (Shri Ear-
markar): (a) and (b). Government
have taken the following steps to
clear the slums in the Jamuna Bazar
Area*

(1) The Delhi Improvement Trust
have constructed about 1200 tene-
ments at Jhilmila Tahirpur and 398
tenements at Kilokri for rehabilitat-
ing the slum dwellers of the Jamuna
Bazar Area Out of these 603 quar-
ters have so far been allotted and 472
have actually been occupied.

(2) The Chief Commissioner, Delhi
has been asked to take over 17 vacant
plots 1n the Jamuna Bazar Area.

(3) It 18 proposed to develop 350
acres of land mcross the Jamuna river
adjorming the Bhahdara Bund and to
shift about 25% of the slum popula-
tion of the Jamuna Bazar who can-
not be taken too far away without
upsetting their occupations A noti-
fication under section 4 of the Land
Acquisition Act mn regard to  this
land has since been 1ssued by the
Chuef Commussioner, Delhi

(4) It 1s proposed to give training
in shoe and chappal making to the
cobblers of the Jamuna Bazar Area in
order to enable them to earn their
hving 1 the new area where they
will go

Machads-Digls Railway Lina

692. Shri 8. C. Bamanta: Will the
Minister of Rallways be pleased to
refer to the reply given to Unstarred

Question No 1117 on 28th April, 1988
and state:

(a) whether the proposal by
Government of West Bengal for
construction of a new railway
from Machada to Digla vis
and Contai was considered for
sion in the Second Five Year Plan;

(b) if so, with what results; and

EEFEE
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(¢) whether it 1s a fact that a Te-
connaissanc  survey was made in
1948 and 1t was declared that the
Railway line from Machada to Contal
will be economical?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) Yes, Sir,
from Machada to Digla.

(b) This project 18 not included in
the Second Five Year Plan,

(c) Only a paper alig nent WwWas

considered, It 15 not customary 0
five out the results of a survey OF
WMVEsIEAMLD uhie the Prviech 'tk
been sanctioned Present day figures
of cost of construction and tyaffic
earnings will be totally different from
those of 1948,

IN: AW F qdEw

113} mmm.mm
war wwre A O WA W Far W
fw
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Patna Flying Club

694. Bhrimatl Tarkeshwari Sinha:
Will the Minister of Transport and
Communications be pleased to sfate:

(a) the amount of grant given to
the Patna Flying Club annually;

(b) whether the grant has been re-
duced recently;

(e) if so, the reasons therefor; and

(d) whether Government are sware
that due to the reduction of grapt
many boys Iall to get admisslon I
the Patna Flying Club?



a fixed submidy of Rs 60,000/- and
during the year 1838-57, 1t was classi-
fled as Class II and paid a fixed sub-
sidy of Rs 75,000/- As regards the
subveation, the amount pmid during
the year 1835 56 was Rs 1,14,073/-
and during 1956-57 Rs 98,201/- The
total amount paid during 1955-58 was
thus Rs 1,74,073 and during 1856-57
Rs 1,73291/ The reduction 18,
therefore, mnsignificant and no report
has been recemed by Government
that many boys have been denied the
opportunity of admusion to the Club
on this account

Tourist Centres in Mysore

6°5 Shrli Wodeyar Will the Minis-
ter of Transport and Communica-
tions be pleased to state

{a) whether Government are aware
that world famous tourist resorts like
Agumbe and Jog Falls 1n Mysore
State are suffering for want of com-
munication and publhety, and

(b) if so, the steps taken in this
regard?

The Minister of State in the Minis-
iry of Transport and Communications
{Shrl Raj Babadur). (a) and (b) As
regards publicity the “Gude to
Mysore and Coorg” which was
brought out in 1054 and copies of
which have been widely circulated
as well as placed on sale, mentions
the tourist attractions of Jog Falls
and Agumbe The improvement of
roads leading to Agumbe and Jog
Falls and the provision of road trans-
port services fo these places are the
responsibility of the State Govern-
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ment Howe'ser, the Government of
India have agreed to meet one third
of the cost of the improvement &f the
road between Sirm: and Jog Falls
provided the Government of Mysore
agrees to meet the remaiming cost
The reactions of the Mysore Govern-
ment to this offer are awaited.

P and T Housing Plan

696. Shri Kodiyan: Will the Minis-
ter of Transport and Communications
be pleased to state

(a) the total number of houses cons-
tructed during the first year of the
Second Five Year Plan according to
the Post and 1elegraph Housing Plan,

(b) the number of houses con=
structed during the Furst Five Year
Plan and the first v¢ 11 of Second Plan
for the Post and 71cl g1 1ph Employees
m Kerala?

The Minister of Stat» in the Minis-
try of Transport and Co..munications
(Shri Raj Bahadur) (a) 598

(b) 4 and 3 respectively

Corruption on Rallways

697 Shri Vasudevan Nair. Wil the
Minister of Raflways be pleased to
state

(a) the total number of cases of
corruption brought to notice by vigil-
ance umt of the Indian Rallways
during the last three years;

(b) the total number of officers and
workers naplicated separately for
each category, year-wise, and

(c) the total number of successful
action taken against officers and
workers, separately for each category,
year-wise?

The Deputy Minister of Rallways
(Shri Shabhnawax Ehan): (a) to (¢)
A Statement 18 laid on the Table of
Lok Sabha [See Appendix III, an-
nexure No 34]
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Cattle Disease in Manipr —

698, Bhri L. Achaw Bingh: Will the
‘Minister of Food and Agriculture be
pleased to state:

(a) whether there has been recent-
ly any mass inoculation of cattle
agamnst rinderpest and other kinds
of cattle epidemics in Manipur, and

(b) whether there has been any
complaint by the Government of
Assam against movement of cattle
which are not inoculated against the
epidemic diseases?

The Deputy Minister of Food and
Agricultore (Shri A. M. Thomas):
(a) Under the Becond Five Year Plan,
a scheme for the mass vaccination of
cattle and buffaloes against rinderpest
15 undertaken in all the States and
Union Territories m India, except
Rajasthan, Manipur, Tripura, Anda-
mans and Laccadive Islands durnng
1957-58 The programme of vaccina-
tion of cattle and buffaloes in Mani-
pur 18 linked up with the work 1n
Assam As soon as the adult cattle
and buffaloes in Assam have been
inoculated, the work m Manipur will
be taken up As regards other cattle
epidemics, no mass vaccination 18
contemplated at present

(b) No such complamnt has so far
been received

Caitle Census in Manipur

699 Shri L. Achaw Singh: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given to
Unstarred Question No 285 on the
28th May, 1957 and state

(a) what was the figure available
for the year 1945 of cattle census for
Manipur,

(b) whether any amount was sanc-
tioned for cattle census in the years
1855 and 1858, and

(c) 1f so, the reasons why no census
was taken in these years?

17 AUGUST 19887
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The Deputy Minister of Food and
(Shri A. M. Thoemas)t
(a) Cattle—1,44,063

(b) A sum of Rs 20,000/- was
sanctioned in 1956-37 only. _

(c) The census could not be con-
ducted 1n 1956-57 on account of cer-
tain admunistrative and financial difi-
culties viz theholding of the general
elections and the late availability of
funds Necessary arrangements for
the conduct of the census during 1957-
58 are in progress

Transport in Manipur

760. Shri Achaw Singh: Will the
Minister of Transport and Communi-
cations be pleased to state

(a) the number of applicants for
permats to ply stage carrier and pubhe
carrier and the number of permuts
1ssued 1n Manipur, and

(b) whether 1t 1is a fact that no
permits were 1ssued by the State
Transport Authority to private motor
owners and co-operatives on the
Dimapur Imphal Road for passenger
transport?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur) (a) As against
52 Stage carmage permuts and 284
public carrier permits in force up to
30th June, 1957, 84 stage carnage per-
mits and 320 public carrier permits
have been i1ssued by the State Trans-
port Authority with effect from 1st
July, 1857 The total number of
applications received was 182 for stage
carriage pernuts and 485 for publie
carrier permits

(b) Yes
Transport in Manipur

701. Shri L. Achaw Singh: Will the
Minister of Transport and Communi-
cations be pleased to state.

(a) whether the Manipur Adminis-
tration had any proposal to nationalise
passenger transport services on four
routes in Manipur, and
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(b) whether the proposal was ap-
proved by the Union Government?

The Minister of State in the Minls-
try of Transport and Communications
(8hri Raj Bahadur): (a) Yes

(b) The scheme of the Manipur
Administration for development of
road transport including the proposal
to nationalise the passenger transport
services on four routes has been
accepted by the Planning Commussion,
in consultation with the Mimstry of
Transport and Communications (De-
partment of Transport), for inclusion
in the Second Five Year Plan

Slum Clearance in Calcutta

702. 8hri B, C. Samanta: Will the
Minister of Health be pleased to state:

(a) whether Government are aware
that the Government of West Bengal
13 having a Town Planmng Organisa-
tion for slum clearance in the city ot
Calcutta and its suburbs,

(b) if so, whether any help has
been sought 1n any form from the
Central Government,

(e) it so, the details of fhe help
asked for, and

(d) whether due consideration has
been given m the matter?

The Minister @ Health (Shri Kar-
markar): (a) There 1s at present no
proposal under the consideration of
the Government of West Bengal for
having a Town Planmng Organisation
for Slum Clearance in Calcutta and
its suburbs

(b) to (d) Do not anse
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Holiday Home at Mussorie

704. Shrl Morarka: Will the Minis-
ter of Transport and Communications
be pleased to state

(a) the annual expenditure incurred
on the Holiday Home set up by the
Air Lines Corporation at Mussorie,
and

(b) how many persons took advant-
age of this Home since 1ts inception?

The Minister of Transport and
Communications (Shri Lal Bahadur
Shastri): (a) The ‘Holiday Home' was
set up 1n May 1958 and the expendi-
ture mncurred during the
year 1956-57 was Rs 2,218/78 np.

(b) Thirty-ive employees took
advantage of the ‘Holiday Home’
since 1its inception

Integral Coach Factory, Perambur

705. Shri Tangamani: Will the M-
1ster of Railways be pleased to state:

(a) whether it 15 a fact that a large
number of artisans, unskilled and.
skilled workers in the Integral Coach
Factory, Perambur are kept as either
apprentices or as casual labour for a
long period;
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(b) if so, what is the percentage of
such men to the permanent hands;

(c) whether the Integral Ceach
Factory is a permanent factory or a
temporary one; and

(d) whether the procedure of con-
firming workers with three years ser-
vice applicable to all Railway workers
does not apply to this factory?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) No.

(b) Does not arise.

(c) It 153 a permanent Factory but
still in the stage of development with
a phased production programme,

(d) Yes, it is applicable, but such
a position has not arisen as the Fac-
tory started production and recruit-
ment of staff only recently

Registration of Rallway Wagons

706. Shri P. G. Sen: Will the Minis-
ter of Rallways be pleased to state:

(a) whether 1t 18 a fact that the
Railway Administration has been suc-
cessful m tackling regastration of
wagons for jute transport by bogus
firms; and

(b) what 15 the procedure adopted
and the amount of money accrued
thereby from lapses?

The Deputy Minister of Rallways
(Shri Shabpawaz Khan): (a) It is
presumed that the Hon'ble Member
15 referring to the practice indulged 1n
by certain sections of the jute trade,
in registering a large number of
spurious demands for wagons. This
practice has been curbed to some
sextent.

(b) A Statement 18 laid on the Table
of Lok Sabha [See Appendix III,
annexure No. 38).
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W“ﬂ« LAXTIN  §
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gt g mar & o fadefr qeet ® a0
ewen ( inter crossing ) @
s gifreg  (hybrids) Wt W@
wix wfis e v @ § * e
w frwy et i ol st
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# frt g wrd % g fow s far
fis ag et wreia sl € wdy
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708, Shri Shree Narayan Das: Will
the Manister of Raillways be plessed
to state:

(s) wh the attention of
mth!mmumm
delay in transhipment of from

Mokameh Chat to the side of

the Ganga;

(b) whether any inquiry has been
mdemh'ﬂ:emtmr;

(c) whether the sew regulations t»
attach lebels showing dates of arrival
and despatch of the parcels are bying
adhered to;
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(d) it so, what is the maximum and
minimum time lag between the receipt
of the parcels at the Mokameh Ghat
Station and the despaich therefrom;

(e) whether any representations
have been received about the undue
delay at this Station as regards des-
patch of parcels; and

(f) if so, the results of the enguiry
made in this connection?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) and
(e). There have been no recent
complaints of this nature,

(b) The position had been examin-
ed in the past, as a result of which a
programme of clearance of parcels
from Mokameh had been laid down.

(¢) Yes, from 1-7-57 the date from
which the arrangement was introduc-
ed for items of traffic passing via
Mokameh Ghat.

(d) The minimum and maximum
time taken in transhipment of parcels
at Mokameh during July '57 was 12
hours and 31 hours, respectively, ex-
cept in the case of consignments of
acids which are forwarded onward
from Mokameh Ghat once a week in
specially prepared vans and conse-
quently suffer a longer detention.

After transhipment there was
average detention of 72 hours
despatch due mainly to shifting
the wagon-ferry Ghat four times
July 57 and also due to the liftin
the goods Jetty and repairing of
slip lines.

(f) Does not arise in view of the
reply to parts (a) and (e).

b

Eare

Garhwa Road-Robertsgunj Rail Link

7089, Shri Gajendra Prasad Sinha:
Will the Minister of Rallways be
pleased to state:

(a) the progress made for the con-
struction of a new railway line bet-
ween Garhwa Road and Robertsgunj,
a link line between U.P. and Bihar;
and

{b) the amount spent on the survey?
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The Deputy Minister of Rallway
(Bhri Shahnawss XKban): {(a) The
Final Location Burvey has not been
completed and construction work has,
therefore, not yet been startad. The
Survey work is in progress and was
70% completed upto the end of June,
19587,

(b) Total expenditure on Survey
upto the end of May, 1957 is
Rs. 4,13,317/22.

Health Problem of Tribal People

710. 8hri SBanganna: Will the Minis-
ter of Health be pleased to state:

(a) whether a study of health prob-
lems of the Tribal people in India
has been undertaken by the Health
Ministry;

(b) if so, what steps have been
taken for the purpose; and

(c) with what resuits?

The Minister of Health (Shri Kar-
markar): (a) No such study has
been undertaken,

(b) and (c). Do not arise.

Loans to Tripura Peasants

711. Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any representation has
been made to Government to advance
loan or Dadan against the Aman crops
to the peasants of Tripura this year;
and

(i)) it so, what steps have been
taken so far?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
(a) Yes.

(b) During the current financial
year, loans amounting to Rs. 53,000
have been advanced by the Tripurs
Administration to deserving agricul-
turists. A further sum of Rs. one
lakhs and ten thousand has been
allotted to the Bub-Divisions for the
same purpose,
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Fhumis Rebabiliintion ta Tripura
715, Bhrl Dasaratha Deb: Will the
Minister of Feod and Agriculture be
pleased to state;

(a) whether Tribal Jhumias of
Hurijala of Tripura have been re-
habilitated on land which they had
reclaimed; and

(b) if not, the steps proposed to be
taken in the matter?

The Deputy Minister of Foed and
Agriculture (8hrt A. M. Thomas):
{a) There are no Tribal Jhumias in
Hurijala requiring rehabilitation on

(b) Does not arise.

Hyderabad and Secunderabad
Post Offices

713, Shrl P. Ramaswamy: Will the
Minister of Transport and Commmuni-
<ations be pleased to state:

{(a) whether Postal jurisdiction of
the cities of Hyderabad and
Secunderabad is one

(b) if so, whether the postal letters
and express delivery letters etc. are
carried by the same plane or Hydera-
bad's post in plane and Secundera-
bad's post in train; and

(¢) how many times and at what
hours of the day, the clearing of the
post boxes takes place in the cities of
Hyderabad and Secunderabad?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) No. Hydera-
bad and Secunderabad are two in-
dependent Head Post Offices under one
Divisional Superintendent.

(b) Letters and express delivery
letters are carried together by same
planes and trains.

(e) The letter boxes are cleared as
under:—

Hyderabad .. 4 times, between
0605-0830, 0745~
0815; 0845-1015
and 1930-2030
hours.

.. 4 time between
0345-0900, 1030-
1315, 1500-1618
end 1730 hrs.

Secunderabad
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Raflway Olaims

714 Shri H. N. Maokerjee: Will the
Minister of Rallways be pleased to
state:

() whether Government have re-
ceived representations from a number
of traders in the northern part of
‘West Bengal in regard to alleged delay
in disposal of compensation claims by
the North-Eastern Railway; and

(b) if so, whether necessary
are being taken in this regard?

The Deputy Minister of
(Bhri Shahnawas Khan): (a) Yes.

(b) Yes. Special steps are being
taken.

Mileage of Rallway Lines

715. Shrl Jadhav: Will the Minister
of Rallways be pleased to state:

(a) the mileage of Rallway lines
constructed from the year 1947 to
1958;

(b) the total amount spent thereon;

(c) what was the average expendi-
ture incurred per mile during that
period;

(d) the total mileage of the railway
lines purchased by the Government of
India from companies since 1047;

(e) the amount of cost that was paid
to the companies; and

(f) the average cost of construction
of railway lines per mile before 18377

The Deputy Minister of Raliways
(8hri Shahnawaz Khan): (a) The
mileage of new railway lines ocom-
structed from 1047 to 1088 is approxi-
mately 866 miles.

(b), (¢) and (f). The informmation is
not readily available and will be laid
on the Table of the Sabha in due
course.

(d) 622:46 miles; out of this 46:68
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(e) Rs. 421:85 lakhs out of which
the amount of Rs. 3401 lakhs is on
account of Mandra Bhaun Railway
which was purchased on 1-4-1947 and
remained in West Pakistan as a result
of Partition.

Bombay-Agra National Highway

716. Shri Jadhav: Will the Minister
of Transport and Communications be
pleased to state:

(a) whether'Govemment propose to
widen the Bombay-Agra National
Highway; and .

(b) if so, when the work is to
begin?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes.'

(b) Dunng the Second Five Year
Plan period, depending on the avail-
ability of funds.

Electrification of Rayagada Shtlon

717. Shri Sanganna: Will the Mims
ter of Railways be pleased td refer to
the reply given to unstarred gqyestion
No. 536 on the 31st May, 1957 In res-
pect;, of, electrification of the Rayagada
Railway Station and state whether
the delay in the supply of electric
power to the Station i due to any
difference as regards the tariff price
of the power between the Government
of India and the Govemment of
Orissa" ’

'Ihe Deputy Minister of -Railways
(8hri Shahnawaz Khan): A statement
is laid on the Table. [See Appmd.lx
III, annexure No, 36.] :

Telephones in Tripura

718. Shri Dasaratha Deb: Will the
Minister of Transport and Communi-
cations be pleasecl to stnte

(a) how many appllcatmns for new
telephone’ connections are waiting for
disposal in Tripura at present;
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¢b) whether. sancfioning of new
teleph.one connections has been stop-
oughou the Assam circle; and,

]
(c¢) if so, when Government propose

to renew it?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Baj Bahadur): (a) 90.

(b) No.

(c) Does not arise.

Foot-Board Travel on Trains

719. Shri Jadhav: Will the Minister
of Railways be pleased to state:

(a) the number of persons injured
by falling from the foot-boards of
trains on different rallways during the
last ten years or as far &ds information

.is avallable and

(b) the steps Government have
taken or p: se to take to prevent
such accldents?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Records
are not avallablé for the full period of
last 10 years; but the available infor-
mation-is given in the statement laid
on the Table. [See Appendix III,
annexure No. 37.] '

(b) The steps taken by the Govern-
ment are:

(1) Additional trains and carri-
ages are run to the extent
feasible to avoid overcrowd-
ing. i

(2) Posters printed in different
local languages, empﬁasisin;
e dangers of foot-board
travelling, are exhibited "at
stations.

(3) Passengers are also warned
through the medium of louds~
peakers installed at the im-
portant stations of the dan-
gers involved in foot-board.
tr.v'ellir}g.

(4) Station Masters and Guards
and members of the Railway-
Protection Force and the Rail-
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way_Police have instructions
to dissuade and prevent pass-
engers from travelling on
foot-boards.

{5) Prosecutions are also launched
as a preventive measure.

(6) The passenger stock used on
suburban sections is designed
so as not to have any foot-
boards on which persons can
_travel.

Empty Wagon Specials

720. Shri Doraiswami Gounder: Will
ithe Minister of Railways be pleased to
state:

(a) whether Government are aware
.of the fact that empty wagon specials
are taken in Southern Railway from
one junction to another for meeting
the balance without supplying the
same to meet demands of the inter-
‘mediate stations; and

(b) the reasons for taking such
:steps which cause loss to the Railway
as well as inconvenience to the busi-
mess community?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Empty
wagons are moved in train loads for
meeting demands of goods traffic in
.different areas of the Railway, or on
other Railways; but goods traffic offer-
ing at intermediate stations on the
Toute do not suffer on this account.

(b) Empty wagons are moved from
.areas where they are surplus to re-
quirements areas where there are
+raffic demands and wagon availability
less. Empty wagons are also moved
1o adjoining Railways when sufficient
traffic is not offering to the Railway
-concerned in order to return an equal
number of wagons to the adjoining
railway.

Overcrowding in Railways

721. Shri B. S. Murthy: Will the
‘Minister of Rallways be pleased to
-state:

(a) the steps taken to reduce over-
-crowding on trains between Vijaya-
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wada and Kakinada during 1956-57;
and

(b) the results thereof?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) (i) Nos.
46 and 45 Madras-Howrah Weekly
vestibuled Janata Express trains were
introduced on and from 1-7-56 with
increased accommodation. (ii) Con-
venient connecting trains were provid-
ed between Samalkot and OCocanada
Port (Kakinada) for Nos. 45 and 46
Madras-Bezwada (Vijayawada)—How-
rah Janata Express.

(b) There has been a slight reduc-
tion in the extent of overcrowding on
certain sections between Bezwada and
Cocanada Port.

Deep-sea Fishing in Coastal Andhra

722. Shri B. S. Murthy: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the steps taken to develop deep-
sea fishing in the coastal area of
Andhra Pradesh; and

(b) the amount allotted for this
purpose during 1957-58?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
It is proposed to establish a deep-sea
fishing Unit at Visakhapatnam by
using Vessels obtained under T,C.M.
Aid. Ap Ice and Cold storage plant
procured under T.C.M. Aid has been
allotted to Andhra Pradesh and the
State Government are erecting the
Plant.

(b) The Scheme of deep-sea fishing
operations including that for the Cen-
tre proposed for Visakhapatnam is
under examination and the actual
amount for that Unit will be known
only when the scheme is finalised.

Riverine Fishing in Andhra

723. Shri B. S. Muarthy: Will the
Minister of Food and Agriculture be
pleased to state: :

(a) the amount granted and techni-
crl assistance given for developing
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riverine fishing in Andhra Pradesh
during the First Five Year Plan; and

(b) the results thereof?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
and (b). A statement indicating the
amounts of loans and subsidies grant-
ed to the State Government during
First Five Year Plan is laid on the
- Table. [See Appendix III, annexure

No. 38].

A research unit of the Central In-
land Fisheries Research Station car-
ried out survey of the fish seed re-
sources of the rivers of Andhra in
connection with the preparation of the
Fish Farmers Calender, which has
since been published and also advised
the State Government on mproved
fish culture practices.

p Tourist Centre at Tirupatl

724. Shri B. S. Murthy: Will the
Minister of Transport and Commauni-
cations be pleased to state:

(a) the steps taken so far to make
Tirupati (Andhra Pradesh) a tourist
centre; and

(b) the money allotted for the same
during 1957-58?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b). The
“Guide to South India” brought out by
the Central Government in 1954 copies
of which have been widely circulated
and also placed on sale, mentions the
tourist attractions of Tirupati, Foreign~-
ers are not allowed to go up the
Holy Hills where the sacred shrine is
situated. The place has importance
for the home tourists and pilgrims and
the Devanathanam Trust has already
made good arrangements for them.

G.P.0. Madras

%25. Shrl B. S. Murthy: Will the
Minister of Transport and Communi-
eations be pleased to state:

(a) whether any representations
were made regarding the lack of
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=
accommodation in the G.P.O. Madras;
and

(b) if so, the result thereof?

The -Minister of State in the Miniy-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b). In-

.formation is being collected and will

be placed on the Table of Lok Sabha

in due course.

Railway Corruption Cases
726. Shri Ghosal: Will the Minister
of Railways be pleased to state:

(a) how many corruption cases of
the Howrah goods office of the Eastern
Railway were brought to the notice of
the higher authorities; and

(b) what steps have been taken in
this regard?

The Deputy Minister of Railways:
(Shri Shahnawaz Khan): (a) 76.

(b) A Fact Finding investigation
into 54 of these cases has been com-
pleted and a whole-time committes
has been constituted to expedite the
investigation of the remaining cases.

Preventive action has also _iaun
taken.

st frae

we. =it afex fog 1 w7 oa
qwr wiy 5 77 IO W T F9@

(F) waad § weyfa &7 feaar
ST § WR Ig AEW FE gt
R R

(=) 7 fagmt qiwr aff & wonyfiw
% gAne o oS qfe gE ¥ ?

1T AT wfg S9N (= Fowo
q™E) (!:’)W::ooooﬂ‘hﬂﬂ
ST ¥R F AE, S9d 9 Wi
aﬂwﬁwﬁmm@oﬂmtch
I & IJqq W) afF=sr &,
TS % FRyor-iEey 70 7 SATFAT »



8657 Papers laid on
the Table

(@) qe=T® meadl § qar S

¢ fr aeyfa @I o Flw ww @
ag T T T4 ¢ 7 ag foeR o=
awi Fadr g 1

Floods in No.rth Bihar

728. Shri Shree Narayan Das: ' Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether it is" a fact that the
waters of river Kosi and its tributaries
and other rivers of North Bihar have
swept across an area of over 300 sq.
miles in the districts of Darbhanga
and Saharsa;

(b) if so, the number of villages
and population affected;

(c) the extent of damage to crops;
and

(d) whether any, and if so, what
steps have been taken to protect the
embankments constructed so far in
those areas from being washed away?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (d).
The information is being collected and
will be laid on the Table of Lok Sabha
as soon as possible.

PAPERS LAID ON THE TABLE

"INTERITM REPORT ON ACTIVITIES OF LIFR
InsurancE CORPORATION

The Minister of Finance (Shri T. T.
Krishnamachari): Sir, I beg to lay on
the Table a copy of the interim Report
on the activities of the Life Insurance
Corporation of India. [Placed in Li-
brary. See No. S-198/57].

Narionan HicawAys RuLes

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): Sir, I beg to
relay on the Table, under Section 10
of the National Highways Act, 1956, a
copy of the National Highways Rules,
1957, published in the Notification No.
S.R.0. 1182, dated the 13th April, 1957.
[Placed in Library. see No. S-199/57.]
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to matter of urgent
Public Importance

ANNUAL REPORT OF EMPLOYEES STATE
INSURANCE CORPORATION

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra): Sir,
on behalf of Shri Abjd Ali, I beg to
lay on the Table, under Section 36 of
the Employees’ State Insurance Act,
1948, a copy of the Annual Report of
the Employees’ State Insurance Cor-
poration along with the Audited Ac-
counts of the Corporation for the year
1954-55. [Placed in Library. See No.
S-200/57.)

Shri Prabhat Kar (Hooghly): May
I ask why this report has come so
late? It is for the year 1954-55; we
are now at the fag end of 1957.

Shri L. N. Mishra: I am not aware
of it; I will find out and inform the
hon. Member.

CALLING ATTENTION TO A MAT-

TER OF URGENT PUBLIC IM-

PORTANCE

"Press cOMMENTS: RE: PATASEAR
RrePORT

Shri Viswanatha Reddy (Rajampet):
Sir, under rule 197, I beg to call the
attention of the Minister of Home
Affairs to the following matier of
urgent public importance and 1 re-
qiest that he may make a statement
thereon:—

“The Press’ comments regarding
the Pataskar Report dealing with
the Border problems of Andhra
and Madras.”

The Minister of Home Affairs
(Pandit G. B. Pant): Sir, I received
the report on the border dispute bet-
ween Andhra Pradesh and Madras
from Shri Pataskar in the Ilast week
of Jul}. Soon after the arrival of the
report, I sent a copy of the report to
the Chief Minister of Andhra and
another - to the Chief Minister of
Madras. I have received a sort of an
interim reply only from one of the
two Chief Ministers. 1 await fuller
communications: from thém and am
not in a position to say more about it
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Bill
BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Sir, I rise to announce that Govern-
ment business in this House for the
week commencing Tuesday, the 20th
August, 1957, will consist of—

(1) Further discussion and voting
of Demands for Grants in res-
pect of the Ministry of Home
Affairs.

(2) Discussion and voting of
Demands for Grants for the
Ministries of—Commerce and
Industry; Labour and Employ-
ment; and Finance.

(3) Consideration and passing of
the Finance (No, 2) Bill, 1957.

Shri Dasappa (Bangalore): May I
know whether the discussion on the
demand for Planning will be included
in the demands for Finance?

Shri Satya Narayan Sinha: Sir, I
have already -indicated to the House
that Planning will be discussed fully
on one day.

Shri Dasappa: Will we have the
sdrhe amount of time?

Mr. Speaker: The same amount of
txme, six hours have been allotted.

WEALTH-TAX BILL
RePORT OF SELECT COMMITTEE

The Minister of Law (Shri A. K.
Seri): Sir, I beg to present the Report
of the Select Committee on the Bill to
provide for the levy of wealth-tax.

INSURANCE (AMENDMENT) BILL*

Shri T. T. Krishnamachari: Sir, I
beg to move for leave to introduce a
Bill further to amend the Insurance
Act, 1938.

Mr. Speaker: I shall put the motion
to the vote of the House.
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The question is:

“That leave be granted to intro- !
duce a Bill further to amend the
Insurance Act, 1938.” >

The motion was adopted.

Shri T. T. Krishnamachari: Sir, I
beg to introduce the Bill.

DEMANDS FOR GRANTS—contd.
MinisTRY o HoME AFFAIRS—contd.

Mr. Speaker: The House will now
resume further discussion of the
Demands for Grants relating to e
Ministry of Home Affairs. Out of
8 hours allotted for the Demands of
this Ministry, 1 hour and 18 minutes
have already been availed of and six
hours and 42 minutes now remain.

The list of Selected Cut Motions
relating to these Demands has already
been circulated to Members on the
14th August, 1947. The following are
the selected cut motions relating to
various Demands under the Ministry of
Home Affairs which have been indi-
cated by the Members to be moved
subject to their admissibility:

Demand No., No. o} Cut Motion.

51 94, 1014, 1394, 1395,
1462, 199 884, 942,
1018, 1116, 1117 1118,
1375, 1397 1398, 1468,

!!-

™ 1464, 1465, 1466, 1470,
1471,
53 5, 1399.
55 6, 1119, 1467,
57 1468,
59 308, 1020, 1021, 1022,

1023, 1205, 1400, 1401,
1402, 1403, 1404, 1405,
1406, 1407, 1469,

60 432, 433, 434, 435, 436,
g 437,
81 679, policy, 7, 9, 10, 15,

17, 681, 683, 684, 685;
689, 690, 763, 765, 770,
985, 987, 992, 1024,
1026, 1028, 1029, 1097,

Published in the Gazette of India Extraordinary Part II, section 2, dated

17-8-1957 pp. 435—438.
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No. of Cut Motion.

1098, 1099, 1121, 1209,
1311, 1313, 1314, 1316,
1358.
62 304,
200, 561, 1408, 1409, 305,
\ 306, 307, 618, 619, 620,
: 694, 695, 851, 1410,
1411, 1412, 1413, 1414,
1416, 1417, 1418, 1419
1420, 1421, 1422, 1423,
1424, 1425, 1426.

Failure to create two unilingual states
of Maha Gujrat and Samyukt
Maharashtra )
Shri Naushir Bharucha

Khandesh): I beg to move:

“That the demand %nder the
head Ministry of Home Affairs’
be reduced to Re. 1.”

Failure to take effective steps for
separation of the judiciary from the
executive '
Shri Easwara Iyer (Trivandrum):

1 beg to move:

“That the demand under the
head ‘Ministry of Horfle Aﬂal.rs
be reduced to Re. 1.”

Failure to concede the demand of the
Mdarathi dnd - Gujerati speaking
-people for reorganisation of their
States on linguistic basis,
Shri Parulekar (Thana):

move:

“That the demand under the
head “Ministry of Hottie Affairs’
be reduced to Re. 1.”

Reorganisation of States on liguistic

basis l
Shri Nana Patil (Satara): I beg to

‘move:

“That the demand “under the
head ‘Ministry of Home Affairs’
be reduced to Re. 1.”

“The question of instituting a public
enquiry into incidents of firing
wherever it is resorted to.

Shri Nana Patil (Satara): I beg to

‘move:

“That the demand undgr the
head ‘Ministry of Home Affairs’
‘be reduced to Re. 1.”

Demand No,

(East

I beg to
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Failure to form the separate- State of
Maha Gujarat

Shri Yajnik (Ahmedabad):
to move:

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs, 1007’

I beg

Schéme of teaching Hindi to Central
Government employees

Shri Sampath (Namakkal): * I beg
to move;
“That the demand under the

head ‘Ministry of Home Affairs’
be reduced by Rs. 100.”

Working of the Preventive Detention
Act

Shrimati Parvathi Krishnan (Coim-
batore): 1 beg to move:

“That the demand under the

head ‘Ministry of ‘Home Affairs’
be reduced by Rs, 100.”

Need for discontinuation of the
system of the Council of Advisors
for the Union Terrtfories pafti-
cularly in Tripura
Shri Dasaratha Deb (Tripura): I

beg to move;

“That the demand under the
head ‘Ministry of Hothe Affairs’
be reduced by Rs, 100"

Delay in the administration of Justice

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs, 100.”

Need to exempt tribals from paying

customs for collecting timbers,
bamboos, chans and other first
products  for their  domestic
consumption

Shri Dasaratha Deb: I beg to move:

“That the demand under the
head ‘Ministry of Home Affairs’

be reduced by Rs, 100.” ;
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Working of Criminal law of the
country

Shri Easwara Iyer: I beg to move:

“That the demand under the
head ‘Minisiry of Home Affairs’
be reduced by Rs, 100."

Need for specidl allocdtfon of funds
for Housing Schemes for Scheduled
castes and scheduled tribes.

Shri Kodiyan (Quilon—Reserved—
Sch., Castes): I beg to move:

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs, 100.”

Failure to take adequate steps to
eradicate untouchability,

Shri B. C. Mullick (Kendrapara—
Reserved—Sch. Castes): 1 beg to
move:

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs, 100.”

Operation of the constifutional safe-
guards to minorities,

Shri Frank Anthony (Nominated
Anglo-Indians): I beg to move: .

“That the demand under the
head Ministry of Home Affairs’
be reduced by Rs, 100.”

Failure to name the new State of
Madras as Tamilnad in deference to
wishes of the Tamilnad people.

Shri Tangamani (Madurai): I beg to
move:

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs, 100.”

Failure to control Madras Govera-
ment classification in an arbitrary
way and exclusion of really back-
ward from ‘Most Backward Com-
munity’.

Shri Tangamani: I beg to move:

‘“That the demand uhder the
head ‘Ministry of Home Affairs’
(Pages 1023-1089) be reduced by
Rs, 100"
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Failure to correct the Madras Gow-
ernment when they -failed te
include Kellar, Wdravar and
Thenar into ‘Most Backward Com-—

muni
ty'.

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Ministry of Home Affairs’
(Pages 1023-1039) be reduced by
RS. m.”

Functions of the Commissioner of
Scheduled Castes and Scheduled
Tribes.

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Ministry of Home Affairs’
(Pages 1023—1039) be reduced by
Rs. 1007

Question of the liberalisation of the
leave travel concession to Ceniral
Government. Employees,

Shri T. B. Vittal Rao (Khammam):
I beg to move:

“That the demand under the
head ‘Ministry of Home Affairs’
(Pages 1023—1039) be reduced by
Rs, 100.”

Question of recent increase in pension
granted to Gazetted Officers

Shri T. B. Vittal Rao: I bag to move:

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced by Rs, 100.”

Zonal Councils as formed by the
Indian Government

Shri Dasgupta (Purulia): I beg %o
move:

“That the demand under the
head ‘Zonal Councils’ be reduced
to Re. 1."” .
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Appointment of a Boundary Commis-
sion for setting the outstanding
bdorder disputes between Orissa and
Bihar and Orissa and Madhya
Pradesh.

Shri Mahanty (Dhenkanel): 1 beg
to move: )

“That the demand under the
head ‘Zonal Councils’ (page 1045)
be reduced by Rs, 100.”

Disapproval of Policy of the Indian
Government regarding the Census
of 1951 and after.

Shri Dasgupta: I beg to move;

“That the demand under the
head ‘Census’ be reduced by
Rs. 100.”

Omission of large number of tribal
people in Tripura.

Shri Dasaratha Deb: I beg to move:

“That the demand under the
head ‘Census’ be reduced by
Rs. 100.

Unsatisfactory method of compiling
linguistic figures by Census autho-
rities in States,

Shri Mahanty: I beg to move:

“That the demand under the
head ‘Census’ be reduced by Ras.
100.”

Failure to confirm as permanent
majority of the 5000 Teachers in
Government Schools in Delhi

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Delhi’ be reduced by Ras.
100.!!

Failure to establish proper and
regular facilities of communication
and  transport Between  the
Andaman and Nicobar- Islands and
the main-land.

Shri Sampath: I beg to move:

“That the demand wuwnder the
head ‘Andaman and Nicobar
Islands’ be reduced by Rs 100.”

-
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Y
Failure to replace Chief Commis-
sioner's Advisory Council in.
Andaman by an elected Adminis-
trative Council,

Shrimati Parvathi Krishnan: I beg:
to move:

“That the demand under the
head ‘Andaman and Nicobar
Islands’ be reduced by Rs. 100.”

Failure to provide for representatiom.
in Parliament through election

Shrimati Parvathi Krishnan: I beg
to move:

“That the demand wunder the
head ‘Andaman and Nicobar
Islands’ be reduced by Rs. 100.”

Need to undertake inguiry into com~
plaints of unfair labour practices in
Marine Department

Shrimati Parvathi Krishnan: I beg:
to move:

“That the demand under the
head ‘Andaman and Nicobar
Islands’ be reduced by Rs. 100.”

Failure to implement order sanction-
ing inctrease in basic wages to-
Mazdoors in Andaman  since
February 23, 1957

Shrimati Parvathi Krishnan: I beg.
to move: -

“That the demand under the
head ‘Andaman and Nicobar
Islands’ be reduced by Rs. 100.”

Need for elected repreientation w
Lok Sabha instead of mnominated
representative.

Shri Dasaratha Deb: I beg to mover

“That the demand -"under the .
head ‘Andaman and [Nicobar
Islands’ be reduced by Rs. 100."

Failure to replace Chief Commis~
sioner’s Advisory CTouncil iw
Andaman by an elected Adminis—
trative Council,

Shri Kunhan (Palghat—Researved—
Sch. Castes): I beg to move:
That the demand under the
head ‘Andaman and Nicobar
Islands’ be reduced by Rs. 100.”

>
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Fuilure to provide for representation
in Parliament through direct elec-
tion

Shri Kunhan: I beg to move:

“That the demand under the
head ‘Andaman and Nicobar
Islands’ be reduced by Rs. 100.”

_Need to undertake inquiry into com-
plaints of unfair labour practices in
- Marine Department
Shri Kunhan: I beg to move:

“That the demand under the
head ‘Andaman and Nicobar
Islands’ be reduced by Rs. 100.”

_Failure to implement order sanction-
ing increase in basic wages to
mizdoors in Andaman  since
February 23, 1957

Shri Kunhan: 1 beg to move:

“That the demand under the
head ‘Andaman and Nicobar
ISlan®s’ be reduced by Rs. 100.”

_Necessity for opening of a separate
girl? school in Andaman

Bhri Eodiyan: I beg to move:
“That the demand under the

head ‘Andaman and Nicobar

Islands’ be reduced by Rs. 100.”

_Necessity for opening of a college up
to the intermediate standard in
Andaman.

Shri Kediyan: I beg to move:

., *“That the demand under the
head ‘Andaman and Nicobar
Islands’ be reduced by Rs. 100.”

Need for changing the ponﬁmted
Advisory Council of Andaman to an
- elected body of the people.

Shri Kunhan: I beg to move:

“That the demand under the
head ‘Andaman and  Nicobar
Islands’ be reduced by Rs. 100.”

‘Need for the immediate implementa-
Hion of the Government’ of Indid’s
order sanctioning increase in the

basic wege of mazdoors in
Andaman from Rs. 17 to Rs. 30.

’

Shri Kunhan: I beg to move:

“That the demand under the
head ‘Andaman and Nicobar
Islands’ be reduced by Rs. 100.”

Failure to exploit natural wealth of
the islands and supply the much
needed Railway sleepers to Indian
Railways,

Shri Tangamani: I beg to move:

“That the demand under the
héad ‘Andaman and Nicobar
Islands’ be reduced by Rs. 100.”

Failure to introduce an integrated
pay structure for the Union terri-
tory of Manipur

Shri L. Achaw Singh
Manipur): I beg to move:

“That the demand under the
head ‘Manipur’ be reduced by Rs.
100.”

(Inner

Failure to make reasonable pro&ress
in the construction of the Cachar
Road.

Shri L. Achaw Singh: I beg to move:

“That the demand under the
head ‘Manipur’ be reduced by Rs.
100.”

Need for cadastral land survey in
Manipur.

Shri L. Achaw Singh: I beg to move:

“That the demand under the '
head ‘Manipur’ be reduced by Rs.
100.”

Need for guaranteeing adequate price
of jood grains to agriculturists  in
Manipur

Shri L. Achaw Singh: I beg to move:
“That the demand under the

head ‘Manipur’ be reduced by Rs.
100.”
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Need for giving proper notice for
nationalising . passenger service on

D.M. Road.
Shri L. Achaw Singh: I beg to move:

“That the demand un®&er the
head ‘Manipur’ be reduced by Rs.
mn

Failure to  supply adequqte eletric
power and water in Imphal

Shri L. Achaw Singh: I beg to move:

“That Jdemand under the
head anipur' be redgced by Rs.
]'m "

Dealing with tribal problems of
education, laond settlement a'nd
Jhumia fehabzhtahon

Shri Dasaratha Deb: I beg to move:

“That the demand under the
head ‘Fripura’ be reduced to Re.
) Al

Need for special officers with adequate
powers exclusively for carrying out
task of Jhumia rehabilitation in
Tripura

Shri Dasaratha Deb: I beg to move:

“That the demand un the
head ‘Tripura’ be reduced by
B‘ 100,"

Need for immediate land reforms in
Tripura

Shri Dasaratha Deb: I beg to move:

“That the demand wunder the
head ‘Tripura’ be reduced by
Rs. 100.”

Need for intrody

of Village Pan~
" chayat sys

m Tripura
Shri Dasaratha Deb: I beg to move:
“That the demand wunder the

head ‘Tripura’ be reduced by
Rs. 100.”
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Eailure to settle the long-drawn land
disputes between Tribals and nom~
tribals at Kanchanpur, Taliamura.
and many other places in Tripura
Shri Dasaratha Deb: I beg to move:-

14

“That the demand under the
head ‘Tripura’ be reduced by
Rs. 100.” '

Fatiure to settle tribals on land in the-

area of Hurijula wunder Udaipur-
Division in Tripura

Shri Dasaratha Deb: I beg to move:-

“That the demand under the
head ‘Tripura’ be reduced by
Rs, 100.”

Failure t;) undertake Jhumia rehabili—
tation work at Takehaya area of
Khowal Division in Tripura

Shri Dasaratha Deb: I beg to move:-

“That the demand wunder the
head ‘Tripura’ be reduced by
n-es.' 1@.”

Need t9 increase more charitable dis--
~pensaries in the rural areas of”
Tripura.

Shri Dasaratha Deb: I beg to mdve:

“That the demand wunder the
- head “Fripura’ be reduced by
Ra. 100.”

Necessity of imparting nursing froin-
ing to the tribal girls of Tripurg:

Shri Dasaratha Deb: I beg to move:-

“That the demand under the
head “Fripura’ be reduced by
RBs. 100.”

Need for arrangements of giving pre--
liminary nursing and wmidwifery”
training in every hospital of
Fripure

Shri Dasaratha Deb: I beg to move:-

“That the demand wunder the
head ‘Tripura’ be reduced by
Rs. 100"
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Need for strengthening staff of anti-
malaria mobile units in Tripura

Shri Dasaratha Deb: I beg to move:

“That the demand under the
head ‘Tripura’ be reduced by
Rs. 100.”

iNeed for providing modern surgical
instrements in adequate quantity
for V. M. Hospital of Agartala

Shri Dasaratha Deb: I beg to move:

‘“That the demand wunder the
head “Tripura’ be reduced by
Rs, 100.”

iFailure to provide treatment cenire
for Jlepers in Tripura

Shri Dasaratha Deb: I beg to move:

“That the demand under the
head ‘Tripura’ be reduced by
Rs. 100.”

Failure to undertake the construction
of drainage system and water-works
in Tripura.

Shri Dasaratha Deb: I beg to move:

“That the demand under the
head “Tripura’ be reduced by
Rs. 100.” .

Neec to supply X-Ray plates free of
Cost to poor patients

Shri Dasaratha Deb: I beg to move:

“That the demand under the
head ‘Tripura’ be reduced by
Rs. 100.”

Need to end the eristing system of
Agartala Municipality Administra-
tion and introduction of an elected
Maunicipal Committee

Shri Dasaratha Deb: I beg to move:

“That the demand under the
head ‘“Tripura’ be reduced by
Rs, 100.”

Harassment to the inmates of the
reserve forest areas by the forest
staff in Tripura.

Shri Dasaratha Deb: I beg to move:

“That the demand under the
‘head ‘Tripura’ be reduced by
Rs. 100.”
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Need for encouragement of fisheries in
Tripura by providing the interested
party or parties with substantial
monetary aid.

Shri Dasaratha Deb: I beg to move:

“That the demand under th%
head ‘“Tripura’ be reduced by
Rs, 100.”

Need to release a good portion of land
under Forest Authority for the
rehadilitation of landless people of
Tripura

Shri Dasaratha Deb: I beg to move:

“That the demand under the
head ‘Tripura’ be reduced by
Rs, 100.”

Failure to associate nmv-oﬂ'icial_: at
lowest level in carrying out national
reconstruction works

Shri Dasaratha Deb: 1 beg to move:

“That the demand under the
head “Tripura’ be reduced by

Rs. 100.”

Failure to defend the rights of the
relsmm:s minorities in Tripura

Shri Dasaratha Deb: I beg to move:

“That the demand under the
head ‘Tripura’ be reduced by
Rs. 100.”

Need for execution of mmimum wage
structure to all tea plantation
centres of Tripura

Shri Dasaratha Deb: I beg to move:;

“That the demand wunder the
head “Tripura’ be reduced by
Rs. 100.”

Failure to protect Tripura tribes from
being evicted from their lands in
Rangamati and Naklali areas of
Tripura
Shri Dasaratha Deb: I beg to move:

. “That the demand wunder the
head ‘Tripura’ be reduced br
Ra. 100.” -
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Inadequate number of High School
boarding houses for the accommo-
dation of tribal Students of Tripura

Shri Dasaratha Deb: I beg to move:

“That the demand under the
head “Tripura’ be reduced by
Rs. 100.” - |

Need to provide aid to Abhainagar
Tribal Boarding House

Shri Dasaratha Deb: I beg to move:

“That the demand wunder the
head ‘Tripura’ be reduced by
Rs, 100.”

Non-cooperative attitude with G.M.P.,
the largest and most popular organi-
sation of tribal people of Tripura in
dealing with questions like Jhumia
rehabilitation and education etc.

Shri Dasaratha Deb: I beg to move:

“That the demand under the
head ‘Tripura’ be reduced by
Rs. 100.”

Need for appointment of a Committee
to go into the questions of Jhumia
rehabilitation of Tripura

Shri Dasaratha Deb: I beg to move:
" “That the demand under the
head ‘Tripura’ be reduced by
Rs. 100.”

Need for public .assembly hall at
Agartala Town

8hri Dasaratha Deb: I beg to move: .

“That the demand under the
head ‘Tripura’ be reduced by
Rs. 100.”

Necessity to reserve land defining
specific areas for the settlement of
tribal people exclusively

Shri Dasaratha Deb: I beg to move:
“That the demand wunder the

bhead ‘Tripura’ be reduced by
Rs, 100.”
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Need to restrict settlement of people
belonging to non-schedule tribe
communities in the areas where
Scheduled tribals are considerably

Shri Dasaratha Deb: I beg to move:

‘That the demand wunder the
head “Tripura’ be reduced by
Rs. 100.” - .l

Priority with regard to conferment of
the rights of ownership over land
to those who have been occupying
the same for years together

Shri Dasaratha Deb: I beg to move:

“That the demand under the
head ‘Tripura’ be reduced by
Rs, 100.”

Non-restriction of Jhum cultivation in
Tripura in the areas other than
reserve forests until tribal Jhumias
are rehabilitated

Shri Dasaratha Deb: I beg to move:

“That the demand under the
head “Tripura’ be reduced by
Rs. 100.”

Failure to equip the peasants with
fire arms for the protection of crops
from wild elephants
éhrl Dasaratha Deb: I beg to move:

“That the demand under the
head ‘Tripura’ be reduced by
Rs, 100.”

Failure to establish proper and regular
facilities of communication and
transport between the Laccadive,
Minicoy and Amindivi Islands and
the mainland.

Shri Sampath: I beg to move:

“That the demand wunder the
head ‘Laccadive, Minicoy and
Amindivi Islands’ be reduced by
Rs, 100.”

Failure to form unilingual States of

Maha Gujrat and Samyukta Maha-
rashtra

Shri Jadhav (Malegaon): I beg to
move:

“That the demand under the
head ‘Miscellaneous Departments
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[Shri Jadhav]

and Expenditure under the
]l:inistry of Home Affairs’ be
reduced to Re. 1.”

Failure to take steps to rename Madras

State as Tamilnad

Shrimati Parvathi Krishnan: I beg

o fnove:

“That the demand under the.
head ‘Miscellaneous Departments
and Expenditure under the
Ministry of Home Affairs’ be
reduced to Re. 1.”

Failure to take steps to rename Mad-

ras State as Tamilnad.
Shri Emﬂ;u’:: 1 beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and Expenditure wunder the
Ministry of Home Affairs’ be
reduced to Re. 1.”

Reorganisation of States
Shri Dasgupta: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments

xd Expenditure under the
gin{stry of Home Aﬂajn' 'be
reduced to Re. 1.”

Need to organize forest labour co-
operatives on exiensive scale in the
Adivgsi areas to stop economic ex-
ploitation of the Adivasis

Shri B. C. Prodhan: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Home Affairs’ be reduced
by Rs. 100.”

Administration and control of sche-
duled areas and scheduled tribes.

Shri R. C. Majhi (Mayurbhanj—
Reserved—Sch. Castes): I beg to
move:

*“That the demand under the
head ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Home Affairs’ be reduced
by Rs. 100.”

Non-implementation of the recommen-
dations made by the Tribes Advisory
Council

Shri R. C. Majhi: 1 beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Home Affairs’ be reduced
by Rs. 100.”

Fagilure to employ members of the

Scheduled Castes and Scheduled Urgency for intensive students for

mave:

Tribes in services, as provided

article 335 of the Constitution of
India

Shrl- Q. Predhan (Kalahandi
lnsmgd—sch. Tribes):

“That the demand under the
head ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Home Affairs’ be reduced
By Rs. 100.”

Ways and Means of raising the living
standards of Adivasis in Orissa

Shri B. C. Prodhan: I beg to move:

“That the demand “under the
head “Miscellaneous Departments
and Expenditure under the Minis-
ry of Home Affairs’ be reduced
by Rs. 100.7"

Ii;gqto,

evolving the appropriate and scien-
tific methods for imparting educa-
tion to the different groups of
Tribals of India

Shri Dasaratha Deb: I beg to move:

“That the demand wunder the
head ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Home Affairs’ be reduced
by Rs. 100.”

Nondimplementation of the recom~-

mendations made by the Commis-

. sioner for Scheduled Castes and

Tribes
Shri R. C. Majhi: I beg to move:

‘“That the demand wunder the
head ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Home Affairs’ be reduced
by Rs. 100.”
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Demands for Grants )
!

8678
Need for providing special allocation

mic interests of Scheduled Castes,
scheduled Tribes and other back-
ward classes

Shri R. C."Majhi: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Home Affairs’ be reduced
by Rs. 100.”

Policy concerning official language
‘Shri Sampath: I beg to move:

“That the demand wunder the
head ‘Miscellaneocus Departments
and Expenditure under the Minis-
‘try of Home Affairs’ be reduced
by Rs. 100.”

Failure to promote the economic
interests of the weaker sections of
the people, in particular of the
Scheduled Castes and Scheduled
Tribes

iShri B. C. Mallick: I beg to move:

“That the demand wunder the
head ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Home Affairs’ be reduced
by Rs. 100.”

Need for increasing the
scholarships awarded to the Sche-
duled Castes, Scheduled Tribes and
other backward class students

‘Shri Kunhan: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Home Affairs’ be reduced
by Rs. 100.”

Need for increasing the allocation
for the centrally sponsored schemes
with regard to the Harijan Welfare
Work in Kerala

‘Shri Kunhan: I beg to move:

“That the demand wunder the
head ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Home Affairs’ be reduced
by Rs. 100.”

amount of

~

for housing scheme for the Sche-
duled Caste people

Shri Kunhan: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Home Affairs” be reduced
by Rs. 100.”

Failure .to appoint Scheduled Castes

and Scheduled Tribes personnel in
sufficient number to the posts
reserved for them

Shri Kunhan: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Home Affairs’ be reduced
by Rs. 100.”

Need to appoint qualified Scheduled

Castes and Scheduled Tribes person-
nel as Judges and Magistrates in
the judiciary by direct recruit-
ment.

Shri Kodiyan: I beg to move:

“That the demand wunder the
head ‘Misctllaneous Departments
and Expenditure under the Minis-
try of Home Affairs’ be reduced
by Rs. 100.”

Necessity for including the Pulaya

community of Malabar in Kerala in
the list of Scheduled Castes

Shri Kodiyan: I beg to move:

“That the demand wunder the
head ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Home Affairs’ be reduced
by Rs. 100.”

Necessity of encouraging and develop-

ing cottage industries for the Sche-
duled Castes to solve the growmg
unemployment among them

Shri Kodiyan: I-beg to move:

“That the demand wunder the
head ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Home Affairs’ be reduced
by Rs. 100.”
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Necessity of including the Veltuva
community of Malabar in the list
of Scheduled Castes.

Shri Kodiyan: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Home Affairs’ be reduced
by Rs. 100.”

Wrong inclusion of Pulayon in Mala-
bar in the list of Scheduled Tribes.

Shri Kodiyan: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Home Affairs’ be reduced
by Rs. 100.”

Necessity for rectifying the defects
and mistakes in the lists of Schedua
led Castes and Scheduled Tribes.

Shri Kodiyan: I beg to move:

“That the demand wunder the
head ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Home Affairs’ be reduced
by Rs. 100.”

Necessity for providing free legal aid
to the Scheduled Castes and Sche-
duled Tribes.

Shri Kodiyan: I beg to move:

“That the demand wunder the
head ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Home Affairs’ be reduced
by Rs. 100.”

Urgent mecessity of distributing waste
lands to the Scheduled Castes for
cultivation with adequate financial
assistance.
Shri Kodiyan: I beg to move:
“That the demand under the

head ‘Miscellaneous Departments

and Expenditure under the Minis-
try of Home Affairs’ be reduced

by Rs. 100.”
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Failure to utilise fully the funds
allocated for the welfare of Sche-
duled Castes, Seheduled Tribes and
other backward classes.

Shri Kodiyan: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Home Affairs’ be reduced
by Rs. 100.” °

Need for special assistance for the
development of the Attappadi
Valley in Malabar (Kerala) inhabi-
ted by the Scheduled Tribes.

Shri Kodiyan: I beg to move:

“That the demand wunder the

- head ‘Miscellanecous Departments

and Expenditure under the Minis-

try of Home Affairs’ be reduced
by Rs. 100.”

Necessity for opening more hostels for
the Scheduled Castes and Sche-
duled Tribes students.

Shri Kodiyan:

“That the demand wunder the
head ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Home Affairs’ be reduced
by Rs. 100.”

I beg to move:

Mr. Speaker: All these cut motions
are before the House.

Shri Heda (Nizamabad): Mr.
Spesker, Sir, the other day, in connec-
tion with the bilingual State of Bom-
bay I wanted to state only two things.
Firstly, I wanted to convey, particular-
ly to the new Members of this House,
that the decision of a bilingual State
was taken by this House, and it was
not a party or, in a way, Government
decision. The responsibility lies on
the whole Parliament. A very large
number of Members were thinking
over it and after great thinking, as a
measure of a sort of unanimity or
trying to meet the difficulties, they ex-
pressed this formula, and that was
accepted by the country. There is no
need of going back on that decision
and, therefore, it is but fair that the
large State should be given a fair
trial.



may arse, and then we can consider
the question

One of the Members from the Op-

proverb from Marathi In Marathi we
have a proverb—and I think we have
similar proverbs in Hind: and other
Ianguages also— which 1s:
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Kadhs 18 a very popular dish all over
India, particularly in Mahkarashtra It
18 a favourite dish, but however tasty
it may be, if we prepare i1t in the
morning, by evening 1t becomes unfit
for human consumption If anybody
boils the same kadhi agamn and agamn
with the hope that it will give the
same taste, i1t will never give the
same taste Therefore, the contro-
versy that has been resolved, if that
18 referred to agamn and agamn it will
never lead us anywhere

Then, I want to speak about one
subject, the subject after my heart,
and that 1s about the welfare of the
Scheduled Tribes I congratulate this
Government for two things Firstly
for their mmnimum activity so far as
the Preventive Detention Act is con-
cerned and, secondly, for their maxi-
mum activity so far as the welfare
of Scheduled Trbes 18 concerned

The Scheduled Tribes, as you know,
is poorer than the poorest in
our country They have been dis-

d m the past
forests and hills, and I think the for-
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every measure to see that their i
improved

I am glad to find that m the First
Five Year Plan Rs 25 crofes was
allotted for their welfare Out of that,
about Rs 20 crores has been spen
In the Second Five Year Plan
crores has been allotted I think
whole amount will be spent m thelr
welfare

Another feature I find 1s that while
mn the First Plan period no planned

Governments were asked to formu-
late their own welfare schemes, I am
glad to find that the Central Govern-
ment now deswres to formulate an
integrated plan, and that plan will be
given practically to every State for
them to adopt In the First Plan it so
happened that variouk States sent
various schemes, some were passed
and implemented and some others
were not passed and were not imple-
mented The result was that there was
no sort of a uniformity so far as the
tnbal welfare was concerned. I am
glad to find that that is not the case
in the Second Plan.

1 find that some new features have
been introduced by the Central Gov-
ernment, and out of them seven are
really very commendable The first
that has appealed to me most is the
training of workers for tribal areas. I
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am aware that the training given to
the workers we have 30 far trained
is not adequate, but I am quite
that in course of time this
will improve, as it has improved
the case of NES Block workers
others. With that improvement I
sure that the workers who are
1n tribal wellare will be
help and they will take us a
towards tribal welfare.

The second thing that appealed
me was the settng up of
multi-purpose tribal blocks. In
areas the NES and Community Deve-
lopment Blocks did do some good for
the tribal people, but because of their
matching contribution, because of
their zeal to get the results early, they
sel places mostly m areas which
were ot tribal, even though they
gave the name just hke a tribal name
The other day I gave the example of
Mulug, a tribal taluk When I visited
that NES Block I found that more
than half the taluk, which is really
the trbal area, has been cut out, and
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The third thing that has appealed
to me 15 with regard to the improve-
ment of shifting clutivation habits of
the tribals They cultivate for a year
or two at one place, then they give
up that place because of soil erosion
or other reasons and shift to some
other place and cultivate The result
is that they do not stick to some land
and improve it Therefore, the yield
per acre, per human labour is very
low

The fourth thing 1s about the open-
ing of ashrams, schools, hotels etc,
particularly ashrams, because there
a sort of environment 1s created to
look after people for all the 24 hours
They have done very good work.

The fifth is about forest co-opera-
tive societies The one in Telangana
region of Andhra Pradesh has done
very good work. In the same way
multi-purpose co-operative societies
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und grain godowns have done wvery
good work

red to the point that 50 per cent
matching contribution many times is
a big obstacle and it does not help us
to solve the problem I am glad to
find that so far as tribal schemes are
concerned the Central Government is
prepared to contribute hundred
cent, the whole amount for those
schemes Because of this gesture I am
sure that the schemes- will be able to
go through

The multi-purpose development
blocks that have been ntroduced, as
I have just said, will also be of mm-
mense help The blocks are based on
the general pattern of NES Blocks,
and they are designed to bring about
rapid mmprovement m the economic
and social standards of tribals.

So far as scholarships are concern-
ed, the population of students is in-
creasing The number of post-matric
students, for example, in 1948-49 was
only 84, and a very paltry sum of
Rs 45,986 was spent for them. But,
if we just take another year, 1958-57,
the number of such students is 3,500,
and a sum of Rs. 50,50,000 has been

%



will also give full exemption from
payment of fees instead of the present
partial exemption.

So far as Assam is concerned, I
am surprised to find that such a State
which is predominantly a tnmbal one
so far as its area 1s concerned, also
has not given full exemption and has
given only partial exemption. The
work of tribal welfare is increasing
and therefore I have noted that nine
Assistant Commissioners—an extra
number of people—have been appoint-
ed. Already there were seven. So, in
that way, they now become 16, I hope
that they will be posted in different
parts of our country and that they
will be able to evaluate the welfare
schemes that have been taken up by
the State Governments or the volun-
tary organisations. Thus, the progress
of the tribal people will be very
steady.

One pomt in this regard has to be
observed, and with that I shall have
done. It is about the voluntary orga-
nisations. So far as voluntary organi-
sations are concerned, there had been

ship between the Presidents and the
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is, money spent through a genuine
public voluntary organisation is very
well spent and it results in the final
targets being attained in double or
treble the amount that was fixed,
and that the schemes are carried on
much better than if they are carried
on by the Government.

For example, the Bombay Govern-
ment had formulated years before a
scheme called the Sarvodaya Trust
Scheme for each district or at least
for a good number of districts.
Through those trusts, they carried out
good welfare activities. Those trusts
did very commendable work. So, in
many cases, there are voluntary orges-
nisations which, when they are given
charge of a work, do very good work.
Therefore, there arises the guestion
as to what attitude the Government
should take so far as the wvoluntary
organisations are concerned-—whe-
ther Government should give them
encouragement or not. That js a very
big question. I am told that there is
a move to call a sort of round table
conference of the Government offi-
cials, various directors and commis-
sioners and representatives of the
voluntary organisations and discuss
this problem threadbare.

So far as my own self is concerned,
I was interested in one particular
mstance. It so happened that when
our Home Minister, Pandit &. B. Pant, _
visited Hyderabad the year before
last, I had, in my eapacity as Presi-
dent of the then Hyderabad Adimjati
Sevak Sangh, led a deputation and
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[Shri Heds]

may not be any loophole Moreover,
co-ordination and close relationship
with the Government departments
were also very necessary. I am glad
to note that in that organisation, even
the Members of the Opposition, even
without any feeling of party affilia-
tion, worked hand-in-hand. There-
fore, 1 think that the work done by
that Adum)ati Sevak Sangh, which 1
still bemng carned on in the name of
the Andhra Pradesh Adimjati Sevak
Sangh, will be a sort of example and
a model for the other voluntary orga-
nisations to follow I do hope that in
future, whatever the money Govern-
ment spend, they would allot a suffi-
cient quota to the volunfary organisa-
tions, and at the same time, take care
to see that the money is not mis-spent
and that the money is well spent,
because, when money is spent by the
voluntary orgamsations, people in
those wvillages and tribal representa-
tives feel that they themselves are
spending Those people are closely
connected with the whole scheme, and
therefore, the psychological effect of
the money having been well spent is
much more than in the schemes carri-
ed on by the Government. Once these
schemes are stabilised, then, they may
be taken over by the Government
Rather, they should be taken over by
the Government, because these volun-
tary organisations may be free to take
up new things. I, hope the Govern-
ment will give consideration to this
suggestion of mine.

it anfterar (W) . weEw
g, ¥ dww ww w2, fawd
g AT, QT e ke, feer sRw
W e wfire &, & qr FC AT R
weq WA A FAAT 74T § IAH § AFTIL
o' fast ® 913 w9urrs frel s Frerer
fiear ar & Wi IER W W W
farsy W2 famet fis w0a Wt w0¥
wd # wgraar & and & e R
% wuy @, foer fear w0 @ W
ar avat & aen giw | frad & s

AN ag T W aws s g
wom o T ¢ ay fedr @ fadr gk
T ¥ W ey § gk faer iy
ot  fr w fawre anfye g @ 0
W 819 919 g7 WK 0 wf gy
e @ € & 1 Wt oY oft wfafi
fivsmuar ff, TR NS ¢
TvaTwem ¥ W YW wfafeg #
THIHT % wfear s gk §v
t 1 @ SwEn w welt gE geem
F agT B T HTH N ST R
S 7Y §F €19 FTARY, $PAT watE w
Y % § WU AR ¥ IGS qgT HY
TET TG X | T TN
e fag am ® AR & off agr A
FOTL SqaeqT F Y & | § a0 gaed
¢ T gor & &0

W agT ¥ O W A |
arar 73T § WK A 9K w6 Wl
WEgE ¥t AT G § | W B w6 T
HHAT AT WY GEAT BT FATIE G |
g T FH Wl g f F oy &
W R AR A § oW
N aAEr T ¢ e awg @
wTH @wf STICHET 927 § 1 g
aga & wifer Arfaa], @R, TR
W AAATTH § | GTET BT Y AFTT
werd #t g § &F T A R W
agt gt T W Y § e s AT
qoY SR o7 AT AT Ty ey o )
qg &% § f s fafreg, o wrey

e Wi wrei #Y oA @ ave W gt
® WY TR ® an sy,
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o I W i oy feur org oY Oy
s wqrar I=fadrar a @@ ) Afew
ot o ag sfeart gart sRw § e
& =72 o o sy ww mar § e wger
frdt @ & =, forw wix Wit @ & Wy
Ffrar it fagre we o g & 1 %
R @ ] * @ AR avuR F ok
were ¥ wfemar wik freed o
TR WA Wl & )

TR ST # gt W srfanfaat
¥ der w0 < arw ® § 1 A
AT 72w 3 o frgrd areder gl
e afenfa iy 4t §, far & @ shrelt
# g A wfeard g ) 7@
o o Ry F @ ¥ ) L @ W
¥ WA R ¥ 42 v oy §, e
gfar & ag ¢ s 6 we FAX
ot e §, o e e 3w F Armw @
fRrrd gl TR 1 @@ ®
o & T AW v A @R g,
WX & TR 97 & OF ag & I
M Hem s@ & faw
iR Arar wrfe & ot & @
aR AR QT 1 49 A frg® e &
SR ® PEAT } FTR e foear, e
o A ok § 1 ay
R w g ¥ guna § o g ® fg
v waer qsfey g, dfer Rt d
Ay g WA ofr | frdew wem
qE ATHY ASq N2T T ) FaOver 7Y ¥ |
TR ¥ e & @O [ @AW ar
§ ik @ % fag o aw Sl aeic
W o & g waer ) §, aw aw
g HERT G AT W AT A
wafog g ot ool #r ewear § @ oW
aEdy & welr g fiear sy | & WA
sdw & firx, svdan, faod ar war ot
wgt ofr v aTwY @ @R aT T, A & @
gt
. @t owo wuf (TormETY)
woft W xR )

oft wrtaren : arr o W oY qwTR
¥ xr § 1 A & g Frdew wom
fors, sdar, fay wdy, oY fis 3 @
o7 ¥ g SR F §, T o ¥ wrepe
& dawr gTt A g, ol @ aw
o 3R A e )

ot #x ¥ N & ¢ d@7 qMC
Tg ¥ ER AT WY Fwearq ot o
§ & st aga s W) T A
AN Ay ¥ Wy W Ay T R
wdw & wrd ArY | § @ wAw quw
g 1 o7 wgr X s § Fredt 8,
W ogr o % § forerdt 8, were it
® aae 7 fear o, e oW § 9
qI W STET I AT ® ATAT
far war, @Y 99 & wawy ST
g Farw A guIR A% e 3w © fag
TF T AT WA § 1 @ 78 §
A TOI ¥ &, WR w aw §
T ar wfew ser wer s 4

W R § N greedr gegy
YR e r oy R &
T AT § 1w g @
ot o et @ W Q1 § 2 W e
arft & 1 whg  wfes s gt
7T a1 Y T § 1 B § S Wy
W T wEw O S @ g g,
AT wk Rw § W W Sty e
qq Y At A oA IT 6 €8 qofer
woft | yefag & ag 4y ofr & frdew
wem fs & @At W WY Wi v
s & | ag WSy Wk §, }q W wew F
¢, s ag v A v g fe el
auEd AT g wr ok § o

TRE & A g Ay € fr ay
AETE o ® w1 F @, dfer
ST gEET * AT K @R R T
® vt § werd et fin ag Wt o e
FC TF TYT NAT AR | g 2w A ¥
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[w wméraven]
<o W) @ %< g W P, AT gt ence to the Kerala Education Bill I
weg yaw ¥ Wy ALY g | A J oy submit that, although this Bill is on
mm'wﬂmm’ the legislative anvil of the State, it is

i Ta AT TR R BRI e T oot concemn of the
7o SR ® @ (8 A | WA ww My first subrmssion 1s that this Bill
drefrd s | AT wwEfe 13 a flagrant wiolation of several of the

m constitutional guarantees to the
I 3w FUR GTT® A mmonhe:mboth hn:uisuc':.vn? religi-

Ty 1 afe agT A wfemem & g 9% ous, and that 1t 1s the Central Govern-

T o g A W Ag gAIR NI Emtawhlchl&m“theﬁml ano,lyn;

W werf N A T I 1 e e custodian those munor
‘ guarantees in the Constitution

::ﬁ’i:f:}l!ﬂ‘mﬂjﬂﬂ TR o @ Mr. Speaker: Wherever there 1s

. mnterference with the fundamental

i &m0 nghts, 1t 15 not the Centre that has

taken the responsibility of enforcing
g &1 ¢ fr qite afafr 3 afror them The hon Members may go to

. urt of law There are three
wardl & W & Ay qure fear ot fi organs of Statethe lepuslature, the

W N ® wrer afrer qand @ e et executive and the judiciary Funda-

AT FT G TG FY WTILAT g T@+w | mental rights are not bemng enforced
F i fro t this Ho
AT a® WO 9T FT A | WA Ay bym:“““'-“’tme"y s House nor
T g agT # &, 7 ® o wr feay

Shrl Fraok Anthony: There are
AT, BT TG BT 1§ IQ@ e B, several reasons why this particular

TR gy wren g, @l fasr e & Bill

% W g W e §, After oo Mr. Speaker: I would hike to know

wmanamt st v Tt ¢\ uanyhoweﬂthum}!ouaeﬂ‘:rGwmmentm Th:
m concern w1 ma

qaﬁmmqﬁ&mﬁizﬁ :on Member brought it before the

€W iy | e & qafewior o afufe House on a prior occasion and ques-

%iﬂw A aar s tions were asked of the hon Home
me = t Minister of the kind of advice he gave

AT ® FT F W F ¥ w0 1 was of the opimion that it 15 purely
A ¥ wax & a1 | 3g ot §F 99 relating to education, which belongs
PR d R Y W@ Ew to the Sixte I would hke to know
ﬂ"l'EF'i !ﬁ““ m::ttl::vejumdxchmw discuss
H‘iﬁﬂ'ﬁ‘!ﬁfﬂm?ﬂm Shri Frank Anthony: That 1s what
ox o% 39 9 & o arelt wRY v A I was trying to make out My first
¥ wry, afew ag sqrar aqr wrg afe mbmxmonwas.lmullmwhhr:o:.e
T R W9 T X ww W< peovisions ssparately snd
ther constitute a violation not omy
¥ tute a violation of specific uu
Shrl . Mr ' s!mtoithnulo-lndmneommuﬂw.
I have given notice of a cut motion to The Premdent has been pleased to-

draw attention to the operation of the appoint a Commissioner tp look after
constitutional safeguards to minorities. the operation of these guarantees and
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the House is the final custodian of
these guarantees, because that Commis-
sioner’s report comes to this House and
it 13 the Home Miruster who is res-
ponsible. I shall show...

Mr, Speaker: I do not want to
throttle any legitimate discussion.

Shri Frank Anthony: It is an in-
fringement of article 337 of the Con-
stitution and the special guarantee
given to the Anglo-Indian community
To see that that guarantee operates
and operates properly, that is, the
safeguards together with other
guarantees, 15 the function of the
Special Commussioner appomnted by
the President That Special Commus-
sioner places his report before thus
House This House, in the final analy-
sis, has to see that these specal
guarantees given to the Scheduled
Castes and the Anglo-Indians are res-
pected I say that this Bill 18 an 1n-
fringement not only of the fundamen-
tal nghts given to the lingustic and
rehgious minorties, it 15 an infringe-
ment of article 337 of the Constitution.
I shall show how

Then, there 1s thus other point This
Bill because it

Mr, Speaker: Article 337 speaks
only of financial grants
Shri Frank Anthony: That is pre-

cigely what they are domng They are
making this constitutional obligation a
device for rsappropriating my pro-
perties That is the point I am making
They are under a conshtutional obli-
gation to puve grants But, they are
bringing in provisions where they are
perverting the constitutional guarantee
to musappropriate the properties of my
school.

Mr. Speaker: They may do many
things How are we concerned? 'What
18 our jurisdiction? Hon. Member
knows too well that there are
subjects, there are Central subjects
We have no general jurisdiction.

Shri Frank Antheny: So far as the
Anglo-Indians are concerned, there are
special provisions in article 338, The

]

Mr Speaker: All mght I am not
satisfled still as to how far we have

cle 338 to backward classes and the
Anglo-Indian community

Shri Frank Anthony: I shall show
how the guarantees given under article
337 are stultified by these provisions.

Home
Minister. The Home Minister comsl~
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ders the report presented by the Com-
russioner for Scheduled Castes and
Scheduled Tribes In the final analy-
s18, when any constitutional guarantee
15 infringed, 1t comes withun the pur-
view of the work of the Special Com-
mssioner and the Home Minister looks
into these I have raised these matters
over and over agamn, 1 am ramng it
mn the debafe 1n respect of the Sche-
duled Castes and Scheduled Tribes
Commuissioner’s Report

Mr. Speaker: On that report, let me
consider

Shri Frank Anthony: The other
point 18 this The matter 15 urgent
This matter will have to be reserved
for the assent of the President We
hear that they are comung here to place
their case before the Home Minster
and they have already spread what
could be called a canard that the Home
Ministry and the Law Ministry have
accepted this Bill in principle I sub-
mut with the utmost respect that the
matter 15 urgent and I have a right to
place before the Home Mimister the
reasons why this Bid, which strangu-
lates a minority, should not receive the
assent of the President.

Shri Easwara Iyer: On a pomnt of
order On an examination of the pro-
visions of the Constitution, I am un-
able to find any provision whereby the
Anglo-Indian community or any mino-
rity community 13 given constitutional
safeguards regarding theyr fundamen-
tal nghts with respect to educational
facilities, so that, unless the hon Mem-
ber clarifies the position whether he
has got any fundamental right regard-
ing educational facilities, I do not see
how this matter arises.

Bhri Frank Anthony: Apart from
fundamental right under 30, I have a
nght as a lngustic minority,—it is
a right which has already been vindi-
cated by the Supreme Court—to esta-
blsh educational institutions of my
choice This whole Bill makes a moc-
kery of that choice.

Mr. Spesker: Let us see one or two
items which are being opposed. I find,
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under article 338, a Commuasioner is
appownted to safeguard the special in-
terests or guarantees to Scheduled
Castes, Scheduled Tribes and it is
open to the Premdent also to mclude
the Anglo-Indian commumity, We will
assume that this comes under the
Commussioner for BScheduled Castes
and Scheduled Tribes who 1s answer-
able to this House He makes the re-
port What are the provisions and how
does this Bill affect them?

Shri Frank Anthony: I shall deal
only with five provisions.

Mr, Speaker: I do not want to
strangle a minonty, particularly when
it relates to Educational matters.
But I will not allow a general discus-
sion of this Bill

Shri Frank Anthony: I shall only
deal with

Shri Easwara Iyer: It 1s a matter
within the purview of the State legis-
lature

Shri Frank Anthony: I shall show,

Mr, Speaker: May I have the bene-
fit of the views of the Home Minister
with regard to this matter? I had my
own doubts whether we have got any
jurisdiction Before the amendment
of the Constitution, we had some juris-
diction over Part B States to give
direction Today, there is no Part B
or Part A State All are equally good
What 15 our jurisdiction? Shri Frank
Anthony referred to article 337, rela-
ting to educational matters Article
338 and the Report of the Commis-
sioner for Scheduled Castes and
Scheduled Tribes and Backward Class-
es and the responmbility to safeguard
special privileges and constitutional
safeguards that have been given to the
Anglo-Indian community have also
been referred to He argues that
masmuch as the Commissioner Is
responsible to this House, he is
entitled to seek the protection
of ¢hiz House in such manner
as might be deemed proper und
le;itimate A point of order has been
raised that it is purely a State subject,
and that there is a Member of the
Anglo-Indian community and the State
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legislature to safeguard the interests of
these people. I do not want person-
4lly to allow a broad discussion of the
policies underlying this Bijll. It is
none of our business. There is a
separate legislature there. I would
like to have the advice of the hon.
Home Minister on this,

The Minister of Home Affairs (Pandit
G. B. Pant): I do not consider myself
qualified to pronounce any opinion on
this question. So far as the provisions
of the Education Bill that 1s before the
Select Committee today in Kerala are
concerned, I do not think this House
would like to go into those provisions
because, so far as education in general
is concerned, it comes within the scope
of List II and the States have juris-
diction. But whether there is anything
which impinges on the rights of any
particular minority and whether from
that point of view you would be pre-
pared to give some concession to the
speakers that is for you to decide.

Mr. Speaker: Very well. Anglo-
Indians are a very favoured commu-
nity because they are a minority.
“There are some special safeguards for
them. Without allowing a general dis-
cussion on that Bill, which is the legiti-
mate charge of the Kerala Legislature,
1 would allow the hon. Member to
refer to the grievances, so far as the
Anglo-Indian community iz comcern-
ed

Shri Easwara Iyer: With your per-
mission, I would like to read article
337, which reads...

“During the first three financial
years after the commencement of
this Constitution,....”

Mr. Speaker: For the succeeding
years also. That is referred to in
paragraph 2.

Shrl Easwara Iyer: In  article 387,
immediately after the word “Union”
the expression is “and by each State
for the benefit of the Anglo-Indian
community®.

Mr, Speaker: What it says is that for
three years after the commencement
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of the Constitution the same grants
will be continted and then they will
continue for three years but they will
be reduced by ten per cent. Therefore,
whatever applies to the Union grant
applies equally to the State grant also.

Shri Easwara Iyer: It refers only to
the grant,

Mr. Speaker: Then article 338 re-
fers to the special privileges. It says:

“....and report to the President
upon the wording of those dafe-
guards at such intervals as the
President may direct...”

Then a Commission will be appointed
to report to the President.

Shri Easwara Iyer: My submission
to the House is that this refers only
to grants either by the Union or by
the State. This does not relate to the
particular policy of education enun-
ciated in the Kerala Education Bill, If
he speaks about the grants made avail-
able or criticises that, it is all right.

Mr. Speaker: What is the trouble
envisaged by the hon. Member om
accaount of this Bill upon his commu-
nity? What is the difficulty? The
grants will be there,

Shrl Frank Anthony: They will
have to give grants. But they are go-
ing to use the grants to destroy the
schools, That is precisely what I am
going to show. They are under a
constitutional obligation. But they
are going to twist the constitutional
obligation and to strangulate my com-
munity by bringing forward this
plece of legislation to destory them.
That is not the intention of article 337.
Article 337 places an unqualified obli-
gation on the States. Now the Kerals
State will twist that constitutional
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[Mr. Speaker]

ten per cent. and the question is whe-
ther we have jurisdiction or not, I am
prepared to allow But beyond that,
suggesting that indirectly it will
strangulate and so on, I am not pre-
pared to allow that. The hon. Member
has not been able to advance any new
proposal regarding this matter.

Shri Frank Anthony: It being the
duty of the President to lay the re-
ports before Parhament, am I not
entitled to ask the Home Minister or
the Prime Minster to ensure that the
President...

Mr. Speaker: It 15 not relevant to
thus,

Shri Frank Anthony: Suppose under
clauses 16 and 17 they acqure these
properties, then under article 31 of the
Constitution. ,.

Mr. Speaker: Are we competent to
advise the Presmident to withhold as-
sent. ..

Shri Frank Antheny: Normally the
President acts....

Mr, Speaker: I am sorry, I cannot
allow this.

Shri Frank Anthony: That 13 the
only point I was going to raise.

Mr, Speaker: Then he must it
down. If he has nothing more to say,

Raja Mahendra Pratap (Mathura):
1 am going to speak on a very impor-
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Raja Mabendra Pratap: First L
must say that I am not spesking in

Now, I have found the capse of the
trouble that 15 there m Punjab and in
maost of the States. Some people have
attributed it to Devatas. Some say
that some planets give certain rays
and gude human action, our astrolo-
gers have said that. Many people
have given many other reasons. Our
communist friends have found that
everythung 18 done according to econo-
mic principles. But I duffer from them.
I was ten times in Moscow. 1 was re-
celved by Comrade Lenin and even he
was impressed by my Religion of Lave,
So I beg to differ here. I was speak-
ng to many communist gentlemen in
Moscow and I said that apart from the
econoruc force there are some other
forces 1n the human body—there is
ego, there is sex and there is hunger
and you are only thinking of hunger.
So I have found some special cause
for this trouble

Now I must say something about
my travels. I was ten times in Mos-
cow, ten times in Germany, 16 years in
Japan and six times in United States,
speaking from port to port, New
York to San Francisco

Mr. Speaker: All this mnformation
is extremely interesting. @ But this
refers to the Mimistry of External
Affairs and not to the Ministry of
Home Affairs,

Rajs Mahendra Pratap:Iam going to
speak only about Punjab. I was speak-
ing in the United States that thereare
two currents in the human body which
guide human actions One is com-
ing from father and mother, what is
people call ‘hereditary’. There Iis
another current called ‘thought cur-
rent' I put all religions, &ll political
parties, all philosophies as  thought
currents. These thought currents enter
into the mind and then guide the
mind along certain channels.

I3 hre.
[(Paxprr TEAKUR Das Branrcava in the
Chair ]
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But the bleod current is very strong Nabha and Jind. 1 know all this be-
and it shapes man and his behaviour. Caude T was married to a sister of his
And I want to expiain to you that the Highness Jind, I want to say that
thought current is created by the the Jaty always struggled to come
blood current. Let me now explain up-
‘what is going in Punjab.
o . j.:'mmwmmum-
Sardar Pratap mm
There is trouble about Hindi and sincy he was a student in the United
-about Punjabi. But really it is not States. He is a Jat and Sardar Kartar
Hindi or Punjabi trouble. It is the Singh Giani is also & Jat, I think
trouble among blood currents In Sarqer Rarewala and Rao Surajmal

I stayed at Kabul in
the same place where Guru Nanak
wag staying. Guru Nanak gave his
blessings to Babar and said: you be
emperor of India

Now there was a certain kind of
<cooperation between the khatries,
khatri gurus and Moghuls and the
Moghul emperors ruled here. The
khatries brought up the Jats and made
them Rajput of Punjab and brought
up the Ahluwalias and made them the
Jatas of Punjab and brought up the
Aroras and made them a kind of Ban-
ias of Punjab. Punjab was ruled by the
cooperation of the khatries as Brah-
mins of the Sikh Jatas as the Rajputs
of the Sikhs and Ahluwalias as the
Jats of the Sikhs and Aroras as the
Banias of the Sikhs. It was on the same
pattern as the Brahmun did in Hin-
duism, Brahmin and Bania and Raj-
put made a kind of alliance and ruled
the Hindu Soclety. The Brahmins
said: “Oh Rajput, I make you Raja,
you worship me”. The Rajput replied,
T will worship you very well, you
make me Raja.” That was the pledge.

Now what I want to explain is this
that in Punjab the Jats came up and
ruled the courtry. Ranjit
Singh was the first Jat king of Pun-
jab. The khatri Gurus made three
other Maharajas, that is of Patials,

unity_ail to work for all to make all
haphy. On this plan I want the set-
tlement of the question of Punjab
which is agitating not only Punjab
but the whole country. I want to
bring about a certain kind of alliance
betWeen the Jats and khatries on the
one hand and Jats and Rajputs on the
other, go that the whole of Punjab
may have harmony and the whole of
Rajagthan may have harmony.

I may point out another important
matter, In our army Rajputs, Jats,
Margthas and Gurkhag trom
the majority, so that we have to see

t our army remains loyal to us
We should see that the unity of our
army ig not disrupted. So I am deal-
ing with a subject which is important
not only for the Punjab and our coun-
try as a whole, but for the whole
humgnity. I stand for world federa-
tion, world unity. I stand for unity
of religions.

Sq I say that I am prepared to go
to Punjab if our Home Minister gives
me fgcilities and bring about peace
between the struggling sections.
(Interruption). The other day our
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[Raja Mahendra Pratap] '

Prime Minister‘said that if I was pre-
pared to go to Pakistan and change
the opinion of the people there, he
was willing to give me every facility
but he forgot all about it. He never
mentioned to me anything about it,
what facilities would be given to me.

Now I would request the Home
Minister. I honestly want to bring
about peace. I have no other inter-
est. So I say it is very necessary to
deal with this question. What is Arya
Samaj? A collection of thoughts.
What is Sikh religion? Another col-
lection of thoughts. What is
Hinduism?  Another collection of
thoughts. 'What is ‘the Congress?
Another collection of thoughts. What
is  communist? Another collec-
tion of thoughts. So, I want to deal
with this question from a new angle.
As I said, all trouble comes from the
blood current rushing blindly, not
knowing the universal law of nature,
the superior force, the soul of the
universe. The Creator does not want
trouble in society; the Creater wants
peace. It is a wrong idea of some
Europeans, children in development
of civilization, that the fittest services
and they are all fighting among one
another. No, we are not going to
fight. I say that this question has to
be dealt with from a new angle and 1
say that it is quite possible to bring
about peace in Punjab and also peace
in Rajasthan.

Now, there is students’ trouble in
Rajasthan. It is really not students’
trouble, blood currents are clashing.
We all know about the dacoit me-
nace. Who are these dacoits? Raj-
puts and Jais who have been turned
out of their land and who have no
other means of livelihood. Some have
been turned out of the armies of the
Maharajas. They have taken to da-
coity as their profession. I have some
experience of China and other coun-
tries. In China, once, there were
very many robbers. Then, a great
General proclaimed that those dacoits
could core and enlist themselves in

the Army; that the ordinary dacoits
would be soldiers and that their lea-
ders would be officers. I propose this
to our Home Minister, that we can
organise all these dacoits into a big:
regiment. My opinions are not heard.
I am glad that I am now in the House
at least, so that I can speak face to
face with our official leaders. I am.
prepared to organise a regiment of"
dacoits.

I may also say how the universal
laws work. The universal laws work
through individuals. The individual
gets some ideas, and that individual
is supported by the family and by the
thought-currents, that is to say, caste
(Laughter). I would tell my hon.
friends that this question is a very
serious question. If they do not un-
derstand they can laugh it away as
much as they like. But I would say
that this is a very serious question. I
can assure you that I have met Em-
perors, the Emperor of Germany, the:
Emperor of Turkey and so on. I was
a guest of kings, and I was a gtiest of
the Soviet Government three times,.
and they listened to me. The Gene-
rals of Germany, the Generals of
Japan, and the Generals of China.
listened to me. Generals of Japan and
China organised meetings-for me. But:
I do not know why my own people
here do not listen to me and pay aue
attention,

Hf U W@ (A HE ) ¢
A gaTEfa |, § TR gATe
F AT § 9 AT @_T & IO
@ & fag @et g § | w9 & wawdt
s g@ arg w1 afeaa g 5 faesft Y
TR AG T WA & @ A F
F! | 99 § feedt f) gy
W T g, J@ | dgl A ardr
HEATHl # JG-ATH AT TG WAT
@i I FG §AR STH§ ;g 4@
gaeatst &1 frarer A w5 § 1 feedT
T gaeatyt & favw § g5 w@mEdr
FHE(TTART] T/ #T a1 gE &
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" s W W o feelr @ TP
WY ¢ g Wt ot werg W R 1 R
Mg gt &, T d waw @
ot weer fewwedt Twd @ it i fag
MM o o g o e o
& wy wwt WY wow ¥ W g
we fet & oy frwre g o wie
Y HwTe ® g A # arrd v oy
Wl weww F4 3@ ow
T dur a7 fr arerdy ® @ W
Tqr ¥ et F W€ farde g Ty g
¢ R IT W drm QTR G @ & fe
ot 7T b ) wrerae #fea) ® wy dw
T gYer &, 9 i weron & e §
gt 9T | 7 Zwd F wrar & e o dw
VTH-5H AFT T aW G & WX ao
T @ €, I ¥ *fY § g I §
¥ vy wfiw mag fear o @,
fore w1 afcory ag & Fs s X & fr
% sqfe WY A 37 AR ¥ B AW F
T, A I F @A § IV H O W
it fars ond iz e AT A wE R
AT AT W F AT 47 TR WY, *@
I § UF g Arifer T 7 wrer @
W AT 6 ¥y & fag searh feg
O &) EIR fegEna § T o
R F W 97§} AT o W
mhmqﬁcﬂ?frquﬂa‘tﬁm
THTX Y 91 T & fir s xw F afcadw
fvar s wifigy 1 g WA o fed
& g fas favar T @ o X waew &
T TN TSI TG § | T F w7 0T R
fe welwd oo nw firew W) o
weid gt f W 9w 7 ¥ faww qT
fawr frar wr a1 Wi o S e
Wy §UTT fwar war @ 1 S &
W g fr g wm it fF 0w G @
W Ie@wwaw A ke o @
wex % A€ AW dquw a€ avw v
dfedt & M9 QO T w1 e
q W ¥ T NAA § W WX
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7 WOWT @ T WY T fr AT |
# wrrfra qg woft ot & sy ety
fir g @ W W s € wf S
Auer v o # TR & st
R frrr werrf €, 9w & i oY
afcfeafirat ® sy aer & aex qTe
B, fred w7 5y @ Y fs qw
froe s grgg v o £

qedr anw ¥ ag sy wgn § f
¥ T T e & wgy e fwre-
fafrg wx & feeelt § momaedr o
afereft wferare ot & o g7 7 0%
e fem a1 fie wnfgean wifger
TET T AT g w7 § «ny e ofr
TR | AT AT WY aRET Y ag
YR @ & e g W q awmedr
iy w5 & o Wi g ferg ag s
i femelt T, ot For o o roreit
&, Tt wry w1 & oy | Ty
® gy 7 wE eqY § ware @) o
& w1 w gweray o gf @, Fhew
qU oY & Swwar wgY ot T W@y wwh
¥ ot W g T w1 aga
% %gq §, AfFT Ty 97 o 7% dwd
# wrar § fin gerfy s deT W AT
T A%, FieT foe ft e
A 9T age T aTT o § W)
TFT AR ITHT (AW KT § | A
T g 5 ag qar faeg §, fore 9@
e & %1 @1 g § 1 o
wied § fr feqmm & ag wv g
g wagn@ ek w w
forg forert oY sawr foeg o @ §, ¥
feg ar =g § o ot gamx wm.
WIT §, 97 T qATUTRY St fear on
T 1 fawelt & a1 & & a3 wgAT wgEn
%, i @ ot st s & ofemeer
¢ 1 77 &= & ag ot g W W
¢ ‘" o7 wnig g §, e e Y
oM &7 % E § W feamaeh ey
® T ST v T A § wer
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[sft Tt Tow]
A wower | fe @ wew feeger amerdlY
afar g g 1 a3 w7 wefrar ag g
1 e demph guw g AT & et
wift § & W e fareraely oy s &
spmer . g e g gt
g far dsx v g § | 7y oOx
) & ey fawfl & 1 X aw AT
sqr v wfge 1 @ qg o wiw
& wrdr ven fe wofadr s ar &
7 w1 N Fig a1, W WY ag "
deeqaT & g W dh & @0 ag
AT T W AP T Y TOwEET ®
W AT & 76 T | 78 TF GaT A
g fs g7 T B QYA @
T ST TN TS WY f wmaEr
ToTH 7 AT X o | gy # o
i 7 o fear mar § fo 3t T A
FA 9gT & w7 ¥ 78 § | ST ww
g ¢ fr o gmaea g & fran & Fir

“The number of country hquor
shops was reduced from 7 to 8" I
think there 18 some mistake,

& @ W e st a1 wfeg
feeelt & wromr a4 Wi T ® 9 A2
AT W1 fgd ®r 37w €, I A
WA AT ye@ g I gfm A @
w7 7 q1e gy ¥ie feg § e 3w
% X & R 9T AFT FTH At Ay
Twer § W v qwed wng g § |
&6 ag g% FdaT A § G A
feelt 7 Wit 9w ® wwaw W §
et qet & & I and & o 7E
THTAET ®T TR £G TIPS THA TE §Y
w ¥ §® v qu awEd T
9 § R A T
T ® g SorEr e Y} 1 @
fa ? mgrfrolt & srer sem s
Jeh v o Y s arfe) |
gt &, 3% ®Y sy & San Stw AT
WA\ T se g fF fad e e
A %o § el § o Y sire s
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won i iy WX, A A v f fe gl
W asT A R T W R w e
T § @ Q1 sisfY wgvea & AR Wit
ot fir Xw fren & sarer @ s AT
g wifyg W agT @ 3@ wax i wifgy
gt Wt WY g% Tavar ST wifgy te
guw 97 @ fraar sam R § o
ag wrae safw, aiE, a9 WK
¥ forg teadt awle g RO &
arATioe JEqTE wrUw-at 9T gt Wit
0z fagara ol §, & W F 9w
¥ QErEar |y ¢ 79 "Wy

T T & AW w1 s fewelr &
forewer Y o & o< & s B sy
RS ¥ W S & | oY Do e
Tg® & ot 77 fardt A€ G # ARy
£ ¥ aes s & afgg aife oy
a weew qon T w § IR
wifgear sifigean ag wamar wrd fis ag o
T wY (A8 AT W7 A @
arETEr A Wi WeR AT e
L

et e 7 78 W w0 wgar
g, fr faeely R, wft der s g, o
qEa HTo ferree & @ gU AT A W
aa *Y ATy Iork o Wik ag ady 4y,
fir feeelt & e Rz drmdw Al @
wifgy Wt avw § gear ot gl
wfeerdt & ¥ gvaw & focle @
erftmE wY &% AN w6
wwefrs o g€ 1 @fvw ol a% Iw O
#r§ s g TEwATey & A frweft
g RiREe gy g fe
feeelt #7 amrenr X B dw dw W
ey & gt o & faegT e g
feeeft ow oY & org &, £ty e
% Trd % § v gg afedy @ foorer ot
AET a7 B @1 &, W AR T W R
fororrear w1 ot ag Yo TR f o

\ & s wxf ot g & qEe

wew i am frpem da it w
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ot et & waet gt W & Wi
ForerT HIRT Tt WTAT § TAET 2o AT &Y
ey arge IraT §, I WY g W@
g &1 wwwr Wik gl iAoy
ayt wge @ el § S qiw a1 w
et 7yt wvw A 8, aY go e
TroreqTT WifE TETHT By At & | wefeg
t-e-y & o & g v ] g & TS
o foree feredy oy § 1 Wi R
STHITE $ EATHI F W AT } B W
fadt g WX oY i ag+ a7 | Feer |/
& 3 7T IT PRl @ wdwd & ) o A
g firs qgr W K ST gy g @
#2 & ) T %y arere F oy agt Wt
w9 WX gET g afed & WK
98 gt Y faora gt off e /i
® Q€ W@ ¥ W A0r woAr wrfafasr
W AA M A FIAT R | @ agy
%G a9 AT @Y 2 | ?

W Y ¥ EEneey w5 R
v } 77 30 A £ arc arg Fra o
W< o fafma fer st ot gqw-
4T Q& &9 99 ® @rae F |, orvar
wrgEt & <& § &feT g s A
gy #F 38 w7 @ & W Iud s
aga sty § | 7 wtvga g e e oft
Wy § wfew [T FQ@ gy @
ST 97T § oeq H¢ WIT THY ST
< fr foreR agr & fooma & w0
AT g1 WX & %z % fe gf faeely #Y
feraree Y awefieY WY Eedt off 3 W
FHEY g FE T T aHAT AR
Ia%T T g 9w fear e fmgaw
§ ST AT KT qH |

wifeX § &% €@ gvaw & OF I
W g T &5 W TAT qg faeet &
% FrEend faa ® 9F) @ 6@ I
aga el @ v ot & 1 7y vy o
o1 fir ag wTee faw g oo Y
weA F var wrd | g iy g
gz ® ¢t e Fag firr gz @
qR W7 AT | afeT ot aw wg
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qifiarie % g Tt ver mar § W
wwfer § fis o Qur sl grar & B
g faw oo @ fuw T B AR A
o1 &% | G fin ol age B aTE

g gAY e fet wyfrfire R

158 32 WRRE W & § A W
foR % a1z I @ f vk wEeT
ar 51t dxr fom gart e fY
wrorrat fis ford aceTe w9 W, & e
¥ ow ohrae 41 @13 T e § | wafag
o ag a1 ff WA & g
ATT AT | "ET A AT WA T qOA
T@ET AT WX I &Y g afeT ag
AGET | o g 7 e § e g
el & FEET §qT § WA TAT 9T W
IFIT &R fe T & & o & oY
%) 4T & a¥, wex o oz AT Ay
ag ate 49z % Mg e ®
@@ T @ T A T TR T A
Y A FT W7 Iy W IER qartew
faeelt & s A YE T TH | TIH T
warat T at i w@ fowr A o @ &
AT W G ¥ AT 9
FAFEC AR AT {e4s aw faoelt &
wreraE ey < P amem /few
ot 7% 78 f 7 agT & e Al wr
& Wi T qxaga fawe afom @er §
< 7g v woar faw § ww fag &
awmat 3 i g fag g e At o
w7y 7Y e 1 qEfeg F i ot |
AT Fe e g faw w ez & aedy
FATL AT AT A0 3 Tk O SR
qTE HTH JAHT AT I ARY wT fear v
WTTA gW AT ug BT HANAE
& s wae feeelt o ager &
qereaTa) & g4 § %7 A § fod
T WIS AT § vy A g §

# € T AT BY WY qTHA AT
wrgar °r | ey # * qreehr o @
TR @R i @ IS ST R
aTR @ U ey # ot wh §
I F JHET WA |
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Shri B. 8. Arumugham (Sriwnil-
puthur-Researved-Sch  Castes)* Mr.
Chairman, Sir, I thank you for having
given me this opportunity to partici-
pate m the debate on the Demands
for Grants of the Ministry of Home
Affairs I am really happy that my
first participation and maiden speech
18 on an important subject like Home
Affairs which 1s under the able gwd-
ance and control of a veteran leader
like Pantjn

This is a comprehensive department
It has a responsibiity for shaping the
lIife and well-being of the nation The
burning question of the hour 1s that
of the wages and service conditions of
government servants Government
servants are of various categories—
classes I to IV

There 18 yet another un-
warranted and unhealthy distinction
as between the Central Government
servants and the State Governments
servants It 15 highly improper to
continue this distinction It i1s not
my mtention to say that all the de-
mands for increased pay or other ame-
nities are unwarranted But, I sub-
mut the cost of living has gone up for
all the people in the country includ-
Ing the Stale Government servants
who are domng not less work or in-
ferior type of work 1, therefore,
suggest that the Mimistry should see
that the difficulties are removed as
earlv as possible and the State and
the Central Government servants
should be placed on par 1 hope the
Pay Commission will consider this
matter

Apart from salanes and allowances,
there are questions of promotion The
present rules and regulations are not
fool proof The more the discretion,
the more the discrimination It causes
a lat of heartburning in the minds of
the Government servants A new
approach should be aimed at to make
it possible so that people who earn
the right of promotion are not denied
the same by manouvres of interested
parties

In the Madras State, a large number
of people are coming from Ceylon
Most of them are working classes
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They come practically without any-
thing Either our friendly neighbour
should become really friendly and
allow our people to continue there or
we should take the responsibility to
rehabilitate them I submit that the
employment exchanges may be direct-
ed to give special consideration to
these displaced persons from Ceylom.
The Industries Ministry may also be
requested to consider the 1issue of
licences for starting textile industries
on a co-operative basis If any of
these people are willing to settle in
Andamans, opportunities may be given
to them

While I congratulate the Home Min-
1ster for taking adequate steps to re-
move untouchability and look after
the welfare of the Harjjans, I wash
to bring certain pomts which would
go to improve the situation The im-
plementation of the laws regarding
untouchability 1s not satisfactory In
the villages they are still being treat-
ed in the old ways of subordination
and slavery Inspite of the Govern-
mental guarantees the law and order
situation does not give adequate pro-
tection for Harijans

I would like to inform the House of
a pitiable occurrence which took place
a fcw days back in my constituency
Nine Harnans of the Kadamangalam
village 1n Muthukulathur village have
been kidnapped and tortured by anti-
social clements of that area for the
only reason that they had voted for
the Congress It 13 common in that
area If a man votes for the Cong-
ress, he has to be prepared to face the
consequences Their houses are set
on fire, crops are destroyed or thewr
property 1s looted I would lke to
request the hon Mnister to consider
this matter Is 1t not the duty of the
Government to protect the economi-
cally and socially backward Harijans
from the hardship of the anti-social
elements’ hooliganism and gtrocities?
I would request the hon Minister to
look into thus and see that such oc-
currences do not happen in the future.
Haryjans should also be given a
guarantee to enjoy thelr nights and
privileges Adequate steps should be
taken for the recruitment of Harijans
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in the police department and thereby
enthuse confidence mn their minds

In matters of scholarships, there
ig nothing to complain so far as
Haryans are concerned But the in-
ordinate delay in the grant of scho-
larships causes us 30 much distress
Some schools and colleges insist upon
the payment of special fees in ad-
vance There are cases where Hari-
jan boys and girls, for want of faci-
hty to pay even this amount, were
debarred from jomning the colleges
So, I suggest that instructions may be
given to all educational nstitutions
that, since the Haryan boys and girls
are defimtely getting scholarships,
they should be admtted in colleges
and high schools without any payment
whatsoever 1n advance

Lastly, I wish to bring to the notice
of our Home Minister the fact that
adequate representation for Haryans
has not been given 1n IAS, IPS, High
Courts and other judicial services I
hope the hon Mimister will remove
these grievdnces of the Harnans at an
early date

o9t gy TINA g, & O
% WA 9w # # AT I9H § A4y
“ET WITH HHA 96 [T e § |

“That the Demand under the
Head ‘Miscellanceous  Depart-

ments—oexpenditure’ under the
‘Ministrv of Home Affairs’ be re-
duced to rupee 1 (Failure to form

unilmgual States of Maha Gujrat
and Samyuktha Maharashtra) ”

ot Y W qAw & AR F OR

“fir w1 FEET FA FATHE WA

ZAT WTHA A€T IR AW & WA
AN wh ¥ gwemd ¢ W foe Wy

8734

GAWTT ®F gk Jw W wifiw wolr
T T ¢ 3T &w W fw AT ATEEY
fr & fosar & 1 oy wETOY © AW
N IPN EGE $W W § wrfow @
LR AGECE Wl AR R
s atde wrew g fegaw
¥ F o sk g oF
o Sifow @d § ) el e
st B wEsr vy Wiy
TN FOT §1 W oF wfasr § Wie
# ot G fFaT ¢ ag TR wTEATHY
% wfogw &1 wiod wveT B AT
ISR 997 & ) 97 W) ¥ @ T o
7€ ¥ a7 I gfEw A IvET S
wt 7€ ¢ | W v §E A Agae
# afafafadt o s aar s o
=t WY o T § ol T W
T W war fear & AR SR
www Afvwsgaastagrar g, S
IR weelt gom & aq A s g
a7\ F ST U wae 8 S ey §
TR WTF WA @A WEAT E

“Mother only knows the pangs
of delhvery”

o Ty w1 g W e g,
w1 TR A R, TE F@ATT § ag
FEQ GEAEAT F, | To WHETHL ATEX
& 9 f5 afawm T FAR o
TIE Thoughts on Linguistic States
% wodr feare ® fomr § -

“Article 3 of the Constitution
gives power to Parhament to
create new States This was done
because there was no tume to re-
organise the States on lLngwstic
basis for which there was great
demand "

o wrEw & anw g A,
dfrary wR e foed W ®w &
I G ¥ WP oy waw aga afy
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[sfr o]
¥ @ET T 97 W GEET Tlo TRTHT
agw & Ww ak ¥ wod fem &
fors fiear § | 7 wed o fis fegmm
# g& feg w9 v ol WK
X1 I T Y GwaAr 97 Iuer fe
IR we frara & feam & 0

FEd AT oY { W gEE @A
wg § g 7% § e fegw & @
4 afew ard T & W@ @ N
AT 0

Page 11, Thoughts on Lingustic
States: “One State one language is
a umversal feature of almost
every State. Examine the Consti-
tution of France, examine the
Constitution of England, and ex-
amine the Constitution of U.SA.
—one State one language 1s the
rule.”

g w@e Wiee dte wfamw
TqTeT Y w6, S oy woA
¥ 4T e # fan & -

“A majonty of States are al-
ready predominantly umbingual
(1) West Bengal, (2) Ornssa, (3)
Bihar, (4) Uttar Pradesh, (5)
Rajasthan, (6) Madhya Bharat
(7) Saurashtra, (8) Mysore, (9)
Travancore-Cochin, and (10)

wrq & gur ? Jex N2w o fis qw
WY A 4T WU 99 O Wt W
¥t qug & Bk T avw dav gk o Pw
& WINTC 92 Og W % wwar )
T fggem & farif@r v, o%-
& = ¥y fafad fr e v o
qF Ay SRy 4T 37 ¥ g A Lfafadr
1 B T o TG Aww | TR
el wErT ¥ e A ¥ AT
2 5 T ¥ ST W @ FR
¥ A ¥ fewnfdr ar Sfafadr wr
W waw f&r A g &1 W\ el
oY % Wi §R § 9K ¥ W vw @
g oot § f5 & wrer W 2fafad
Wit et & Frg e dar @ T
ARG R
gt | g7 gw ¥ a5 fggeardt § WX
AT @ F e g 189
wed & fe g fergearT = i ofr
e forewr 7 @aw ST & o R
Zw8 7w 781 1 g7 R § s ag v
G, 99 QT ST A | e I dqEr
AT AT AT F WA A WA
& O w7 79g & fF o e A TR
9 T AT § ) A9 99 99 anad
931 2 A 7 ¥w 92w § qur oW
T THo WITo e Fr fO &
WA AR O w
R AR Y9 ¢ A e ¢ B Foedt
A FEE & AT GIEl 7 awdi
¥ § 37 o & wgr ¢ s wek afgm
T TGS Y THAT Y 7y AR |
W 99 ) I O W ¥ W e
¥ @ qur T9Y §AT ¥ AR T
2

o g1 : F §w gOAr AT 0
st oew @ W qEo WTo Hro WY

fedid # o tenu # swaee & amd
TET AT AT T ART TG T AT
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o W § & U am W ) A
w ¥ 7 afer g TR g@er v
WA T Wiy | AW R
TR ¥ ary S § @ o gy ardad
Rl § & waew € T AR T AT
¢ 1 fgew & arde TR ¥ o1
frft wifer ot 3 & o Wi o
yfrarz wreft oY, 3 forelt & fgdt g ot
& 1 fegem & 2 <t ww wEs
& faere § s g & Iww
W1 FTOT §, W W & oy w@emr
wIgAT §. 1 Y§ UF arie anw g W
# WOk AT TR AT € | W 6
¥ A qe ame @ fF oW
¥ UF W W 7 (e AW que
foRrT a1 | @ VR F 9@ wEW A
qF WEIEAT ATHY & Y @ AT | IR
HETRAT AT & T AT 7@ U F A
wE ot ol & T wrre grew & amd
T g WA ST g, g qrew aw
M FT | I ferar @ -

Page 41 of A Week with Gandh by
Lows Fischer

“T said I had several questions
to ask lum about the Congress
Party Very highly placed
Britishers, I recalled, had told me
that Congress was m the hands of
big business and Gandhi was sup-
ported by the Bombay millowners
who gave him as much money as
he wanted “What truth 1s there
in these accusations® I asked

‘Unfortunately, they are true’
he declared Simply ‘Congress
has not enough money to conduct
s work We thought in the
beginning to collect four annas
from each member per year and
operate on that But i1t has not
worked

‘What proportion of the Cong-
uubudmt'!uked,'hcovemdby
rich Indian?

‘Practically all of it' he stated

‘Does not the fact that Congress
gets 1ts money from the moneyed
interests affect Congress politica?’
I asked ‘Does not it create
kind of moral obligation”

Tt creates a silent debt’ he
sad ™

g IR frar & 1 wa &y
TR T A @R A g oW
g A ¥R A @ R e
& ¢ AT S GTe wEemd
g 1 T A ot W1 Y g e
91 WX fied g @ & amy g qur |
g 9T 491 -

On page 50, “But of course after
the formation of the National Goy-
ernment my voice may be & volce
in the wilderness

qg A T A A9 qHR @

T g1 ¢ 5 fegew @ fuw
T ¥ fg e o sogh
t e @ @ defae o uy

FEESES
341s
@ o
i
22359
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Shri Jadhav: I am the first speaker
from my party and, thereafter, I may
kindly be allowed more time

Mr Chatrman: No question of first
or second 15 munutes are allowed for
each Member I have rung the bell
afier 12§ minutes The hon Member
may speak for snother two and halt

minutes more

oy YA TG AT AN H
R TR | TG & At § W
& a e A el Tk e ¥
warg ¥ e T, W 3w ¥ fag

w
*
&
»

a
4
3
1
3
:

W, wg & S ¥ R R o d
7 IW N QO XA N TRy T e
LR c CEE TR

o ot ward §, e R Wl &

fwr ¥ A # 39 gwwr @), oA
o Wiy ) yweer Tt § Wy s

"F) At v e g e i o

ATy & It F 9w wifge | ¥ Wy
¥ WA Ty W ¥ O a e
wig g | wgrag ¥ ey @ ol
ﬂﬁﬁmmh&ﬁnﬁmmm
no noss for monﬂy,mam
fedt & qorly afr oY | W WA
wxf # Aaw | X [w & ww W
T fadli, arandt e ol
g & W s A d | O Ty
@ s rwd fie oy qx aromdt Jer
¥ FT AT § o wEw @ § | Wt
whgary & o W 1w ¥ Wk W
W Ay | AR g Qi
gt i o o far o it fto wree 2w
AR A W gew * whwie fien fe
T @ vk W W 1 QF fier o
arer § Fis vt o ot wrk €
W F AP WA WR @ 6TRE
T ¥ v st wag o
® TR e iy F W
wreaT g rafe & far § wmm
R o g g 3 R aht ¥
s @ ) § argd § e s geanefen
™ W ) T & oM ot §
¥ ofew oamge o Age o ¥ awd
F ax fawrn wmger g oo I 2
wer RyE W foww  smmawd
Fgaw § FT A A f ) IR -
¥ 79T 9T s war F wgr
ot fe ek wgrofeay @ g, o
v ¥ & i g g |
ST@E A & 7 A AT W e )
# gfet off & age wax & oo sOW
wrew g, f oy & agros & o
qar awer fearan & 1 77 Wl -
AT AR HT ¢ 3T [T XA
& 8 W 7 R gq o v fag fy
W et s srgrarg ¥ forg figaa
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R | T A, IR T OF AT
o o ot § ) o /@ faw ek
e ifrw #r ff, wivyg Fsw & wed

weT §iAT Ffge, faT s @iar 7,87 |
oy aa § fe fepam & 13 R
qF ATITATST 97 §, SO WK AgTeE
€ 7 N &+ oF A F e QR
gR wfgg | wwEr a=ong WY ¥
T @I I ATE 29 7 g faw
i a1 fe 9 W W T W
I B YT AT T8 AT & | W
& WERET T |
Rt gy A e ¥ ww
¥ v Wi fw oIy W T Wy Sy

¥ aw wx gw vl | qg o ‘et
AT T WY W AT Y
arelis oY fe & wr & AR W

@ g, ! o sl ¥ eifee s 6

ww o gifa ¥ Sifew w65 Afer
YR TG W ETT N R, I W
qU wT ¥ | WRg WY Uy Y
T X T ORR G

st Wt wfw (Terrer): Eemalr
Ry & i g WA o w, o
Tgt 9T Ifewr ady &, »fr e ofr oY
AHT WA arear T wrgar ¥ fe
it fre® wriw § IRt wew
g S w9TT ggan wr afeaw fer
%t dar fr s & oF wiw W
wd § : g & wWT s Afer qw
§ T R | T ¥ wge Wy
fsra s ayfom & w2 ¢, afer ww
¥ W ye wrw §, 99 aww qy -
Y FR A o ¥ oWt ol gy
far gu s@ =7 7 wifiw afedw
Ry famac agw g€ 1 W
MAE AT A A T W9AET, I
& ¥ Ty v arfaw o< fear s e
¥R qTFATE T8 AT Wi gl wow
WO ZFAT T &7 AT ERA |

R gyt T g W W Y T gy
fif ow a% W g0 a@ = Wi
g T & o, W A% gwrd o
yifs fawe dom & @ W
wifes oW & w97 @ 9T aff
qFwET, oW A% FO wewfe T gyarw oy
ferarrferaT it www wY fiear o wifigd
@ “arh an g’ & fregw
frez g, | feamr—ar g & feey
T 7 g @ 7 ug frda wom wngew
§ s sravomr w1 gfvndy Sge § o
g § fiv smror Y Ifr s wey &
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[ w7 2]

forg T 7 Wedw A W S sTfer
T T Fg @ K WK R TG W
Ha wqurEgE @ 99§ -
AT Y Y T §& AT g
@ 2w ™ T swfE
¥ wrrEEal S AT ST SN
t o1 ¥ aR § Feamfafmn @
wifeq ; <7 & g&t = ¥ & fog
-9 qC 99 ¥ Nfafafeay & aw-
oig F wifgw WX S #F T A
N T WG @A I W Al A
ot T wifew | AfeT wera g
g F sfWrafmog o
ae 2w WY s & feel s T Qe
e | ¥ fag e e @ faeR
fet SY ggar & & wowmT, 39 § fag
# 3u W fox aurg qww g, 0

W gy § a1 [WF gfenm
WX ¥R 2| T 9T W GRS g¢
? ot agi aw w7 & fog dac g e
forg s farasht & 1 Wk wmide

fir s peuy # el v w &
W*ﬁﬁ'ﬂmﬁ'wmloo
gl wiETd fml #r fer s
T @ ®, w71 ,qexe § I |y
ﬁmti,oueifﬂfﬂlﬂm
foar ot <y & i (2% 2-83 % s
@ wre wiwrfal w el W
R wE )

W N & swwg s s
Qrorarat wrahr ¥ fodrd o b framan
wigar §, %Y fF 13 wrer O 1@ aea
& g 9w &Y € | 39 F w@w
¢ fis aufy qg darem A W) ¥ wTH
st firar o oy &, Afew e e
wrw Wl § ¥ e fiv e
W 125 e-4 o fafere fear o e
# amgar g fr é7 7 ol wraw do
AA A WEACTES, &1 A« WEOT
# ag Wi fawifow £ § far s wrawa s
9%, Y ¥ w7  ‘ofedE ww
WA’ gl wfqardar ®Y AT
Wit W afeg | o wT g og § fer
WL 3 @ A g F w1 g 1 A
arer wFATd gy #1 e w7 8
A #1¢ TEr swaedt st wifge fe &
wffad ®1 ¥ 6T FT %

WE A% { g WA AT F AW
W Wi feamr agar g fFogne
e & o =t & fafew fe=dr
ufgedz §, 97 W g gae wfedaw
& aaac I frear aqn, 6w 8
Tarar T ¢ fF gy feef—amag
freqaan F s 9T ag freww fmar
mr g fF et a9 I gme @e
e WX go o diwe w1 § AW
war arfaw wfafor fav ¥ 9w
& figedY &1 & wqar oy | ¥7 AT
¢ f& qg daew Tw 9X qAfAaAR W
aifw st fgedt s @ st
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et aw #y ger fear war Wit @ R
¥ 3w W g fmm ;e Y

o o foee wfew wy ofr svgr o,

fre¥dm @ v v g 50 faw
g § fr v felt & wreaw F 31T
T W 9% W N fer @ S
w59 %1 z¢ gy fxur oA wfgd |

14 hrs.

o fedt ¥ @werd st
%Y dYo €Yo Wo FAFEA 2T ¥, WA
WA R glaar—A & fea FuRw
B ot aw ww o o, 9w
wY S FTOR & e { Ay seEa
w15 frar & | @ & fog w 9w =
WATE AT AEAT § | Do g7 T
# u ud g oo &Y 7k § fir ag weRwa
Raw 99wt & fen s, foer o
uT %0 #1er & wieas Hwrae g o
§ m% w1 =war g f& dredr Wi
MY s & agd § sEwfEr ¥ €4
faestt ¥ & & Tow At ¥ W g0
qy feqq § 1| AY W &Y ngATw,
wenTeT 41X fgame w¥w ¥ W A
T FAA W A9 A oAy ¥ g
gl & w7 gt Ser awq 1 foge
faAT ®TAAE AT A 7 senas faar
or 5 ¥ o= fas=r< fomr sngar 1 #
o F g & @ g0 W W 4T
qere a1 & diw s< faar W,
aifs s T A A FAETA W
T GISET ¥ AT IS H |

ta foaie & dams &3 § T
waTaT AT & fF &I T § QsNe
¥ emfiaar-aaer & qurer AT
R | 1A et 9T & g
o A TF ST AT AT~
FAWT | OREET A% A W g
W A o fowr A fs ol awr-
T d fag am@y
wqq =%, W, o, SAw AT fod &

sfe § 1 o o W O .-
T w—gdf ey g
Taft & 1 38 wwmEE & AW
# TR g G R gt wier o
fsit g o€ 1 & s Wt @
W @R § wJAT T AN g
fa tsxo vk 9e® aw & gfii ¥
afa a7 FAY T I W 3% qw-
F0 4T 120 4T & F TR 4= A
Hosl adl @ Y | w wEw &
& U A e f

fuw® =AY T o ww i faw w7
UE CIFEI 4 | 9gn ® 9WA
srat a1 f& Tifee dfsdt i
wrfia-aam & afr & aw o
frr & fa” § grmfmr &
& e 93 2q ave-faare gu, Sfen
i & ag Y 7 & qwrar @ W@
X a8 a%eT AW Y AT | IEW
arz frget sag wara @ of, qwled
Ig ) g e aft fiear o wwT
§ fraze & g g fF s
wmfiar-aaTy & S € ey
TAT HTAT ARY §, AT FAT I W
Y OET W7 T wqe gy wraw &
6 g7 9% s & o oy sqerear
%3¢ | fog® faat g0 78 w w7
g g€ 5 sEw-aTeR 7 g dwey
gt § f& Torifaw difeaT & aoat
w1 fawrfaarea st aw fa.qee fowr
T AT | 4§ AT AT FN g W
g% faq WETE-TORTC NEET ®7 T
§ 1 FaT AW # g odreE
TN § 9% syreqr wr § fe fw
afredt ®1 wg qo at ¥ s
e forg v fafesr wx & amm
ez § fr o & g o o st
af) #t o1 g , e AT
wiNflad @ g Iy
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[t s <]
mﬁmw&maﬁu&&fﬂ!
ofiTs ¥ wfes ©5-3g o N, R
i A § 1 e aF fag swEeq
¢ & w1 WY fer g @ A
am fkar 9@ | W TN § WA
g R R 3w ¥ fag 4 @
FHER W FT Wfg@ )

W AR & 7 e wE g
f guye & e & wfa gra A

o1 fe faelt o A qfoa & &
fear o 1 @y 9% GA 9% qfoar W
Ty mgas & owma #

W 5w ER W ug s ¢ fe
R ¥y & fag ag uw M fwifeer
R | gg-mfea sRu—fasf—af

<t 7Y # g2t I & w7 Ay W
AT w2w WK 7ew qqm q A qglaar
B @A @Y | AT TR A
aRw [T Tifgd fe fadwr qrewr
wt wfaat S ger HT I qTRA X
W T Ao & A -
AW i et Yot syfera earrfore o g
ag fagmr &1 qw § v fadeft sraw
# gfat v e Ik sqEy 9 W
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gse ¥ TRy & Wk @t 'wp
AW & gt Fanfrat 7 gt et
# T WL A I gH IR @
# 9fa ouar sdsy qu wwed §

fog® feAY faelt & T% wTiem war
AT fw feeeh) ST wzwr & I any W
ATERY ¥ WTRY 97 0¥ gF § LAWY awaT
ST | qF Yeww § f% §g waw ¥
aw as oft oy §, 4¥ w9 WY
auey t fm e o A w
4 & 1 3w st age ofr wEw ¥ am
AR 8 = o § 1 & AR ¥ A
S7T wrea § Fege ot waw ag
g Frk it aver Y &) G qwatEaY
& ¥ wqn am fw gl ¢ faAw
ATRY U QET A @ W ¥ AW W AT
awy § |

N § F ST TG A FT ATGHT
ama Sl detr 3w &Y "9 faar
ATEAT § | g8 T § v ook qg-
AATH &1 1A 98 8<% § I agy W
#1 wegr a9 foar T § 1 % sy
a3 wTvE FREAT ¥ 99 O w5
ffmma A ggra g @
& ¥ IR & enigd g E owar |
ATH~faegre WX grar & wEAr
dar gk & 1 it 91T fzA gT aF A
# dzma w3 0 dfaw w1 17 4,
ﬁﬁﬂﬂmmmi'ﬁOQoﬁo
# YT ag 9 da@ § fomay ¥
A AR § arar fredt § s
g7 { gfawr ¥ agw ey far |
A7 8 THTT T CA® § YA T $H
o g e < g &, ST oy Ay
T8 T & 1 fomae & @l i o
81 AR agae ¥ fawrgmd
AT T ], TEW WM @}, wewarn
A T & N v e fawra—wrd
AT & T T Wt agt
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T 9 AT W 7T A fewfr W
o wvX § f g feo e gu 4
Wi sg g greh g Wi ufes
fasre~+d 7§ @ W AR Faw
T ®T Tas A1 § T A v )
¥ waaar # 5 gary oo s T
AT A TAF T o TN aw w
arer #Y § 91 3gT A A grew B
W 2Ar g | 3N FrvoATY dfvqre Ry
¥ 3t graa § 1 & wrrr v § by 3
AT F AT 4% 7§ faeTe—
ST W gy GG, o agr W
¥ATT FT W TER avHC & wfq
frear Wi ot g7 Y Wi F i, A fw
fgaroa F gt g w1 w1 wT B,
IE &1 FY G A G F T TS

waefe R . s aifew T
Wt qaw gwex nga  faed,

o wqgfsa arfaan) & v aida

¥ IR R A W@ g AE  www

ez @ AR AT A @ @R
Mr. Chairman: I have got 50 names

here I can only call one by one. I

cannot call two simultaneously,

wren wef ww (Tfearan) | sTadfig
gafs &, & o TEAR ] g
fs ot q@ = faae & fag dad
& wrar & o

w9 gt AmA A fewwa §
oo TRATT § R A a0 wgey
fafasdy & wrq fra $T R § 39%7
By o qrE AT & | wW A7 A%
AN & @ W T wmET
AR WYy s @ g g W ag
ey & ff QR w29 &1 g TF
fagran Wi wgrqew 4 A & 1 ¥R
wAT #Y faen® § fo 2T A 92 qwE oy
N st g@AR RT A T F@0
aTey feqr 9T ag QUS| ww
. ¥ 4T wew W F PR & g
forewr g w2w § g€ fwr o
Foer orr @ @ AR AT W

$4q %

T AT KT TR GG | G
s &R foariameea st oy
IATAT ) B8R w1 9% A & fv @@
ffet B w9 wmad gE 2
o BN 160 qw7 & fewr § W%
% fau & xarf ¥ weaew 1 forw
T ¥ TR B g A WK @R
TRa N TR g ag wfes i
IAY T W WAt gar § qwft
&t & 1 Stwm &} a5 anr A w8 Twar
f% I W T FRAT §F wTHYTR
M AN e e &
e et W O § 1 xa fafad
§w2zn foamfanmivs & o qora &
gay ® W foar Wi qume & e
N g W A Pty AN | Y W
TR N FEFR A Qv R A%
srrmdt ft € foradr firg ag awrk &
mage § W A w fate gar o
e7 Y ag & gA § IAwt AWA
ge AT et 9% A 57 enaw
fe e P iwg frqu et
A ¢ | 75 Tgr ar weww { e
QA T W W dfeedver wr
T g § wiwaw @ @ ar
AT TG AET ST RTY vy § WA w1
o afY @ foerear wmgd & O quet
wrawr srfedt @i o fwrd W qar
wrAT e A fir et g ¥R ¥
Wt w1 oy T § fie ol oot
|y 1§, Fwl Ky ) § a1 fwd S
qT § | ST ¥ qarfas Ty o § ) ol
g ¥ VIR QTR & wE W g v
¥ faq ag wwwar @ fie dure
i HFerwm i o @
o ¥ o A A e e s Wy
g | fegem w1 W o wreft iy
g SN T R AT A W W,
s ¥ areara Wy el g, 7y Y ey
gwar fi dure o smardy oY figeat
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[aver wfew Tw)
D g ) o F ol ow g

qag T € | Wy ok greh daowr
TEY W T |

Shri A. S. Sarhadi (Ludhiana)*

Questions

e wiw- v . 9 F9 g dar
¢ e a1t § W dor wg R E )
B I & w50 ¥ R fege geent
¥1q ¢ & oY ag Fea ¢ fis 2@ oY
fegerdt 919 g Ww § SR WA
FREEAM AR TG & 1 78 &% &
5 vg s 9% w19 ¢ SfeT e ofr
g 3% &g A a1 | o A
T quTE & § | OF a9 a7 £ g9 Fed
% fr fowr sritw & av &, fowr g
T § &fee oF wrw St 4 R
T & \ 7 W gl o v 5 fae
T §79 § Sfe IwT e Wik
8 & 1 39 O, 2N, A T T 5 TR
@ fis fowr gt we & 1 /e g
& gy day ama & fod wona fiean e
uT 8 & 1 & wgen g P o A sy
& wegfrdror § wét g & v am fvardt
Yo I EcFaM T & 198
T A § | AT WTIH @ §G T
g & w2, 9, g aE W
i 1 N dN @R A gE §r
o Tt o1 o frgeh e 47 ag vy
it q7 1 &fe WY & @ wF HER R
foelt € 3} aAT SR & g
wx | W T ¥ § A e
WY 9 QRETaE 9 |r 12 g Ay W
Y fowra 7 @ 1| S wToR o #
fefaedy Ty ot S@ 3w +ff s W
W efew 9C w1 @ g ar W
fawee & €t 1 & wwar @ e 9w w-
&y & W ar fiw q@z &7 aURe
|rq 81 | |fieT T ot faer gk
w6 ¢ ¢ W AW WY TR AT qA RAT

wifgy s 7y W &1 wifyq fs ¥
R Y wael a W )

W AW qore & 9T o ofedew
vt onefifedam @
@1 N g
¢ fr v it o acs W el
whawg 1ag serarasn § s
g g ey wr afafa & T &
word o @ 8 WK e W e
T wEET oy @ ¢ 1 dfew W
Y AT § qg § WIORT TAEET Wigar
£ 1 99 13 98 & e g e o oy
¥ =T WA Teen g @ Rt
fs o oo faer @ §) sz faegw
T T & | W wwrierEy #Y are
9, €T ITET A7 q9 9@ ¥ wlw
frenr I A e e o v &
¥Y o @ Ik 9 g, W o &
TAAME I AL TR GE 2T F
AfFT xaaT ¥ Waww &g @ g fe o
T B O TAT FLIA A TG
Ig MT TS $1, §IT %1 4T 06 GI@E
w1 § wOT w §, IEE TR W
T AE T & | AT wor wrwfe-
7 7z § 6 e o a0 sew faer
o & 1 & W wwrl Ad § S
woR fae Wi fmmi ¥ @ o # qed
TR T e T Ao d R
gre § | & Y& @ #7 Ao e A
g afe xw o o1 s |
grogRrawaragfe ag dfafess
g Wk & feg iy Mrawar g v
FHI™ & a7 gEHt qarreRrd ¥ el
o oo A & 1 TRt Saer
wrEa g & S & o e W
q ¢ ¥ wr ag T § fe W ag
AT gy TE oY g oy qede g
& 71t A | & gwed ¢ fe g oY
T § A T ST ¥ ST e
12w & e ol e & @
@ S gwdw arwe €, oar @ few
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g awd § s vt o wrr aff
frftgtiI o 1 e
Mg a Fag o R e
T RIS ¥ AT & AT ay e
# v g aforde S Y | & qwed e
T 78 B A gt § o & forer Ay
w g%a § W AT ag STHaT Y Ty
tR M AR ¢ W T ag TEA
ST T & | A A s Rl s fea
wT 7 & afew sa¥ TG N s wW
S g O S A g
gawa § i xS ¥ T 3w
@ foreaft & ol gor ag Towar & %
WP ArETEr ¥ g’ S9!
foreeit & 1 3% ¥@ WO &9 G W
waﬁﬁﬁﬁriﬂraﬂﬂvﬂmzq

T

o« §A a7 927 v § e oad
®Y GT TR HYATT AT W T

g | WY T & waw wr f A
ey FoariaewT 7 59T WTEr |
o fege™ & windt @i w3
& @ @ e qumw & I9 wiey

w9 fis avere 97, N s W
fow ? fis arferarie & s oar w1
fear &, o waww dfe aER W
ot ¥ §, 39 fadwe s & T faar
R A T ...

Ch. P. 8. Daulat (Jhayjer): He is
too independent a man.

Mr, Chairman: I request hon. Mem-
bers not to discuss my merits or
demerits when I am in the Chair, I

am not able to say anything in reply
to these remarks So I request them
kindly not to say anything further
about me

e wfwy T ;AT w7
Ao e @ @ oW1 fe e
o SFeaT 7 ar g A T et
i ® & ww o, fedft wrodt
& AA F FT A ALY, TG Y &
WR g A Fr sfeqm arge T4 v
g | ag veeht gy et & 1 AT
9T grEfees &, ag ady oF vegn ¢
T Ffe §, T wfe g,
ug sgfaee § | ag A AU o ® W
%1 & g fage o §

Mgt g Az ag ¢ s o
QY ary gt & &7 gT vt Iy aame
Fv 9rar ¢ & ox fedlt oroh W
AT F 9 ¥ 5§ 9@ ¥ N
& Iy & oY 3% o gy e §
e fad @ yam & a2

(1) If you defeat the Government in
the election, they will hear you;
(n) If you send 10,000 or 20,000 people
to Jail.then they will hear you; (i)
Or if you give an effective threat of
strike, then the Government will hear

you.
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Shri M. C. Jain (Kaithal) Lasten
how a Congress-man speaking m the
House

Shri B. 8. Muorthy (Kakinada-Re-
reserved-Sch Castes) There 13 &
fourth one If you are able to con-
vince the leadership of the party, then
also there 1s success

wen afwx R § 3 ad aw
wgar g 1 Afew & wrowr ag ofr q@en

R WE R A R Y e
®Y o gevAred A s g | A oy o
WA g 6 9@ aw wIe o7 a1
ﬁﬁ{!ﬂ@ﬁﬂ@ﬂﬁﬂ‘@'ﬂ
TR g

An hon, Member: What do you subs-
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to the satisfaction of all, mot only of
one man but of all commumties, whe-
ther they may be in majority or mi-
nority.

The Minister of State in the Min-
istry of Home Affairs (Shri Datar):
Mr. Chairman, Sir, we had a very
interesting debate on the 14th and also
today on the different aspects of the
activities that the Home Munistry have
been carrying on during so many
years in general and during last year
in particular. A number of questions
were raised and I should like to re-
ter to, or reply to, some of them.

Before I do so, I must express my
appreciation of the manner in which
a number of hon. Members of Parlia-

ment have spoken in a flattering
manner about what the Ministry of
Home Affairs have done, Some of
them have been kind to us and have
made certain personal references of
a flattering nature so far as I am con=
cerned, or so far as the Home Minis-
ter is concerned.

An Hoen. Member: Don't be taken
away by that.

Shri Datar: Let the hon. Member
wait, So far as such references are
concerned, I would assure my hon
friend that I would not take all that
for myself at all. We are working,
we in the Home Minstry have been
working, under the general guidance
of the Prime Minister and the special
guidance of the Home Minister and,
therefore, all the credit or appre-
ciation that Members of Parliament
have given would go to them and we
shall be satisfied with the idea that
in this large House there are at least
a number of friends who appreciate
what little we are domng.

Now, Sir, after this I would natural-
ly make a reference to some of the
points and one of them was the ques-
tion that was decided by the hon.
Parhament some monthg ago, that is
an attempt to reopen the guestion of
the re-organisation of States. The
other day an hon. Member even sug-
gested that certain injustice had been
done to certain States and unwilling
partners have been coupled together,
—he put it rather m a humorous man-
ner, The hon Member from the other
side, Shr1 Patil—in fact I wag very
happy to hear that from him—sug-
gested that in case the interests of the
country required, he was prepared to
allow Bombay to go to Maharashtra.
Now I am not going to enter into the
larger question at all. But I would
pomnt out in all humility to the hon.
Member and to this House that when
this question was under consideration,
when a particular Government pro-
posal was before this hon. House, im=
passioned speeches were made not by
Members on my side of the House,
but I must say to the credit of some
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hon Members that they took up this
question and they stated that so far
as Bombay was concerned, Bombay
should be a larger State, a bilingual
Btate Therefore, the initiative for
canvassing opmion in favour of this
new objective was taken in hand not

ponsive because We are a
democracy and therefore we accept-
ed that suggestion which was made by
a number of hon Members,—if I mis-
take not, by not more than fifty Mem-
bers,—and we accepted that amend-

cepted the prmeciple of a bilingual
State of Bombay was carried by the

This Parllament 1s the largest
soverelgn body mn India, 1t 13 the
greatest representative body of the
people If, for example, we have the
largest opinion mn favour of a bilin-
gual State, does it not follow that this
‘House safeguarded the interests not
only of those arems, but of Bombay
as well and therefore, there is no
point 1n saying that if the country re-
qured, than we are prepared to fol-
low a particular course This hon
House had the interest of the country
at heart and therefore they came to
a conclusion that there ought to be
a large State, a bilingual State It
should not be considered as a umon
of unwiling partners, but it should
be considered as a partnership for the
whole of India

I would, therefore, point out to that
hon Member who was not here then
that if for example the largest sover-
egn body in India accepts the posi-
tion that the interests of the country
lies so far as a particular part of
India is concerned in keeping it m a
larger atmosphere then i1t does con-
stitute the highest interest of India.

17 AUGUST 1057 Demands for Grants 8742

Therefore, it doas not lie in the mouth
of one hon. Member to suggest that
the mterests were surrendered, that
the interests were discarded. What-
ever it may be, when this hon House,
or the Parliament sets its seal of ap-

Shri Nath Pal (Rajpur). Don't you
agree govereignty implies that Parlia-
ment 15 free to change any law that
mught have been passed?

Shei Datar: Let the hon Member
allow me to continue on a par-
ticular Bill which has become an Act,
it 13 entitled to the largest measure
of reverence and sanctity It is per-
fectly gpen in a theoretical manner
to try to reopen what has been done
1 would also concede that here and
there there mught be matters which
may not have been to the liking of
some, which might have been un-
acceptable to certamn sections of the
people

After all, m India we have not
merely to accept the Constitution, but
we have to develop a tradition under
which all of us are bound by what
the Parhament has done until and
unless Parliament itself sets it aside.
A certain machinery has been provid-
ed and I would have been happy
if hon Members who brought in this
question would have waited or would
have had resource to that other machi-
nery

Shri Nath Pal: That applies only
to the border question

Shri Datar: That 1s the reason why
I put it 1n a general way that there
mught be certain points here and there
which may not be 1o our iking We
might follow a certamn procedure, but
while following that procedure it
would be entirely wrong to rake up
the whole past and to blame either
the Government or the Congress
party, or even the former Chief Min-
ister of Bombay, Shri Morarji Desal
We must say that he acted with the
greatest care and with the greatest
generosity
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Under these circumstances it is
absolutely wrong and undignified to
criticise him for what he did in the
highest interest of the nation.

I would now pass on to other sub-
jects. A reference was made to
Hindi. My hon. friend Shri Bhakt
Darshan made a reference to Hindi
being the official language of the
Federal Government. So far as this
question 1s concerned, only a few days
ago we have placed on the Table of
the House the report of the Kher
Commission. That report will be con-
sidered by =a parliamentary com-
mittee and the President would be
giving certain directions, But, after
all, this is a question which was once
decided by Parliament in a certain
way, and, therefore, we must take
steps to prepare the country, and the
Government servants also for a
change-over from Englhsh to Hmnd,

by taking such steps as are absolutely
essential.

Therefore, first, this question was
taken in hand to a certain extent by
the Educatton Ministry. Then, it was
considered that inasmuch as the Home
Ministry deals with the services, it
would be better to have this question
handled by the Home Mmistry. So,
about a year or more ago, we took
over this question And, a certain
scheme was drawn up, according to
which, as early as possible, all our
officers from the highest to the
lowest ought to be m a position to
understand not only the Hindi langu-
age, but also the technical expressions,
administrative or otherwise, that
would bc necessary, because a time
has to come—and this fact has to be
accepted by all of us,—~when in the
mnterests of the self-respect of India,
we have to accept Hindi as the fede-
ral language of the country, as also the
inter-State language of the country.

For that purpose, a number of steps
have been taken. I might point out
here that Government, when they
prepared a scheme in this respect,
divided all the non-Hindi Government
servants into certain categorles,

17 AUGUST 1957 Demands for Grants 8744

Hindi-knowing Gevernment servirits.
So far as they are concerned, all that
is required is that they must know the
technical and administrative expres-
sions. That is not a very great matter
of diMiculty. The Education Ministry,
I might point out to this House, are
taking steps to coin proper wrods, so
far as the adminstrative or the tech-
nical or the scientific side is concern-
ed.

Then, we had three classes. The
first class was i1n respect of those Gov-
ernment servants who know languages
which were extremely allied to Hindi,
as for example, Punjabi, Urdu, Kash-
miniy, Sindhi, Pushtu and other allied
languages So far as they were con-
cerned, they required some training.
But that tramning need not be very
long; one year or six months’ train-
g would be more than sufficient for
these people.

The next class was of people who
spoke a language which was to certan
extent allied to the Hindi language,
but in other respects was different as
well, as for example, Marathi in
Bombay or Gujarati, or Bengah, or
Oriya or other allied languages. For
them, a fair knowledge of Hind: would
requirc & larger period, namely one
vear Therefore, they have to pass
through a course extending over a
period of one year.

Then, we had the South Indian lan-
guages, the four-languages group,
whose connection with Hindi has been
to a certamn extent remote, but bet-
ween whom and Hindi we have got
Sanskrit  Therefore, so far as the
South Indian persons under Govern-
ment were concerned, they required a
traiming of 18 months.

So, these three classes were pre=
pared. Secondly, what we &4 was
this. After all, there ought to be an
economy also. So, we decided to train
only those Government servants who
were likely to be under Government
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service beyond 1985 If persons would
retire earlier, then, naturally, other
persons would be taken in There-
fore, we took into account only those
persons who would remamn under Gov-
ernment service even after 1965 as
well

After making these wvarious cate-
gories, we have established classes for
these people Formerly, there were
evening classes Now, we are sparing
time from office hours, so as to enable
these persons to learn Hindi A num-
ber of teachers or tramned persons
have been appoimnted for tramung these
people I may tell this House that
wc have such classes at as many as
36 centres in India, because Govern=
ment servants are spread over the
whole of India About 14 more are
likely to be soon fixed upon

These classes will iramn the Govern-
ment servants A number of tramners
have been already appointed It 15
not correct, as my hon friend Shn
Bhakt Darshan has stated that only a
small allowance 1s bemng given to
them  They would be treated as
fairly as possible, and 1f they are to
be tasen from a particular service,
then something more will be given
by way of a special pay The
result 1s that a large number of
classes are gomng on everywhere In
October this vear, as many as 4,000
Government seivanls will  be sitting
for the test

My hon friend also made a refer-
ence to the fact that only 3 lakhs of
Government scrvants were to be
trained I might point out to the hon
Member that this figure of 3 lakhs 1s
urespective ot what the Raillway
Ministry have becn doing or what the
Defence Ministry are domng And
what was done was that 1t was deci-
ded to exclude the industrnial workers
So far as these workers are concern=
ed, 1t might be difficult to tran them
mmmediately,—I mean the industnal
workers the technical staff etc So
far as the class IV employvees were
concerncd, most of them or at least
a very large percentage of them knew
Hind: already Those who would
retire by 1965 have also been exclu-
ded for the present The Railway
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Minstry are looking after thelr own
staff, and so are the Defence Ministry,
as I have stated just now

Thus, we had before us the figune of
3 lakhs of persons who had to be
trained, if this change-over m admu-
nistration from English to Hindi was
to be successful I mught point out
also to the hon Member that by the
end of the next year, about 50,000
Officers will have been duly trained,
and 1 am qute confident that by or
even before 1965, they would have
been trained, we are anxious to have
all our officers tramned, 1f that were
possible, by 1982, but, if for example,
any difficulties arise, then, naturally
be fore 1865, which 15 the target date
fixed by the Constitution  And it 1%
ow duty to act according to the
requirements of -this  Constitution
Therefore, a sum of Ry 3 lakhs has
alrcady been provided for mn the
Budget for this year, o far as this
work 1s concerned

Now, I would pass on to cel‘ain
other subjects to which 1cference has
been made It was statcd that <o far
as the Arms Act and th rules there-
under were concerned, they waie not
being implemented properly or lhiber-
ally by the officers, hk the district
magmstrates 1n the various flelds So
far as the Arms Act 1~ concerned,
Government are now busy dealing
with the consolidation of the whole
law and the rules theriunder, ind a
Bill will be placed befo « this House
as early as possible

There was an objection raised on the
floor of this Housc tha wc had an
Arm. Act which wa. mor than
aghty years old—I think 1t was
passcd 1n 1871 or 1869 o far as this
question 18 concerned, Gove mment
have undertaken not on'y a i1evision
but a proper consolidaticn of all the
principles and all the provisions of
the Arms Act and the rules there-
under I am confident thit whon we
place before this House a new Bill,
this House will be satisf d that the
new Bill 1s progressive enough

We have to take into account con-
fucting considerations. Mne 1s that
there ought not to be an abuse of the
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provisions of the Arms Act and the
rules thereunder, That iz absoclutely
essential to be borne in mind, not only
for security but also for maintaining
law and order. At the same time, we
have also to take into account the
other principle that otr people ought
to have arms in as large a measure as
possible for their protection, for the
protection of their cattle, for the pro-
tection of their crops, and so on,
whenever that becomes necessary.
Therefore, we have to reconcile both
these principles, and bring forward a
Bill; which while satisfying tnese
essential needs on both sides o1 the
question, will be as progressive as
possible.

Naturally, we l;avé to take into.

account the views of the State Gov-
ernments which are largely concern-
ed with the administration of this Act
and these laws. After all the pre-
liminaries are over, a Bill will be
brought before Parliament and this
House will have a full opportunity of
discussing the provisions of the new,
and I am hoping, progressive Bill,

Then something was said about
Pakistani nationals. So far as they
are concerned, I would not like to go
into the earlier history. After the
partition of 1047, the question arose
as to how certain people from Pakis-
tan were allowed to visit India. Then
in 18048 o permit system was intro-
duced which was substituted by what
is known as the passport-cum-visa
system in or about 1852. We have, as
you are aware, the agreement between
the Prime Ministers of the two coun-
tries. Therefore, it was considered
that we might try along certain com-
mon or amicable lines of sending out
of India those Pakistani citizens who
would not go out of India. It was
found after three or four years experi-
ence that this particular expectation
could not he fulfilled at all. In spite
of the fact that these unauthorised
Pakistani nationals were proceeded
against and convicted, they managed
to live in India because there were
certain lacunac so far as our law was
concerned. This House only a few
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months ago passed what is known as
the Foreigners’ Laws Amendment Act.
That Act gives all the powers that are
necessary. 1 am quite confident that
those who enter Indis unauthorisedly
will have to go out; they will have to
be deported, and whatever powers
have been given to us would be used
for the purpose of preventing the con-
tinuance in Indis of persons who are
not desirable or whose presence on
Indian soil is not in the interest of
India. Now the time that has elapsed
is not very much. Hardly three or
four months have elapsed. The State
Government are also concerned.

Shri C. K, Nair (Outer Delhi): Will
only the undesirables be turned out

or will it also apply to the unauthoris-
ed persons?

Shri Datar: The act deals with these
two classes of persons and necessary
action will be taken under the For-
cigners' Act and also the passport
rules. All of them have been amend-
ed by the Foreigners' Laws Amend-
ment Act. We shall strictly follow
those rules and the House need not be
apprehensive that such persons who
ought not to remain in India will be
allowed to remain without any action
being taken against them.

Shri Ranga (Tenali): That means
that this is not in any way to be
treated by India as a discriminatory
piece of legislation,

Shri Datar: No, it is not discrimina-
tory. In fact, we were the last to
come in the field. So far as Pakistan
was concerned, she had these laws
already. In fact, we thought that out
of regard for the Prime Ministers’
Agreement of 1952 we should not
tnke any swift action, but when it was
found that that particular expectation
was not fulfilled, naturally we had to
take action in the interest of India.

The next question that was referred
to—I believe incidentally—was the
Preve:utive Detention Act. So far as
that is concerned, it is a hardly an-
nual. Everytime it comes in. We
have very strong and vehement
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1 might give some figures to show
how the number of detentions has
Peen substantially falling down On
S1st December 1951, 1t was 1865 Next
year 1t came down to 1190 It fell to
338 1n the following year .As regards
the last three years, on 31st December
1955, it was only 131
figure before 1051 was more than
10,000 Let hon Members understand
how that particular situation was an
extremely emergent one and Govern-
ment had to seek the help of the pre-
decessor of this House for the purpose
of the swift passage of this particular
legislation In the year 1956 »# was
only 158, on 31st December 1858, it
was only 134

Shri Harish Chandra Mathnr (Pali):
Still you need this Act

Shri Datar: Had the hon Member
waited for one minute, I would have
explained why we need this Act

Shrli Nath Pal: That 13 what you
promuse, but you never do

Shri Datar: Let the hon Member
understand

Shri Nath Pai: We try to

Shri Datar: that so far as the
presence of thus Act on the Statute-
book 18 concerned, he has to take
into account not only the small num-
ber of people who are detained but
the very restramning influence of this
Act on the Statute-book (Interrup-
twons) That has the greatest influence
In fact, I think Shm Raghubir Sahai
stated on the 14th that this Act ought
to remain permanently in the Statute-
book. It 15 a larger question In any
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case, 1t cannot be made permanent
without your concurrence Whatever
it 1s, I might point out that the pre-
sence of this Act on the Statute-book
15 more impeortant, more restrauning
and more deterrent than even the
actual figure of detentions

Therefore, I am happy that this Act
15 being used by State Governments
in a highly sparing manner There
has been no case of any abuse of this
Act -

Shri Nath Pal: That 18 not because
of you, that 1s because of the High
Courts

Shri Datar: Not necessanily You are
aware that we have got powers under
the Act passed by you, all that the
High Court does and wants to see 18
whether we have exercised our dis-
cretion If we exercise our discretion
or if we apply our mund to the facts
of the case, 1t 15 more than sufficient
and the High Court does not interfere.
Let the hon Member understand thas.
The case also goes to the advisory
body, and m a large number of cases
the detention has been justified

Shri Nath Pal: On how many oec-
casions has the High Court reproach-
ed Government? He has not answer-
ed that

Shri Datar: A number of other
points were made so far, for example,
as the State of Madhya Pradesh was
conteined Shri Jangde and Shn
Khadiwdla made a number of points
about the development or absence of
development of Madhya Pradesh.
Madhya Pradesh i1s a very important
State It has had to pass through
certain difficulties as, for example,
Bombay and Mysore These are tha.
three States where a number of areas
had to he merged into one In all
case, ~0 far as the policy of the Cen-
tral Government 1s concerned and the
help that they give 1s concerned, we
alwav (reat their request with such
symipathy as the case deserved and as
we are 1n 8 position to extend to
them

So far as umformity of laws—or
disparity or dissimilarity of laws—s
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concerned, nautrally it is a qliestion of
time. In Bombay, for example, so
many States have been merged to-
gether. Therefore, the question of
effecting uniformity has more to be
attended to by the States themselves.
I am very happy to find that com-
mittees have been appointed in this
respect in the States of Madhya Pra-
desh, Bombay and Mysore and every-
thing is being done to put the whole
thing on a uniform basis.

Regarding integration ~of services,
that also is a matter which we are
attending to with as much speed as
possible. A number of points were
made so far as the State administra-
tion of Madhya Pradesh was concern-
ed.

15 hours

" I must say here that the administra-
tion is being carried on in a highly
progressive and enthusiastic manner
and whatever difficulties there are,
the State Ministry has to battle with
them or it can seek our aid to the
extent necessary. There are a num-
ber of cities like Gwalior where cer-
tain difficulties have cropped up be-
cause the capital has gone from there.
A number of persons feel the pinch of
what you may call economic factors
on account of the removal of the
capital from these places. There are
a number of such cities in Rajasthan.
All Government buildings there for-
merly State buildings—are a liability;
they have to be looked after by us
to the extent that we can because
crores of rupees have beed spent on
them. It is our desire for the purpose
of having a fuller economy to make
such use of those buildings as possible

without allowing them to go to waste
and dilapidation.

Mi. Chairman: We have to begin
non-official business at 3 P.M.

Shri Datar: I shall finish in five
minutes, But, if you desire, I shall
continue my speech the next day.
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ment of Committee to

Examine the Regional
Disparity in Average
per capita income

Mr. Chairman: He may continue his
reply on Tuesday, Now, we shall take
up non-official business.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS
FourtH REPORT

Shri Pahadia (Sawai Madhopur—
Reserved—Sch. Castes): Sir, I beg to
move:

“That this House agrees with
the Fourth Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 14th August, 1957.”

Mr. Chairman: I shall put the ques-
tion to the vote of the House.

The question is:

“That this House agrees with
the Fourth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 14th August, 1957.”

The motion was adopted.

RESOLUTION RE: APPOINTMENT
OF COMMITTEE TO EXAMINE THE
REGIONAL DISPARITY IN AVER-
AGE PER CAPITA INCOME—contd.

Mr. Chairman: We shall now pro-
ceed with the further discussion of
the following Resolution moved by -
Shri Surendra Mahanty on the 2nd
August, 1957:—

“This House is of opinion that

a Committee of experts be ap-
pointed to study and investigate
into the regional disparity in the
Indian Union in the average per
capite incogme and in the stages
of development, and to recom-
mend ways and means for bring-
ing up the regions that lag behind
to the standard of other advanc-
ed regions.”

Out of 2% hours allotted for the dis-
cussion, 38 minutes have already been
taken and an hour and 52 minutes are
still left for further discussion. Dr.
K. B. Menon may continue his speech.
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Dr. K, B. Menon (Badagara): Mr
Chairman, the House adjourned while
1 was speaking in support of the
Resolution 1 was pomnting out that
as a result of the regrouping of States
on the basmis of language on the recom-
mendation of the SRC, we have 1n
our country & number of small und
‘big States There are big States that
are 10, 12 or 15 times bigger than the
small States in the Umion and this
difference in the size of the Statea
that compose the Union has created
serious economic and political pro-
blems It 18 in recognition of this
potential econormic and pohitical pro-
blems that this Resolution 1s brought
before the House

To illustrate my statement, I would
like to quote facts and figures from
the smallest State in the Union—
Kerala That State 1s faced with the
tremendous problem of pressure of
population with the attendant pro-
blems of feeding that huge popula-
tion and finding employment and
other amemties ¢f hfe Even the
Second Plan offers no solution for
these problems Out of three four
thousand and odd crores, Kerala gets
only Rs 87 crores When we con-
mider the break up figures, the situa-
tion 1s more glaring For industries
1in Kerala a sum of Rs 8 4 crores, out
of Rs 900 crores for the whole coun-
try, has been allotted Out of an
allocation of Rs 12 crores for fisheres
Kerala gets 70 lakhs of rupees We
should remember that she has a long
coast line and that she has one of the
best fisheries m the world Rs 70
lakhs will hardly meet the problem at
all

When 1t comes to power and irm-
gation, the Second Plan allots Rs 24
<rores When we take into con-
suder the huge potentiahities for the
development of power and irrgation
in that part of the country which has,
on an average, 125" annual rain-fall,
this amount 1s practically nothing If
my figures are correct, the estmated
power potential for the whole of India
is 40 mulhon kws out of which 24
million kws are expected to be
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purpose 18 very little

Mr. Chairman: The time 1s
hon Member took seven munutes
other day and eight minutes today.
The hon Members can speak only for
fifteen mnutes He can go on for
three to five minutes more as I find
he 18 1n the middle of his argument

allocatton of Rs. 24 crores for
up.

ment 1n the plan 13 very meagre.
Even when 1t comes to the location of
windustries, there 1s not a single heavy
industry that 13 located in Kerala
‘With regard to fisheries, forests, con-
servation of soil and water, nothing
has been done If the lack of
development 13 due to the fact that
there are small States in the Union,
the question is this How will we get
over that problem? I certaunly do not
suggest re-orgamisation of States on a
new basis I feel that as long as the
feudal institutions of caste, com-
munity and religion remain as hgh-
tension areas, any emotional integra-
tion or any reorganisation of States
on a new basis will rake up passions
and emotions,- and 1t will not be in
the best interests of the country

Re grouping then 15 out of the ques-
tion The next way to circumvent the
problem 1s zonal grouping My sub-
mussion 15 that the zonml grouping as
it 1s working today 15 inefficlent and
mneffective, and unless certain modi-
fications are made in the working &¢
that zonal system it will not be pos-
sible to get over these problems

The problem 1s urgent, and the
most 1mmechate way of finding a
solution for the problem 1s for the
Centre to intervene direct and to
weed out the handicaps that the small
States suffer as a result of the inade-
quate allocations made m the Plan

I, therefore, suggest that the Cen-
tre should have the imagination and
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the courage, even though the Centre
may be accused of discrimination, to
give to the small States larger alloca-
tions and better allotment of indus-
tries, so that the economic discrepan-
cies may to some extent at least be
overcome.

15-11 hrs.
[Mr. Dxeury Seraxzr in the Chair]

I would like, finally, to point out
that unless there is economic stability
and economic security the political
future also will be in danger. It will
not be proper for me to say anything
about the political problems which
arise as & result of the creation of
small States, because that does not
come within the scope of a resolution.
Therefore, I only wish to point out
that in the interests of political
stability as well there should be an
insistence on maintenance of economic
justice and fair deal
Mr. Deputy-Speaker: There are
some amendments. May I know who
are all moving their amendemnts?

8hri ¥, 8. Parmar (Mahasu): I beg
to move:

That in the Resolution,—

after the words “This House is
of opinion that a Committee” the
words “of experts” be omitted.

Shri Balasaheb Patil (Miraj): 1
beg to move:
(1) That in the Resolution,—

after the word “experts” the
words “and three members of
this House” be inserted.

{2) That in the Resolution,—

after the words “per capita in-
oome” the word “and” be omit-
ted.

(3) That in the Resolution,—

after the words “per capita in-
come and in the” the word “diff-
erent” be inserted.
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Mr. Deputy-Speaker: So, these
amendments and the Resolution are
now before the House.

Shri D. C. Sharma (Gurdaspur):
Mr. Deputy-Speaker, 8ir, I thank Shri
Surendra Mshanty for high-lighting
the disparity that exists between the
different regions that constitute our
country. I# I remember aright, one
of the hon. Members who preceded
me was talking about disparities which
exist between the different. States of
India. If I am correct in my inter-
pretation of the resolution, it does not
refer to the disparities which exist
between one State and amother State,
but to the disparities which exist bet-
ween one region of a State and ano-
ther region. Anyhow, that is a matter
of interpretation.

Now, the question is, will the pur-
pose be served if a committee of ex-
perts is appointed? In the first place,
I do not know how many committees
of expetrts will need to be appointed.
When I lock at my own State, I find
that there are so many parts of it
which are described as backward, and
I do not think one committee can
handle this problem so far as the
State of Punjab is concerned. I

_ think we will need not one committee

of experts but so many committees of
experts, and since we will stand in
need of a multiplicity of committees,
I think the purpose will be defeat-
ed. As was stated on the floor of
the House this morning, we will get
the reports, the reports will be ex-
amined, there will be consultations
between the State Governments and
the Central Government, there will be
a round of discussions, then the deci-
sions will be taken and there will be
implementation of those decisions.
All these, I think, will defeat the very
purpose for which this resolution has
been given. I, therefore, think
that it will not do to have a com-
mittee of experts.

It has been stated that we have to
study not only the disparities between
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the per capita income of one region
and another, but we have also to
study the different stages of develop-
ment. My feeling is that our coun-
try—I say this without any disres-
pect to my country—is decribed as an
undeveloped country and, therefore,
it cannot be that we will study the
different stages of development
through which our country is going,
but also the incidence of the stages of
undevelopment through which our
country is passing. That also will be a
very difficult problem and, I think, you
cannot have any committee of ex-
perts to deal with this kind of thing.

When I read the Second Five Year
Plan, and also the First Five Year
Plan, I come to the conclusion that
the purpose of this resolution has al-
ready been anticipated by the framer’s
of the Second Five Year Plan. For
instance, I find that in the Second
Five Year Plan the approach that has
been made it such as will do away
with the inequalities of development
in the various regions, It will also
be seen that the benefits of develop-
ment are more evenly distributed over
the different regions than before. All
this has to be seen. In the Indus-
trial Poliey Resolution, which is given
there, it is said that the disparities
in levels of development between the
different regions should be progressive
ly reduced, and each region should
have a co-ordinated and balanced
development so that the entire country
can attain a higher standard of living.
Again, it is said that this can be done
through decentralised industrial pro-
duction. It is also said that we should
develop a balanced economy for diff-
erent parts of the country and that the
location of an industry should not
be determined only by the incidence
of capital and the resources that are
available there. This only means
that we can have industries in some
parts where these things are not avail-
able, but where the incidence of deve-
lopment necessitates the putting up
of this industry. It has been also
.said that special efforts should be
made for providing such facilities as
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power, communication, water-supply,.
training institutions and other things.
It is said that there should be greater
mobility of labour, and that we
should also devote our time to social”
services and communications.

What I mean to say is that study
aspect of this problem, the investi-
gation aspect of this problem, the
policy-making aspect of this problem,
all these things have been done al-
ready by the Planning Commission
and, therefore, it is no use duplicating:
the efforts that are already being
made by the Planning Commission.

Again, if I may say so, there is the
Central Statistical Institute. There-
are also regional statistical bureaux.
I think this was said on the floor of
this House by the Prime Minister
when he was giving an answer to &
question. Now, the Central Statisti-
cal Institute is trying to compile sta-
tistics of development with regard to-
different States. At the same time,
the State Statistical Bureaux are try-
ing to compile facts and figures with
reference to the development in the
States. Some States have set up
these bureaux and some have not. I
am very glad that my own States of
Punjab, a progressive State, has also-
begun work in this direction.

What I mean to say is this. The
study of this problem is already un-
der way and nothing further is need-
ed, to study this problem. At the
same time, I do not think that the
per capita income can give you a
very correct view or idea of the deve-
lopment of a region or of a State.
It is a very rough and ready indicator
or index. Nothing more than that.
It is so because there are so many
other things which enter into what
are called the incidence of develop-
ment of a region. For instance, I
find that you have to take into ac-
count the agricultural production of
a State, and this agricultural produc-
tion is also to be related to the popu-
lation of the State. Agricultural
production may be very high and the-
population also may be very dense.
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For mnstance, I find that in Kerals,
the population 18 very dense and 1if
the agricultural pioduction also 1s very
high there, agmncultural production
divided by the density of population
will lead to an mndex which will not
be worth much So, all these things
must be taken into account—agricul-
tural production and industrial pro-
duction The effect of the industrial
production of the State will also be
taken into account Agam, we have
to take into account some of the
social services such as road, communi-
cations, etc More than these, we
have to take into account the inci-
dence of education and health All
these things are better indicators of
the prosperity or otherwise of a State
than anything else

Therefore, I would say that what
18 needed 1s that so far as our deve-
lopmental programmes are concerned,
they should be classified in the way 1n
which are national needs and the
needs of our States and the needs of
the regions which may be called
backward are integrated into one
‘We need what may be called a balan-
ced pattern of developmental prog-
ramme Of course, it may also be
said that this 1s also given mn the
Planning Commussion’s report But
then, Sir, the Planning Commission
is a Shastra which contains an answer
to all questions! The difficulties 1s
that this Shastra 18 so big that 1t 1s
very difficult to act upon all its in-
junctions But 1 hope that it will
happen some day that we will be
able to carry out at least the most
mmportant of its mjunctitons  For m-
stance, I find there that they want
first of all to build up the national
economy as & whole From that
point of view, they want railways,
steel plants, major industrial projects,
mineral development, shipping and
other things ‘That also suggest prog-
rammes which can give the States a
patiern of better standards and status
In this respect, I think the NES
the Community Projects, local deve-
lopment works, agricultural produc-
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tion, State and National Highways,
village roads and social services are
mcluded Therefore, there is national
developmental programme and there
18 also the State developmental prog-
ramme

But there 1s also room for the prog-
ramme for different specified areas.
What is that programme? For instance,
there may be the 1ncidence of
disease at a very high pitch 1n some
regions For that, we have a prog-
ramme for eradication of those diseases
in those regions For instance, 1
find that m Kangra district, near
Himachal Pradesh, the incidence of
goitre 1s very high So, they may
have a pilot project for the eradica-
tion of goitre Then, I find that
there are certain areas which are
affected by scarcity I come from a
constituency where some of the areas
are effected by scarcity I also come
from a constituency where flood con-
trol works arc needed more than any-
thing else Then there are certain
parts where we need special provisions
for the welfare of Scheduled Castes
and Scheduled Tribes These are the
programmes which are needed for
levelling up the so-called backward
areas

Agamn, we need programmes for
irngation purposes, tube-wells and
other things More than these, 1t 1z
not only that we have to work in terms
of projects of national i1mportance
and regional importance, but we have
to think of the tramming of man-
power For that, we requre tram-
g programmes for agricultural,
engineering and other purposes All
these things are there No Commit-
tee 1s needed to do it What 18 need-
ed 15 this Whereas we are paymng
the right amount of attention to the
works of national importance, whereas
we are paymng some attention to the
works of State importance, we are
not paymg that much of attention
to those works which will have a
good effect on those regions which
may be called under-developed That
iz the thing Why has that been
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done? I do not know what planning,
is Planning is a Central subject;
planning 15 a State subject; planning
iz a district subject It goes through
all the levels of our admunistration
It starts from the beginning, from
the panchayats, and goes right up to
the Central Government. What the
Plannung Ministry should do is this.
It should try to allocate these spheres
of development and at various
levels, and at the same time it should
not give money to the State Govern-
ments in a lump sum It should make
definite allocations for definite kinds
of work and for defimite regions to
the State Governments If that is
done, I am sure our planning will be
more fruitful Our planning will
then hasten the day of fulfilment
much more easily than 1t is doing
now. That 18 what 1s needed. I do
not think that a commitiee can do
thus work This work 1s too big for
a committee But I would ask the
Planming Mimnster to co-ordinate
planning right from the panchayat
to the Planning Commussion in such
a way that the needs of no regions
are neglected

Shri Balasaheb Patil: Mr. Deputy-
Speaker, the original resolution moved
by Shri Mahanty speaks about the
isparity in the Indian Union in the
average per capita mncome and m the
stages of development First of all,
it speaks of the disparity in the ave-
rage per capita income and then adds
the word “and” The first amend-
ment that I have moved in this res-
pect is to drop the word “and” which
occurs after the words “per capits in-
come”, 1n the ongmnal resolution, so
that it will make clear that there is
disparity in per capita income in
every stage of development. The re-
moval of the word ‘and’ will make
jt sensible that there is disparity in
every stage of development That is
the first amendment that I have
moved.

The second amendment 1 have
moved is this. The resolution says,
“Tms House is of opinion that a com-
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1 have no objection to the appoint-
ment of a committee of experts. But
at the same time, in order to have
some representation of this House on
that committee, I have moved an
amendment that three members of
this House should be added to the
membership of the committee There
should be two members from the
party in power and one member from
the Opposition, so that this committee
will be a representative committee
of this House. The first object Is
that there should be experts, because
they know the statistics, the signi-
filcance of per captta income and
everything Added to that, there
should be three Members * of this
House, so that they will represent
the opwion of different parts of India
as well as diuferent political views.
Therefore, I have moved this amend-
ment that three Members of this
House should be members of this
commuttee, if oppointed as per this
resplution.

The third amendment that I have
moved 1s that after the words “per
capita income 1n the” the word “diff-
erent” should be inserted The re-
solution reads “.. the regional dis-
panty 1 the Indian Union in the
average per capita income and in the
stages of development...” By my
first amendment, the word “and” has
been removed, and by this amend-
ment, I want that the word “different”
sheuld be added, so that it may read,
“ , different stages of development.”
There could be development, which
has gone on to a certain extent. There
may be development in the primitive
or in the beginning stage; then, there
may be medium development. Bo, I
want to add by this amendment, the
word “different” tg the third sentence
in this resolution.

In India, because of the first Five
Year Plan and the beginming of the
second Five Year Plan, there has been
development and the development isin
certain different stages of its own
being. Because of that development,
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because of the allocation of the amount
and because of the work done accord-
ing to the amount spent, there is no
doubt an increase m the per capita
income of the Indian people. But it
seems that in certain parts of Indis,
because of certain pre-existing things
since the old days and on account
of the lack of funds provided in the
first Five Year Plan and the funds
that are to be provided in the course
of the second year of the second Five
Year Plan, there 1s not much increase
mn per capita income, and, therefore,
there 1s dispanty.

The first thing 1s that there should
be an explorstion and exarmination
of all the circumstances and the rea-
sons as to why there 18 dispanty
Secondly, i there be a duspanty, what
15 the reason for it and what is the
remedy for the removal of the same?
Therefore, a committes of experis 1s
a necessary thing at this stage, when
we are 1n the second year of the
second Five Year Plan, when we are
thinking that we should be able, by
the end of 1960 or thereabout, to in-
crease the per capita Iincome to a
large extent

The second thing is, as a commuttee
has to be appomnted for all these
things, the Members of this House,
bemng the members of the commiuttee,
will represent this House and also
will represent the opinion of the dif-
ferent parts of India, so that they
can see to certamn things and give
the regulated opinion to the commit-
tee of experts Also, this committee
should be given the work of vismiting
the different parts of the country as
well as to see the different stages of
development It should submit 1ts
report to the House within a short
time, so that this House will take
upon itself the task of deciding what
is to be done with that So, my
submussion is that with all these con-
ditions, the committee should be
appointed,

Mr. Deputy-Speaker:
Mathur,

shn H C.
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Shri M. C, Jain (Kauthal): On a
point of order. I moved an amend-
ment to this resolution. I want to
know whether the movers of
amendments will be allowed time
to speak or not.

Mr. Deputy-Speaker: The amend-
ment has not been moved, because
the hon Member was not in his seat
when asked to move it.

Shri M. C. Jain: I may be given
a chance to speak.

Mr. Depuiy-Speaker: That 15 &
different thing altogether. He should
try to catch the eye of the Chair.

Shri Harish Chandra Mathur
(Pali): Mr. Deputy-Speaker; this
resolution draws attention to a mat-
ter of a vital and important nature.
There can be no doubt about it I
do not advocate the appomntment of
a committee, because I am not sure
whether 1t will serve the purpose of
the mover of this resolution This
matter has, of course, received the
attention of the Planning Commis-
sion There 15 a mention about this
matter and about the policy of the
Government 1n this respect in the re-
port of the second Five Year Plan
before us

But I have not the least hesita-
tion 1n saymng that this matter has
not received sufficient attention at
the hands of the Government and 1
am afraid 1t 1s not realised that it s
not a case of Orissa, Assam or Rajas-
than, but it 13 a matter in which the
entire country 1s vitally interested,
because if vast areas of the country
have a depression and if this depres-
sion 15 gomg deeper and deeper,
there can be no doubt that these de-
pressed areas will give rise to a
storm which will ravage the country.
This fact must be realised and the
whole problem must be viewed in
its correct perspective The strength
of the cham hes in the strength of
1ts weakest link Let us see whether
the Government has really realised
the mtuation and whether they have
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pud proper attention to this matter
or not.

It we just refer to the facts and
figures placed in our hands as a re-
sult of the Iimplementation of the
first Five Year Plan m the review
which is there, we feel that the
Government has no appreciation of
the seriousness of the problem. As
a matter of fact, with this develop-
ing economy, we expect, and that
possibly 1s also the policy and pro-
gramme of the Government, that the
under-developed areas must be given
a greater mmpetus They must come
up and catch up with the other
areas I do not say they will be in
Just the same position as the highly
developed areas There are certamn
advantages which accrue to the al-
ready highly developed areas, but
certainly 1t was the responsibihity of
the Planning Commission and the
Central Government to so frame
their developmental programme that
these depressed areas were given
enough mncentive, and that there was
enough of programme to give them a
proper lead What has happened 1s,
as a result of the First Plan, the
under-developed areas have gone a
little more backward, the difference
between the better developed areas
and the undcr-developed areas 1s ac-
centuated The richer have grown
much more rncher and these back-
ward sreas instead of bemng pulled
up and brought forward, have been
Jeft much behind The time-lag
which was there at the beginning of
the First Plan 1s today far greater
This 1s a great danger and 1 wish the
Central Government to take a clear
note of this danger They should
take 2 warning out of it

Certamn facts have been collected
by the Chamber of Commerce of
Rajasthan They have given a com-
parative statement showing the ex-
penditure on the developmental de-
partments per capita in the various
States, during 1954 to 1957 You will
find that Rajasthan, which 13 one of
the under-developed areas, unfor-
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tunately, 158 at the boitom The per
capita expenditure on developmental

expenses during the years 1854 ¢to
1957 when our Plans were in their
best pittch What I find 18, 1t
Rajasthan which is at the bottom

the list with an expenditure of only
Rs 7 48 per capita This 18 not
planned development If our friends
call this to be planned development,
then, we would like to he enlighten=
ed about the policy which they have.

Along with that, the pwcture would
not be complete If you see what
each State 1s spending per capitc on
admimstration, you will, agam, find
that Rajasthan spends the most Even
without spending on these develop=
ment programmes, their per camta
expenditure on admimstration is the
highest in the whole of India It has
to be so because of certain necessities,
I want to put =a very straight ques-
tion to the hon Planning Mmster:
whether he has taken note of this
fact and if he has taken note of thus
fact, what consideration he has given
to this in making allocations for the
developmental programmes of that
State That 15 the straight question
which I ask

Another straight question whieh I
wish to address to the hon Mmuster
of Planning 1s, what 13 their defimte
policy, whether they are commutted
to make any defimite, determuned and
dcliberate effort to bring up these
under-developed areas or not If the
answer 1s m the affirmative, I would
Iike to know how they propose to do
it, what steps they have already
taken, whether they have got a
wooden mechanical formula for assis-
tance to the wvarious States or
whether they have some discretion
used 1n this matter of giving aid and
assistance to the various States, whe-
ther they want that each State should
be able to raise funds to match their
aid and assistance or they have a
different formula for these wunder-
developed States That is my

aw
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straight question. I would like to
be enlightened on this matter,

It is true that we, who live in
these under-developed areas, feel
the pinch directly and we are direct-
ly concerned But, I wish this ques-
tion 1s viewed in the larger pers-
pective We should not be given the
feeling that it is for us living In
these under-developed areas, to
argue and impress upon the authori-
ties that these areas should be looked
after better. It should be, as a mat-
ter of fact, the responsibiity of the
better developed areas. It should
defimitely be the responsibility of the
Central Government If they want
to give a feeling of unity to the en-
tire country, 1if they want to give a
feeling of umiform development, they
must change their mind and their
attitude.

I would like to invite attention to
a refcrence made, m this conncction,
by the States Rcorganisation Com-
mission It found 1t expedient and
necessary to make a special recom-
mendation that regional disparities
should be taken care of Those emi-
nent Members of the Commussion,
who had visited various parts of the
country, who came in contact with
the pcople and with the
feelings of the people, felt how
frustrated and bitter were the feel-
mngs i these under-developed and
neglected areas That 13 why they
made a special recommendation to
the Government that regional dis=
panttic. and regional development
should be given special considera-
tion I asked a question on the floor
of this House what steps Govern-
ment have taken to give effect to this
recommendation of the States Reor-
ganisation Commission  Majestically
came the answer from the Minister
of Commerce and Industry that the
Government are aware of the situation
and their developmental policy from
the very inception was such that the
under-developed areas will receive
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due consideration. It hurts us to
know the facts.

May I ask a direct question of the
hon. Minister? Is it his contention
that Rajasthan is a State which does
not provide any room for any indus-
trial development? During all these
seven years, there is not one project,
not one plan on the industrial side
which has been taken up in this
State of Rajasthan Rajasthan is very
rich in 1ts mineral resources Rajas-
than produces 40 per cent of the total
wool produced in India and it also
produces hides and skms There is
not one single ndustry which has
been set up at least in the public
sector Even in the private sector, I
may submut, the performance is
extremely poor The five years which
preceded the Plan saw the coming
up of many industries m the State of
Rajasthan Some of these industries
have poie up Others, for want of
development  plans, have dwindled
and today are lying desolate and
deserted Is this the special treat-
mcnt which 1s being given to these
areas”?

My friends can point out to me
the Bhakra-Nangal and Chambal
projects I know the entite story.
You cannot change the geography of
the country You will have to con-
struct the Bhaokra-Nangal dam where
it has got to be But, my question 1s,
whelher on considerations of under-
developed areas, they have done any-
thing, in pursuance of their policy to
give a filip to these arcas 1 ven-
ture to submit, nothing has been
donc That makes the people frus-
tratcd and bitter I wish the Gov-
ernment give proper consideration to
the entire problem raised m this very
important Resolution I know, the
appointment of a Committee is not
likely to serve any great purpose.
They are seized of the situation. The
Planning Comnussion has made a
Little reference about it. But, that
reference 1s also an admission of
their inability to do it. ~
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Shri V. P. Nayar (Quilon): Mr,
Deputy-Speaker, this Resolution 1s
one which needs very serious atten-
tion by this House because mn the
course of the debate you would have
found that each member who parti-
cipated mn this debate thought that
his was the most backward State
and that his State had been neglect-
ed. I was hearing my hon. friend,
Mr. Mathur, and he pressed the
claims tor his State. Defore that,
Dr. Menon voiced the claims of
Kerala State. It 1s natural also be-
cause our country 15 an undeveloped
country I one State 1s developed
in one way, another State is deve-
loped in another way There 15 lopsid-
ed development throughout. So it
15 well that we look back and find
out on occasions hike this what are
the spccial claiams which have to be
considered n over-all planning.

I am not gong into the details of
what the Planning Commussion did
with the First Five Year Plan or the
Sccond Five Year Plan But I want
this House to realise that 1t 1s not a
question of economic or financial via~
bility for each State that should be
discussed here 1 do not hold the
view that in a country like ours each
State must have its own independent
economic or financial wviability; nor
do I hoid for a moment that the per
capita income should arithmetically
be the same 1n all the States or 1t
should be derived from the same
source That 15 not the only aspect
which we have to consider When
we consider the backwardness of
the State we have to consider seve-
ral other aspects also. If you ask
me whether my State 1s a backward
State or a developed State, I will
say 1t 1s both In certain respects
my State 1s far better than other
States Take, for example, educa-
tion. But in other respects my State
is not at all a developed State I do
not want to go into all those details
now because probably that is not the
mover’'s intention also

‘What I want to impress upon the
hon. Minister, who will probably
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reply to tlus debate, 18 the neglect in
so far as the State of Kerala is con=-
cerned, in the matter of heavy indus-
tries. I want to confine myself to
the establishment of heavy industries
and the Centre's role in that matter.
You will find that my BState, Kerala,
has peculiar problems. I admit that
m certain respects we arc developed.
But in other respects we have certain
problems which it 15 not possible for
a State Government to tackle in the
present context and which it is
absolutely necessary for the Centre
to try to solve for the State. You
know from the figures about density
of population that we are probably
at the top There 13 no other State
m India which hasy such a density of
population It 1s not like any other
State and because of the density of
population we have certain other
problems which are very very diffi-
cult to solve and which require a
huge amount of expenditure. View=-
ed from this context of uncmploy-
ment which exists in Kerala State
and wviewed also from the pomt of
lack of development of heavy indus-
tries, I want the hon Minister to
consider whether proper justice has
been done to the Kerala State either
in the First Plan or in the Second
Plan

We know that it 13 through heavy
ndustries and heavy industries alone
that we can increase the employment
possibilities of any group of peo-
ple 1 was going through the
answers to certain questions in
regard to the 1investments of the
Central Government in the various
States during the First and Second
Five Ycar Plans, covering the period
1850-60 1n regard to new industries.
When new industries are started, as
I submitted earlicr, the one and only
prime consideration ought to be the
employment potential of the industry,
more so when the industry 1s given
to a State where there 1s widespread
unemployment Looking through the
list of various industrial projects sanc-
tioned in the First and Second Plan,
I find that Kerala State has been given
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4wo or three new industries. Here
is the list placed on the Table in ans-
‘wer to & question on the 15th July
1957. We have been allotted a D.D.T.
Factory. What is the employment
potential in the D.D.T. Factory? It is
.only 200 or 300, the hon, Minister said
in answer to a question. Then we
have got a Rare Earths Factory. There
is very little chance of expansion of
employment there. Then there is the
expansion of the Fertilizer Factory.
It will provide employment for about
100 or 120 people. Then there iz the
expansion of the cement factory,
paper mill, an automobile tyre factory,
.cable manufacturing unit, Viscose
filament and transparent paper fac-
tory, and expansion of the capacity
for sulphuric acid and caustic soda
-and titanium di-oxide. In so far as
the Kerala State is concerned, which
‘has got the worst unemployment
situation so far as the country is con-
cerned, all the projects are confined
to expansion of cerfain existing fac-
‘tories and the provision of one or two
new projects in which we have very
little chance of absorbing more than
:a few hundreds of people. Is this the
way we have to plan for an undeve-
‘loped country in so far as the industry
is concerned?

Take the case of other States. I do
not for a moment say that because we
do not have many highly developed
heavy industries we should not have
.a steel plant in Rourkela or Bhilai or
it should be located in the South. I
know the geographical situation and
so I very much wish West Bengal or
Orissa to have another steel plant be-
cause they fortunately happen to be
-situated in one of the best belts—the
Singbhum-Manbhum belt—where you
can have good steel plants. We do
not for a moment want a colliery to
be started in Kerala because how-
ever much you go down, whether it
is 5,000 or 10,000 feet, there is no
chance of your getting coal. We do
not for a moment want any of the
-other factories which are given to

17 AUGUST 1957 Appointment of Com- g772

mittee to Examine the
Regional® Disparity in
Average per capita income .
other States because of their special
geographical location. We do not
claim the establishment of an indus-
try which cannot be set up in that
State. 1 grant that position.

But are there not other industries
which can be included for investment
by the Centre and which can be,
either on account of geographical or
other considerations, located and lo-
cated with advantage in the State of
Kerala? This is the one simple ques-
tion which I want to ask the hon.
Minister—an industry which not
merely should satisfy the demand of
an hon. Member in answer to a ques-
tion, but an industry which should
satisty the demand of the people in
providing more employment, What
have they done for that? The Second
Plan has come and still we do not
have any chance of developing our
fisheries. As very rightly pointed out
by some hon. Member, we claim to
have one of the richest fisheries about
30 miles away from the coast line. We
have about 4,000 to 5,000 sq. miles of
sea which are reputed to have
the maximum quantity of fish.
What has the Central Government
done? They may say that it is a mat-
ter for the State Government to deve-
lop. It is not. Fishing beyond terri-
torial waters is a subject which can
attract the attention of the Central
Government and it is a matter in
which several crores of rupees will
have to be spent. Sir, I am conscious
that my Punjabi friends have a per
capita consumption of 16 ounces of
milk per day whercas my State has
only about one ounce. But the posi-
tion is the reverse in the case of fish.
While we from Kerala get an average
per capita of 20 ounces, the corres-
ponding figure for my Punjabi friend
is a little over one ounce.

Mr. Deputy-Speaker: Not even that,

Shri V. P. Nayar: Probably it 1s
less than that. It is for that reason
that I say that we must have an over-
@] perspective. We know that the
cattle wealth of the South is very
very poor whether it is Mysore or
Madras or Andhra.
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Shrimsti Renn ‘Chakravarity (Basir-
hat): Bengal also

Shri V. P. Nayar: They stand mno
comparison to the North Indian States.
What have they done? Is there any
special bias for the development of
this section of amimal husbandry? Is
there any preference given” Are we
to continue to have the herds of our
cattle giving very little milk and con-
tinue to take only one ounce We are
not worned that our Punjab: and UP.
friends are getting more milk

An Hon. Member: You have cocoa-
nut milk

Shri V. P. Nayar: We have cocoa-
nut mulk We can give you cocoanut
milk if, on the other hand, you can
supply cow’s mulk That 1s very easy
But that 1s not the problem When you
plan for the overall development of
the country you have necessarily to
take into consideration certain aspects
from which you have no escape

Sir, I shall now here refer to the
answer given by the hon Minster on
& previous occasion because it 15 very
relevant I am sure that no member
of this House comung from any State
will grudge greater 1nvestment in
the State of Kerala Every hon Mem-
ber of this House 1s very sympathetic
towards Kerala State That I know.
Every hon Member knows that our
State has certain problems which are
very very difficult to tackle In this
context when one goes through the
figures given by the hon  Mnster
they will be revealing You will re-
member that the other day when I put
a question about it, the first answer
was given by the Parlamentary Sec-
retary, which was corrected by Shn
S N Mishra Then Shrn Manubha:
Shah intervened and gave an elaborate
answer Ultimately the answer was
given by Mr Nanda himself to a simple
question ol per capita mmvestment n
heavy industry What do we find
from the answer® The answer 1s the
statement showing the per capita m-
vestment by the Central Government
in heavy industry Last time a mis-
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take was made on the other side. He
was reading from the figures for the
overall mvestment in heavy industry
I am not referring to that at all I am
referring particularly to the invest-
ment by the Central Government
during the Plan period, the first Plan
period and the second Plan period in
the matter of heavy industry alone

16 hrs.

For heavy industries, as the answer
reveals, we get a per capita for a
period of ten years of about Rs. 1.02
for Kerala For the same period
Onssa gets Rs 9763 crores I cer-
tainly concede that Orissa is an un-
der-developed State, nor do I say for
a moment that the plant which has
been given to Orissa can be brought
to Kerala Certamnly not West Ben-
gal gets Rs 4867, Punjab Rs 30 66;
Madhya Pradesh Rs 4981 By all
means give them, give them more; 1
am not worned But how can you
justify only Rs 102 for Kerala As we
know heavy industries have necessa-
nly to develop there and develop
there more urgently than in any other
place, because on the one hand we
have the maximum pressure on land
A family has hardly one-third of an
acre We have the maximum of edu-
cated uncmp oyment and also under-
employment

Shri Harish Chandra Mathur: Will
you give the figure for Rajasthan also?

Mr. Deputy-Speaker: It has already
been given by the hon Minster

Shn V. P. Nayar: Unfortunately

Rajasthan seems to be left out from
statistics

Shri Harish Chandra Mathur: It is
zero

Mr. Deputy-Speaker: The hon Mem-
ber should not lose hizs time over
other States

Shri V. P. Nayar: Some men from
that State have gone throughout India
and started industries, 1f not in
Rajasthan The Birlas and others
have come from there So, I do not
want to go into that matter,
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Mr. Deputy-Speaker: The hon. Mem-
ber's time 18 up

Shri V. P. Nayar: I shall conclude
in two munutes

These facts were very clearly known
even before the Plan was formulated.
The States Reorgansation Commus-
sion had suggested the extreme neces-
sity to have a better deal for under-
developed States This 18 what the
States Reorgansation Commussion ob-
seive at page ) (paragraph 210) of
their report’

“However, while there are ob-
vious difficulties 1n the way of
equating economic regions with
administrative uruts, it would be
desirable, where this does mnot
come into conflict with other im-
portant principles, to bear m mund
the need for avoiding wide dispan-
ties in natural endowments and
resources between the various
States ™

Do we not have natural endow-
ments 1n Kerala We have got the
best quality of graphite We know
that the country 15 in short supply as
far as sulphur 18 concerned There
are 500 square miles of pintes in
Kerala I do not want to give a cata-
logue It may be with the techmcal
know-how available at our disposal
not possible to develop 1t immediate-
ly But we have got China clay The
deposits are known They have been
surveyed a long time ago and accord-
g to my hon friend the Minister for
Irrigation and Power, for the second
Five Year Plan we require porcelain
insulators and other articles for the
development of electrical 1industries
to the tune of Rs 10 crores Having
one of the best resources available in
our country, 1s i1t not possible for the
Centre to invest some money to deve-
lop that, so that we may supply it
not iron and steel required for the
country, at least the requirements of
the electrical industry m the matter
of porcelain articles

Sir, 1 want the hon Minister to
take a more sympathetic view and
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look mto the question of providing
more funds He was kind enough to
answer a question of mine that Gov-
ernment received from the Kerala
Government a request for an addi-
tional provision of Rs 38 crores Any-
body can know that the pressure of
population on land 18 great There are
many of the essential raw materials
available 1n the State for ndustries
like cowr, automobile tyres, etc We
grow almost the entire rubber in In-
dia There are two licences given for
manufacture of automobile tyres We
grow very good variety of rubber
But the automobile tyre mdustry h-
cence has been given to Madras Not
that I am worned about Madras get-
ting 1t, not at all But they have to
get all the rubber from Kerala When
a second shipyard 1s bemg discus-
sed, why 1s 1t not possible to fix the
place at Cochin? Is there any other
place with greater advantage for a
second shipyard than Cochin? What
is the disadvantage for Cochin, when
we know that a shipyard will not
merely provide direct employment
but will result in the development of
other small scale industries

T am reminded of the time, so I am
sitting down with a request to the
hon Mmiv'er to consider the case of
Kerala more sympathetically and also
consider the very hard lot of our peo-
ple and show that conmideration by
immediately making available for us
the money demanded by the State
Government and also starting some
industries on Centre’s own 1mtative
m the State 1n order to be able to
solve at least a fringe of the problem
of unemployment

Shrl Y. S. Parmar: Mr Deputy-
Speaker, Sir, there is no doubt, as
pointed out by a number of hon Mem-
bers, that certain areas of the coun-
try, by whatever name you may call
them, are backward and they do need
much greater attention at the hands
of the Government The matter cer-
tainly 1s not without compheations
There 15 no doubt that the Planning
Commission did conmider this aspect,
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particularly while dealing with the
setting up of industries m the duf-
ferent parts of the country Apart
from that 1t seems to have looked at
the problem more from the pont of
view of the backwardness of
the class of people as schedul-
ed Castes and Scheduled Tribes, ra-
ther than m terms of backward areas
But it remamns a fact that certamn
areas yet remain backward or neg-
lected have to receive attention and
consideration at the hands not only
of the Planning Commussion, but of
the States concerned

This matter of development, as I
said, 1s complicated, 1nasmuch as there
are certain measures which have to
be taken by the Central Govern-
ment, for example, the construction
of railways, because mn quite a few
places, the matter of setting up of any
industry would arise only after a rail-
way line has been constructed and
unless that raillway line 13 made
available, whatever the possibility of
Industrial development and the emp-
loyment it would provide to the peo-
ple, 1t just will not be able to come
into exaistence, 1f the railway line 1s
not made available That 1s one pomt

Secondly there are certain measu-
res which would have to be taken by
the State Governments in the matter
of smaller industries or motorable
roads which depend mainly on the re-
sources of the State Governments
I am not quite sure, after listening to
what has been stated here, whether
the State Governments have got any
machinery like that which has been
set up bv the Prime Minister not only
1in the shape of the Planning Commus-
sion but in the shape of the National
Development Council where the sche-
mes which have been sanctioned for
the different States receive the
attention of not only the members of
the Planning Commuission but of the
Government of India as a whole as
also of the other Chief Ministers from
the different parts of the country If
any such machinery exists ;n the
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States, 1t 15 good If 1t does not, then
it would be very easential to give pro-
per consideration to the requirements
of these areas in different parts of the
States

This question has two aspects, one
concerning the Stules tnter se and the
other the different areas in a particu-
lar State which require special con-
sideration I do not know i1f I can
agree with my hon friend Shri1 Harish
Chandra Mathur that the backward
arcas have suffered morc during the
last five years, as compared to the
other progressive areas or areas which
are naturally much better situated to
avail themselves of all the develop-
mental activities that are provided for
bv Government

Shri Harish Chandra Mathur: This
was not what I saxd This 13 what
the review says

Shri ¥. §. Parmar- I, at any rate,
am giateful for what has been done
m the backward areas, and I would
be denying facts, if I subscribe to any
such statement, for 1n a place lhke
Himachal Pradesh, we certiainly have
been able to reach the backward areas
and hung about an improvement n
their conditions which was absent be-
fore Not that it 15 enough, not that it
15 all that 1s required, not that 1t has
complile lv changed the economice con-
ditions of the people or their social
oirder but 1t has been a step in the
right direction ‘The construction of
motorable roads etc and also the
construction of schools and hospitals
have certainly taken the people for-
ward on the road to progress

But even there, I believe, as not
only 1n Himachal Pradesh but m all
the backward areas of the country—
except, of course, :n a State Ilke
Kerala for I do not know m which
category 1t comes—no develop-
ment would be possible unless proper
communications are made awvailable,
Proper raillway transport must be pro-
wvided, or if that i1s not possible, at
least motor transport 13 absolutely
essential And even in the case of
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motor transport, if 1t 1s not made cheap
enough, to enable the people to send
out all their goods to the markets, it
would not be able to fulfil the objec-
tive before us Cheap communication
15 the main requirement 1n these areas

Along with that, as has been pointed
out, whatever industries are possible
ghould be set up, and where no -
dustry s possible to be set wup,
then other avenues have to be
explored, whether 1t be horticul-
ture, or cash crops or something else,
which wall defimitely improve the eco-
nomic conditions of the people As the
10ad programme or the communica-
tion programme proceeds, these will
also progress, but then the other mat-
ters, such as the starting of cottage
or small-scale industries, or horticul-
ture, or cash crops etc have to be
taken m hand If there 15 a proper
correlation between the two, then
much of the soreness which the peo-
ple feel and which certainly deserves
the attention of this House, could be
done away with But, at times, m
spite of the best intentions, and m
spite of all that the Planning Com-
mission had placed before us, some-
how, these things are lost sight of

I remember, ten years back, 1n
Himachal Pradesh, before the States
had been mntegrated, there was a
scheme for putting up a railway lne
between Jagadhn to Rajban which
would enable at least two or three
industries to be set up there privately
But since the line could not be taken
on hand, the industries also could not
be set up there Certainly, when there
15 the question of economy, priorities
ought to come 1

But one thing which has to be borne
m mund, particularly, in the case of
these areas,—and it may be applied to
a large extent all over the country—
is that prionitles to a certain ex-
tent at least will have to be
fixed on the following basis Pio-
grammes which are productive,
programmes which will change the
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economuc condition of the people must
be given first prionty, and the unpro-
ductive ones which can wait, without
which work can go on, and the life of
the people can continue undisturbed,
can be shelved if necessary, they can
be kept back for a certamn period of
time, because even 1if they are stopped,
no harm will come But if these pro-
ductive actiities which are barely
being attended to particularly in these
areas are held back, just because
funds are not available, then I am
afraid the trouble which 1s growing
not only m one part of the country
but all over the country, particularly,
1n these backward areas, may take &
shape which none of us would like to
see

I do hope that the Minister of Plan-
ning will discuss these matters with
the States concerned, because as one
knows 1it, the whole Plan has been
made not by the Planning Comms-
sion sitting in judgement but mamly
on the basis of the suggestions and
pioposdls of the State Governments
concerned And the State Governments
also have to pay specal attention to
this matter and sce that a reasonable
distnbution 15 made 1n these areas
which do need attention,—whether 1t
be in the shape of money or in the
shape of other developmental activi-
ties —which will po a long way n re-
moving the feehng of discontent in
the munds of the people of these areas

Looking into the Second Five Year
Plan, I find that for the tribal areas,
the Planning Commuission have been
good enough to fix a good amount of
money, namely Rs 91 crores for these
backward classes and so on, and they
have also provided for 450 mules of
motorable roads m the next five years.
I do not know whether for all the
tribal areas m the country, 450 mules
are good envugh I can quite under
stand that this depends on the imitia-
tive and approval of all the State
Governments, but to me, apparently,
this target seems too low In order
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to reach these backward areas, 1t is
very necessary that roads must be
provaded to link up these distant areas.
So far as motorable roads are con-
cerned, I do feel that the backward
areas require a much greater mileage,
s0 as to enable the people there to
take up other activities.

I do not know whether there is a
proper appreciation or realisation of
what this means I wonder if this
House knows that from Simla fo Chini
in Himachal Pradesh, for a distance
of 160 miles, the transport charges
that have to be paid are Rs. 30 per
maund. Simply because there is no
motorable road, Rs. 30 have got to be
paid per maund If these are the
rates, then I do not know whether
anyone would be able to get a penny
by marketing his goods, whether 1t be
seed potatoes or anything else. Na-
turally, the people arc greatly dis-
contented. In order to give them
some 1utative, and to make them
feel that 1t 1s worth their while doing
something on these lands, whether it
be in the shape of cash crops or hor-
ticulture or anything else, 1t is ne-
cessary that at least motor transport
1s made available to them. Unless this
is done along with the other things
that go with 1it, that urge which must
come from the people for fulfilling a
Plan of this nature will not be forth-
coming
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The Minister of Labour and Employ-
ment and Planning (Shrl Nanda):
Mr Deputy-Speaker, the hon. Member,
Shr1 Mathur, has said that the sub-
ject matter of this Resolution is of
vital importance I agree with him. I too
believe that what we have been discus-
sing 1n this House 1s of hugh national
importance 1 am aware of the fact
that inside Parhament and outside too,
there 15 a strong feeling on this sub-
ject and this Resolution reflects that
feeling I am at one with the Mover
of the Resolution, who could not un-
fortunately be present here today, so
far as the puipose which he seeks to
achieve through this Resolution 1s
concerned I am afraid, however, I
cannot agree with him so far as the
method he proposes 1s concerned

I have the Resolution before me and
as I see 1t I feel 1t raises certain issues
Firstly, the point 15 whether there is
proper recognition of this problem and
the existence of this problem. Then
there 1s the formulation of plans to
deal with 1t and to remedy the state of
affairs. Secondly, a very pertinent
question 1s asked: have we enough
factual knowledge about the conditions
and have we a sufficient understanding
of this problem? From that the Reso-
lution passes on to the question of
finding ways of measuring disparities
and finding out the size and nature of
the problem. On the side of action,
he wants to know whether we have
appropriate methods of tackling it
What are the ways and means which
are open to us to meet the situation
and to remedy this undesirable state of
affairs? Then he goes on to suggest
that a committee should be appointed.

17 AUGUST 1957 Appointment of Com- 8790

mittee to Examine the
Regional Disparity in
Average per capita income
Barring the last point of the ap-

pointment of a committee, I am in
entire agreement with the Mover.
These are important issues and have
to be answered. I believe that we can
answer them to the satisfaction of
the House So far as his last recom-
mendation is concerned, I am afraid
it will hardly serve any useful pur-
pose It will in no way be helpful
even from the point of the Mover.

Regarding our attitude to the firat
question, we recognise that 1t 18 not
a simple economic issue. It is an is-
sue 1nvolving considerations of social
Justice All of us including this
Parliament and the Government, are
obliged to achieve social justice in the
matter of both individual disparities
and regional disparities The Plan-
nng Commuission had left no doubt on
this point It has been said there:

“It 1 axiomatic that the special
needs of the less developed areas
should receive due attention. The
pattern of investment must beso
devised as to lead to balanced re-
gional development.”

The National Development Couneil,
an 1mportant body which has a special
interest in this aspect of economic
development in the country and which
15 composed of the Chief Ministers of
all the States, says:

“It has been agreed in principle
that within the available re-
sources, every effort must be made
to provide for balanced develop-
ment in different parts of the
country ”

I am explamning these things to
show that there can be and there 18
no difference of opinion on policies.
The Industrial Policy Resolution of
April 1056 lays great strass on this
aspect. It has said that it 1s import-
ant that disparities m the levels of
development between different regions
should be progressively reduced.

I shall deal with the other issues
which I have enumerated but before
that, I may make one thing clear. I
have heard and we have heapd from
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various hon  Members complawnts
about the deficiencies 1n individual
States What they have put forward
here may have considerable truth in
it But, at the moment, my task 1s to
explain the pomnts mn terms m which
the Resolution has been framed—
policy, attitude, methods and to what
extent we have succeeded 1n creating
satisfaction all round the country
We may not be able to give a fully
satisfactory answer for certain cir-
cumstances over which we have no
control

I was malking 1t clear that my busi-
ness now 1s to explain the position of
Government and of the Planning Com-
mussion In order to convince the hon
Members that all these things are pre-
sent 1n our minds We are seized of
the problem and are dealing with 1t
A commutiee will not at all be of any
use 1n this connection

The next thing 1s a very important
question We may recognise the exis-
tence of disparities in gencral, but
unless we know the situation in spe-
cific terms as to how the disparities
in different areas ....

Shri V. P, Nayar' That i1s why the
commuttee 13 asked for

Shri Nanda* I am explaining why
the commuttee won't do any better
than what we are domng There 18
need for an apparatus, an approach
or a method of determining the rela-
tive dispanties, the size of disparities
as between one area and another, and
also as between one period and ano-
ther 1n the same area It 13 very im-
portant for the purpose of devising
suitable policy and taking suitable
action We have some general 1m-
pressions and observations as to the
conditions 1n  different areas, the
directions m which one State lags
behind another State, and we obtain
some kind of a practical guidance for
action.

But, that is not good enough. This
problem of measuring of the pace of
development, the state of develop-
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meni or the stage of development in
different areas 15 not confined to this
country It has troubled people in
other parts of the world There was a
Commuttee of the United Natsons
which went very fully into 1t It hap-
pens that a national of India, Dr Rao,
was the Chairman of that Commuttee,
and they have evolved a set of indi-
cators or criteria to Judge This was
for the purpose of international com-
parison, which will not be fully ap-
plicable to our case But it does give
certain amount of guidance for us also
There they have evolved—I do not
want to take up the time of the House
by going through the whole hst of in-
dicators—metro indicators, micro n-
dicators, direct and mdirect indica-
tors and all that

Here, for our purpose, we have been
working on this problem of measure-
ment of dispanties and the stage of
development The Central Statisti-
cal Organisation and the State Statis-
tical Bureaus are engaged in evolv-
ing standard definitions, concepts and
methods with a  view to producing
comparable and rehable estimates in
diffcrent fields ‘There was a joint
conference of the Central and States
statisticians which took up as a matter
of high prionty work the compalation
of basic statistics for the reorganised
States, and this work 1s in progress

1 may point out that 1t 18 not a very
simple thing We get some figures
about per capia income in  one
State or in another There may be
some other information about
consumer expenditure, and one 1s apt
to just seize one set of figures and
draw conclusions, and they may be
very dangerous conclusions, just as
the other day an hon Member tock
up the figures of per capita mcome 1n
some of the States At the Centre
we are trymng to find out the per
capita income for different regions
and States within certam Lmits Its
utiity and comparability 18 Lmited.
It can be only of a tentative charac-
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ter. Some of the States have also
taken up this work on their own ac-
count. They are the States of UP,
Bombay, Madhya Pradesh, West Ben-
gal and Assam. Now Punjab and
Andhra have also taken up this work.
They have made certain calculations.
The other day UP flgures were
quoted, and the conclusion which was
drawn was that the percapita income
m UP. has been declining. It was
because that we forgot the distinction
between the figures of per capita 1n-
come at current prices and at constant
prices.

Even if we are able to find out the
per capita income for d-fferent States,
even M we are able to find out the
overall indicators, they will not by
themselves be very reliable deter-
minants of the position 1n different
States. We have some figures today
about consumer expenditure and you
will find that Assam stands practi-
cally second in the whole list. That
does not mean that, because consu-
mer expenditure m rural areas 1S so
very high in Assam, Assam 1s a very
highly developed State,

Therefore, the point 1s that this is
a business which has to be done with
very greal care, and we are not to be
gurded by only one set of indicators
but we have to judge the situation
with the help of numerous tests of
progress and interpret the whole of
the information with great caution.
But, progress 1s being made in evolv-
ing suitable indicators and determu-
nants of progress, and progress has
been made on actual measurement
also I gave you some examples
about the States.

The 1important thing is that the
areas m the different States should
be properly surveyed for the purpose
of assessing the resources ete,

Shri T. B. Vittal Rao (Khammam):
Geological survey.

Shrli Nanda: Hon, Members are
possibly aware of the fact that the
Planning Commussion has already
taken initiative in this direction. Re-
gional planning survey of the Damo-
dar Valley and surveys of resources
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in three southern States of Madras.
Mysore and Kerala have been taken
up. The Mysore survey is more in-
tensive and others are less intensive.
These surveys are intended to pro-
vide models for others similar surveys
in different parts of India.

Overall indicators may tske some
time to work out in a satisfactory
way, but in different sections we have
collected a good deal of useful infor-
mation For example, regarding ir-
rigation, power, social services, trans-
port etc. the material for all the States
has been analysed. and we are now
n a position to say with a fair amount
of accuracy as to where the different
States stand in respect of these direc-
tions of development, and how over a
period the situation has changed for
the better or for the worse in different
places This work by the Planning
Commussion, with the help of the vari-
ous bodies which are associated for
this purpose, has to continue m order
to make an enlarged data and make it
more accurate Thete are some re-
search programmes of the Planmng
Commussion which are also going to be
directed towards the same purpose

I admt that with all these the in-
formation 18 not enough and therefore
it only should impress on us the ob-
ligation to go ahead more vigourously
with the task of finding out, collect-
ing, analysing and interpreting these
data 1n a satisfactory manner

This 18 the position regarding the
first two parts of the resolution of
the hon Member, that we understand
the seriousness of the problem, we
have been engaged in an effort to
devise proper indicators and measures,
and that we have actually been en-
gaged in a measurement of progress,
disparities or deficiencies in different
areas with a certain amount of sue-
cess, but more has to be done.

As to the next part of the resolu-
tion, the ways and means, I must in-
dicate our approach to this problem
briefly because there may not be
very much time. The problem is not
simply a problem of under-develop-
ment in one area. The whole coun-
try is under-developed. That is the
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(Shr Nanda)

basic fact It happens that in some
State, say, Bombay, here and there
there are some pockets of develop-
ment When we are dealing with a
really under-developed country, some
slight development m some places
mught look very big compared to the
very low state of development in other
parts But even 1n Bombay, for cxem-
ple, does 1t mean that because Bom-
bay has so many mulls, etc, all those
masses of people m the rural areas and
elsewhere are better off than the
others? It 15 not so. I know enough
of those conditions there It 1s not so,
Sir This problem has arisen to partly
aqut of the natural advantages or dis-
advantages That 1s really the prob-
lem Also, 1t 18 the product of histo-
rical circumstances stretched over for
a long period So, let us face the
fact That neglect of the country—
may be there has been greater neglect
over some areas—cannot be remedied
and rectified in two or three years
It 15 not possible We should recog-
rnuse that fact We may also take this
into account that this country has just
started on a course of development
and it must be very obvious to any-
body that when you first make your
first attempts to develop, you have
to be careful about what you do so
that you get the best return from
whatever investment you make. If,
over a period of five or ten years, you
have done that job well, it is going to
be of much greater advantage to de-
velop in this country May be that
during this period we have been able
to tackle the problem of under-deve-
lopment only m a few places, and it
could not be all over in the course
of five years or so, but, if the coun-
try is allowed to develop properly, it
will be m a far stronger position to
help every under-developed area in
the country than if attention is divert-
ed and resources are frittered away.
This consideration 15 very important.
and I would request the hon. Members
to bear this in mind, because, although
we are conscious of the fact and we
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recognise the fact that there are ua-
der-developed areas which need im-
provement—we are conscious of their
feelings and needs—they cannot wait
indefinitely till the whole country
develops. For, meanwhile, disparities
grow and we can recognise that.

Therefore, the best that is possible
has to be done also for those areas
and when I said that we have to look
to the over-all development, it does
not mean that whatever 1s possible is
not bemng done for the other areas
which are and whose claims have been
put before us mn such a vehement
fashion 1n the House today and the
other day when this question was
taken up. It should be remembered
that a great deal of resources which
are being applied and invested comes
from loans, internal and external. In-
terest has to be paid on those loans
The loans have to be repaid There-
fore, it becomes highly imperative
that we make the investment in a
manner that we are able to sustain
actually the investmentis and to see
that out of that the results arise
which will enable us to grow at a
fast rate

This 15 a very important considera-
tion, and it should be borne in mind,
and I say it particularly because a
question arises from time to time:
what is the rate of development of
heavy industry and what percentage
15 being allotted to this State .nd that
State?

Now, this has been recognised by an
hon Member himself There cannot
be uniform development in every res-
pect m every State There are differ-
ences, say, in respect of natural re-
sources and other conditions I do
not think we are aiming at umformaty
in every respect in every area. There
will have to be speciabisation What
15 really important 1z that each ares
must have equalhty of oppartunity
and not necessarily equal develop-
ment in every single direction. This
18 the attitude, this is the aproach
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namely, In the earher stages, we
should concentrate on investment m
such a manner that the country as a
whole benefits and progresses rapidly
And, it 1t does it will not take very
long for India to look after the needs
of every area which is today back-
ward and under-developed Mean-
whue, wnatever 15 possible 18 also
being done as I shall be able to show
by reference lo the hgures and the
facts, within the Lmitations that we
are working under

Take the first Plan Its purpose
was to set night the dicequilbrum,
to make up tor certain deficiencies m
food, etc and inewvitably we had #0
continue certain projects At that
time we found that in certain States,
on behalf of which 1t 18 urged that
much more should be done their ad-
munistrative machmnery, mn the case of
the first Plan was in such 4n unsatis-
factory condition that whatever money
was allotted to them was not spent
Therefore mn that pcriod our effort
was to see that the admmnistrative
machmery improved as much as pos-
able That was what we could do
then

In the case of the second Five Year
Plan again, we have raised the content
in respect of 1industry, transport,
power etc very much more compar-
ed with the first Plan Therefore, 1t
was not possible for us to spread out
steel and coal everywhere They could
not be but within those linutations,
it will be found that we have been
able to give as much distnbutive jus-
twce, to create as much regional
balance as was possible In the matter
of coal and steel plants, areas which
had nothing before, have got them.
There 1s a steel plant in Orissa, there
1s a steel plant :n Madhya Pradesh In
respect of coal also, from areas which
were contributing very little before,
now we are asking them to take wup
the responsibilities

Therefore, within the lirmtations of
the Plan 1tself, nobody would say,
“In order to distribute all the money
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unformly everywhere, you should
give up steel, coal and power” It
could not be done Once those things
are there, evarybody is going to bene-
fit and it 13 not necessary that an area
where a plant 1s located alone bene-
fits 1n the matter of mncome and em-
ployment Neighbourmng areas also
benefit It should be possible for any-
body to look into the actual facts of
the situation, how incomes arise not
only at the point where a plant s
situated, but over a very much wider
area Incomes as well as employ-
ment are distributed Therefore, let
us not take a lhmited view of the
situation

I shall not take very much more
time The general ground I had
thought of covering I have very lar-
gely covered The approach of the
Plan 1 ~ Commission to remedying
this evil of regional dispanities has
been very clearly stated and I need
not repeat all that But one major
consideration 1s that in locating the
plants ctc we know that some areas
may not have all the natural advan-
tages all the natural resources may
not be there In the first place, we
must investigate whether there are
iy} hidden resources The first thing
1s that we should see that we discover
the hidden wealth 1n areas which to-
day seem to be behind and backward
m that respect, and that i1s bemg done.
Where there 153 no such overnding
consideration of economic advantage
or disadvantage, we should give more
consideration of the claims of the
under-developed areas

1659 hrs

[Mr SpeAKER 11 the Chair]

I know all the States are very wigi-
lant For every single mew plant
that 1s going to come up, every State
puts forward its claim, giving all the
information that they have It is not
easily that any decision 1s taken one
way or the other The claims of the
various States concerned are very
fully considered
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[Shri Nanda]

One very important consideration
regarding development is, as an hona.
Member said, about administrative
machinery.

17 hrs.

The administrative machinery has
to be strengthened in order that they
may be able to do better. More than
that, there is the training of personnel.
It is because of shortage of trained
technical personnel that difficulties
arise more than anything else. It is
not a question of any specialised field
like steel, etc. Engineering industries
can be located anywhere. Re-rolling
mills can be located anywhere. More
textile mills could be distributed and
dispersed, This is being contemplated.
For all that, there has to be that initial
preparation in terms of trained person-
nel. A good-deal of thought is being
given to this. Everywhere, training
in various directions is provided so
that they are able to take advantage
of whatever opportunities lie before
them. .

Shri Ranga: We have the classie
example of the sugar industry. There
was a policy of diffusing it; now there
is a policy of concentrating it again.

.Shri Nanda: I may not be able to give
a full reply to that immediately. But,
so far as the future is concerned, there
should be, and there would be the
desire to take it to areas which are

" better suited for dispersal. The ques-
tion of removing the existing plants
from where they are to other places
stands on a different footing.

There are other ways in which we
can rectify and redress. For example,
decentralisation of production, cottage
industries, small scale industries: they
can be taken to all these places in a
larger measure than otherwise.

In actual fact, if I had the time, I
would like to do it; though I have not
got the time, I promise hon. Members
that I shall send to them figures about
Rajasthan, about Orissa, about Kerala,
how they compare in the average in-

-
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crease in national plan, and how
they have had a better share. I do
not agree with the figures given by the
hon. Member. _I shall give him other
figures. For Orissa, that is the State
for which the hon. Mover said so
much, I have got inforimation about
the increase in irrigation, increase in
power. It i$ not a case of 100 per cent;
I think it is 2,000 per cent. more. So
many new industries have gone there.
For him to complain is not correct.

We are talking of one country. We
say, because the whole country bene-
fits from development, let us not think
too much of parochial considerations
immediately and that advanced areas
should take into consideration the
needs of others. It appears there is no
advanced area at all in the country.
That may be a fact. But, those who
are advancing rapidly call themselves
to be suffering grievously.

I would like to give information
about Orissa and other States. In
Kerala, for example, the Plan is more
than 100 per cent. The average in-
crease may be 60 per cent. or so. But,
the Kerala Plan is 100 per cent. more
than the  Travancore-Cochin Plan
as it was in the First Plan.
We have also to see the good side of
things. We may not have got every-
thing in every way. We have bene-
fited in certain ways. Everybody can-
not benefit in all ways immediately.

I have to say only a few words about
the substance of the Resolution in
terms of action, that is, a Committee to
be appointed. As I said, I do not agree
that there should be a Committeey, It
is a matter in which there has to
be continuous work done. It is not &
case in which a committee sits for a
month or two and then goes "away.
What has to be done is known. The
acuon that has to be taken has to be
continuous. The Planning Commission
1s engaged on that with various other
organs associated with that. It is not a
question of economy; 1t is a question
of technical sspects for which any
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committee cannot be equpped There-
fore, the work that the hon Member
want us to do through a committee 18
peing done, and 15 being done by a
body which i1s in the best position
to do that No other committee can
take 1t up As Shri D C Sharma
pomnted out, a commuttee for the whole
country will lose Mself entirely It
may spend 10 or 15 years and not be
able to bring out anything of a positive
or concrete character if it has to
cover the whole country These pro-
blems are dealt wath by bodies which
are competent to deal with them In
reply to your guestion I am able to
say very positively that these things
are being done There 15 a working
arrangement now 1n existence for
carrying out these objects and no use-
ful purpose will be served by super-
imposing on them a commuttee which
can do mnothing

Mr, Speaker: I will now put the
amendments to the vote of fhe House
I will first take up the amendment of
Shr1 Y S Parmar

Shri X. S. Parmar: [ do not want
to press my amendment

The amendment was, by legve

withdrawn
Mr. Speaker: I will now *ake up
the amendments of Shri Balasaheb

Patil

Shri Balasaheb Patil: 1 want my
amendments to be put to the vate
of ‘he house

Mr. Speaker. The question 18
‘That in the Resolution,—

after the word “experts” the words
“and three members of this
House"” be mnserted.’

The motion was negatwed
Mr. Speaker: The question is*
“That m the Resolution,—
after the words “per capita In-

come” the word “and” be omit-
ted

The motion was negatived
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Mr, Speaker: The question 1s.

‘that in the Res<olution,—,

arter the words “per capita income
and in the” the word *different”
be 1nserted’

The motion wag negalwed

Mr, Speaker: I did not call on Shn
Mahanty to replv H. wrote to me that
his young child has died and there-
fore he 1s ruching back to his place
He has asked me to put off lus Reso-
lution to some other day But I
thought that since 1t was partly heard
and already taken some time, 1t would
not be right to hold this up even for
the purpose of giving an opportunity to
reply and further 1 do not know if
the Houwe will be inclined to do that
Anyhow, the discussion has gone on
quite well I will now put the Resolu-
tion to the vote of the House

The question 15

“This House 1s of opinion that
a Committee of experis be ap-
pointed to study and investigate
into the regional disparity m the
Indian Union m the average per-
capita income and in the stages of
development and to recommend
ways and means for bringing up
the regions that lag behind tu the
standard of other advanced re-
gions ™

The motion was negatwed

RESOLUTION RE APPOINTMENT
OF A COMMITTEE TO REPORT
ON A CLEAR-CUT PRICE
POLICY AND MACHINERY
FOR THE IMPLEMENTA-
TION OF THE SECOND
FIVE YEAR PLAN

Shr A. K. Gopalan (Kasergode) 1
beg to move

“This House 15 of opimion that
the absence of a firm and well-
defined, price policy 1s upsetting
the calculations of the Second Five
Year Plan and 1s under-mining
its execution and accordingly sug-
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gests to the Government that a
Commttee be ymmediately set up
to examune the price levels of
various essentia] industrial and
sgrienltural droducts and report
within six months, on a clear cut
price policy and machinery for its
implementation

Already there 15 a commuttee func-
tioning and I want to show that what
my resolution Wants 1s entirely differ-
ent from that which the commuttee
now functioning 13 doing 1am moving
this resolution at a time when there
15 more awaren@sgs in the country re-
garding the 1mPerative necessity of a
firm price policy The events of the
last few weeks ar months have forced
this to the forefront and today it 1s
very important I want now to show
the recent trend in price level

From the end of 1955 there has been
a continuous and substantial rise not
only in the price of all necessities of
Iife but also on the price of almost
all the industrial raw materials, manu-
factures and semi-manufactures
According to the Reserve Bank Report
on Currency and Finance for the years
1855-57 the continuance of the recent
trend of the commodity prices, which
has been inevitable since June, 1955,
was one of the unsatisfactory features
of the Indian economic scene in 1956-
57 The economic Adwviser's weekly
gencral index of wholesale prices
rose nearly by & per cent on the top
of a nse of 12 per cent in 1955-56
The annual average of weekly index
for the year at 440 was 15 per cent
higher than that for the year 1955-56

According t0 this report the price
increases were &s follows

Food aiticles 24 3 per cent, industrial
raw materials 195 per cent, sem-
manufacturers 189' per cent manu-
factures 2 2 per cent, miscellaneous
2 4 per cent

There has also been a varation in
thas over all b  For example, the
price of rice Which 15 the most im-
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portant staple food of our peope
showed a rice of 18 7 per cent, on top
of & rise of 24 8 per cent 1n the prew:-
ous year Wheat 152 per cent, bajra
$3 per cent, puar 2D ¢ per cent, pulses
21 8 per cent, coal 188 per cent, pig
ron 38 7 per cent, jute raw 75 per
cent

This shows that the food gram
prices have shown considerable in-
crease also, substantial increase ;n the
prices of three articles, coa], steel and
cement took place during the last two
years These price increases are
bound to affect the calculatjons of the
Second Plan to a very large extent
The rsing of the price level 15 a
danger to the Plan How do these
prices affect the Second Plan® Thys 1s
the crux of the problem and [ want to
show how it affects the Plan

It should be recollected {hat {he
Planning Commussion has also recog-
nised the fact that for the fulfilment
of the objectives defined 1n the Plan,
1t 15 necessary to have an integrated
price policy which secures gn allpea-
tion of prices in conformity with the
objectives The Second Plan claims
that it 1s based upon an examination
of the physical resources implhcations
and 1ts financial aspects 1In other
words, the Plan was framed as an
integrated whole, both 1n conception
as well as n mplementation, with
proper balances each part marchingin
step with the other, each sector ad-
Justing itself with the other gector

But we find that there are certain
difficulties 'The difficulties have come
What are the difficulties® The diffi-
culties are that there are differences
arising because of the contradict.ans
between the objectives 0t the Plan
and methods of 1ts mMpPlementation
and these contradictions are becoming
more and more to the forefront now

The constant resort to defimt financ-
ing 1s the second point I want to deal
with The Second Frve Pegr Plan's
sstimates have been worked out on the
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assumption of constant prices. On the
other hand, the Plan provides for, and
the Government resorts to large scale
deficit financing as a means of mobili-
sing resources which in turn causes
an increase in price level Govern-
ment has so far refused to intervene
effectively to resolve these internal in-
consistencies n the Plan. If any-
thing, the policies pursued by the
Government has only aggravated
these inconsistencies. Unless the price
level 13 kept in check the estimates of
the Plan may be out of date

What 1s the capital outlay of the
Plan? The outlay of the Plan is
Rs 4,800 crores, which after the in-
crease 1n price level would in money
terms mean much lower outlay. In
the alternative, if we have to execute
all the schemes in the Plan and to
fulfil the targets of the Plan, much
larger capital outlay in money terms
will be quite necessary

During the discussion of the Budget
it was revealed that the cost of the
Second Five Year Plan has to be
revised and from the original Rs, 4,800
crores in the public sector, it must be
increased by about Rs. 800 crores. In-
creasing the Plan outlay backed by
deficit financing would again mean
further increase 1n the price level
And these efforts will be caught in a
spiral of risng prices which may
undermine the implementation of the
Plan and also the very foundation of
the Plan Therefore, m order to make
the Plan succeed, Government must
take steps to stabilise the prices, and
for this, an integrated price policy
consistent with the objectives of the
Plan has to be evolved

In this connection, I want to guote
one para from the Second Five Year
Plan, which proves this. At page 18,
the Plan States that-

“It must be emphasised that the
balance to be achieved in the plan
has to be both in real and finan-
balances may, of course, be
achieved in part through adjust-
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have to be provided for in the
plan.”

I want to underline the sentence that
the process as well as the means of
adjustment have to be visualised in
advance and have to be provided for
mn the Plan

I do not know whefher in the work-
ing out of the Second Plan, the above
balances, about which the Plan has
spoken so imperatively have been pro-
perly worked out What has been our
experience for the last one and a halt
years? Our experience since the
beginning of the Second Plan has
shown that the consciousness that was
written there in the Plan, namely the
adjustment and the process of doing
s0, have not been given effect to

Now, I would like to point out the
evil effects of price fluctuations. One
is the increase in unproductive specu-
lative activity Under the conditions
of rising price level and the posmbili-
ties of increasming profits, the natural
corollary 1s for setting apart the out-
lay on various types of unproductive
speculative activities of the hoarders
and profiteers Whatever steps have
been taken by the Reserve Bank have
not prevented this Instead of pre-
venting this, the reports show, and the
figures show, that they have only
aggravated this. This is gshown by the
fact that while, durng the period
May-October, 1858, usually a slack
season, the advances on foodgrains
declined by Rs. 228 crores, those
agamnst other secunties and clean
advances on banks rose by Rs. 67'1
crores It would, therefore, be seen
that the hoarders have beat the
Reserve Bank's ban on the advance
for foodgrains And this 15 what the
reports show When there is infla-
tionary pressure, hoarders will always
try to hold up the nation's capital
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resources for unproductive speculative
activity

The next point that I would like to
deal with 1s that this rise in prices
has—an adverse effect on small sav-
ings According to the Plan, we have
provided for Rs 500 crores of small
savings, or Rs 100 crores per year
Small savings, naturally, come from
small people, the salaried employees
in the cities and the more well-to-do
peasaniry in the wvillages But if the
cost of liming index increases by leaps
and bounds, as it 1s doing taday, I do

not know where the small savings
will come from

The class of people who want to
contribute to the savings would then
have used their savings and surpluses
mn meeting thewr consumption
demands It has really been found out
that that had been the position
during the last year During the last
two years, though the target was
high the small savings scheme stag-
nated around Rs 16 croreg naturally
The reason for this wasg that there
was a rise 1n prices, and whatever
the small people could contribute
towards savings had to be utilised by
them for their consumption demands

It would thus be seen that the
present inflationary trends defeat one
of the main purposes of planned
development namely to make avail-
able larger capital resources for
investment through savings, and not
economic development which would
have been available naturally if left
to the wishes and motiveg of the
private capitalists

Then, I would hke to pont out
that the rise in prices defeats the
social objectives of the Plan Now,
what are the social objectives of the
Plan” The Plan is supposed to am
at the reduction of inequalities of
imncome and wealth and an even
distribution of the economic power
Inflation defeats this objective also
Shri D R Gadgil, m his Pohcy
Decisions in Plan-Makmg has said
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that this may happen I shall quote
what Shr1t D R Gadgil has said

“The possibilities of defleat
financing are closely lnked up
with the effectiveness of control
measures With a very large
sector open to the private enter-
prige, deficit financing 1s bound
to bring about a transfer of
resources from the flied income
and salary-earning and wage-
earning sizeable mcrease in the
classes to enterpreneurs This must
increase the concentration of
wealth in sociefy further, and
significantly affect the balance of
soclo-economic power "

Does the present situation help the
inain objective of the Second Plan,
Lamely, a sizable increase m tHe
national imncome so as to rase the
‘Ievel of hiving standards 1n the

ountry” This also cannot be achieved,

ause nflation cuts into the con-
sumption standards of the poorer
classes Even while there was
increase n national income, there 1s
no raising of the living standards of
the ordinary people Opn the contrary,
they may have a cut in their hiving
standards

So naturally this attack on their
hving standards will be resisted by
the people concerned and no amount
of legislation, as we have seen here
passed by Goveinment, will deter
them from fighting for theirr case
Such a situation will also hinder the
smooth working of the Plan I do not
want to explain it further because
we have seen during the last few
weeks how people, because they
were not able with the small amount
of money that they are getting to
make both ends meet, had to ask
the Government for wage 1increases
They had also to resort to measures
and Government had actually to
enact legislation to suppress their
movement Apart from wanting to
raise their living standards, they were
not even keeping their standards due
to rise in prices of not only food
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articles but also
of consumption

industrial articles

The next point I want to make 18
that price fluctuation 1s 1ncompatible
with orderly all-round  progress
Violent fluctuations in prices are in-
compatible with orderly all round
progress of the economy The increase
in prices takes place in a haphazard
manner It 15 not that the prices of
all commoditieg increase to the same
extent Certain commodities show a
high increase, others show a relative-
Iy low increase and there are stll
other articles which show a decline
m prices So such erratic changes 1n
the relative prices of different
materials and services will obstruct
the smooth working of the Plan

I want to 1illustrate this point
According to the Reserve Bank’s
Survey on Currency and Reform for
1955-56 the general index of whole-
sale prices increased by 148 dunng
the year Food articles showed 243
per cent while manufactures only 32
per cent At the same time, what
about the cash crops like cotton, jute,
coconut oil, rubber, pepper, cashew-
nut, spiccs gur, linseed and other
articlcs? They are either stationary
or showed a decline in their prices
Such a situation 1mparts great
anarchy into the economic structure
of the country

Violent changes in the price
structure also induce unplanned
changes n investment and produc-
tion According to the survey of the
effects of the decline in agricultural
prices ;n UP and Punjab mn 1953-54
conducted by the Umversity of Delh
it wag proved that persons who were
interviewed by the Commttee
unammously expressed the view that
it had encouraged @& change m the
crop pattern from wheat to cotton
and sugarcane In so far as it was
technically and fnancially possible
So they had also to change from
whesat to some other crop Therefore,
crop planmng in agriculture also
becomes impossible under such condi-
tions, when there is dechine in prices,
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when there are fluctuations In
nrices

These fluctuations also provide
great opportumities for anti-social
elements motivated by greed to
disturb the normal economic life of
the community out of all proportion
to ther importance in soclety.
Dr V XK R V Reo, in his introduc-
tion to the above survey, has said

‘Both during the periods of
nsing prices and falling prices,
the tiader, seem to play a role
that accuntuates instabihity rather
than stabiity It 1s only co-
operation and State initiative
which will be the way of intro-
ducing stability in the agr-
cultural sector”

The next point that I want to say
1, about regional imbalance One of
the most disastroug effects of the
mnstability in prices in the creation
of regional imbalances Tak%e the
present  situation, especially 1n
Kerala During the last two years,
the prices of articles of food have
shown an overall increase of about
35 per cent whereas the prices of
rubber, coconut o1l, pepper, ginger,
cardamom, lemon grass—cash crops—
have shown a fau in the price level
The prices of these cesh crops are
today nearly one-third of what they
werce three years ago Kerala hag to
live on cash crops It has also to get
fitty per cent of the articles of food
as well as industrial products from
outside This causes imbalances
because the State has 1o hve on
selling cash crops and cottage indus-
tries products and import most of
its food and also industrial products
which 1ts population consumes from
outside and thus it 15 1mpoverished
There 1s thug this imbalance Articles
of food cost high. There 15 fluctuation
m the prices of cash crops

Unplanned price fluctuations cause
change 1n the terms of trade between
different sectors of the economy,
inter se each sector, it upset the
relative prosperity between wurban
and rural populationg and between
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the different classes. It 1s said that
with the rise in agriculturdl prices,
the peasant 1s generally benefited. It
18 not so. Generally, the rise in prices
takes place when the stocks have
already passed into the hands of the
traders The prices are more or less
stationary during the harvesting
period in January and February but
they increase In June-September.
The classes that benefit are thus, not
the peasants but the land-lords cum
traders

Stable price 1s a pre-condition to
planned development. I have listed
some glaring examples of price fiuctua-
tions. Anybody who knows anything
about the planned economic develop-
ment will see that price control is
imperative for that When the
Second Plan hag pro®ided for deficit
financing of Rs 1200 crores out of a
total of Rs 4800 crores outlay in the
public sector, what will happen 1f
these trends are not checked”

The Memorandum of the Panel of
Economists, Planming Commussion,
says, in para II’

“Undertaking of deficit financ-
ing may itself change the
situation unless counteracted by
a rapid pace of development or
by international conditions. We
feel 1t necessary to suggest there-
fore that the strictest watch be
kept on the situation. Any indica-
tion that inflationary presures
are developing must be met by
timely and swtable action to
keep 1t under check We do not
suggest that the Plan should be
changed immediately some infla-
tionary signs are observed The
immediate step would be to fake
appropriate action to keep infla-
tion in check and have elaborate
plans ready for the event of &
further increase n inflationary
pressure. ‘'These plans may
mvolve imposition of financial
and physical controls, and if
there is no readiness to face this
possibility, deficit financing
would not be safe”.
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From all this, it is very clear that
those connected with the formula-
tion of the Plan and who know some-
thing about the planning technique
have clearly visualised a measure of
price control. One and a half years
after the starting of the Second Plan
the prices have jumped up by 40 per
cent. The working and the middle
classes are groaning under the weight
of heavy taxation end rising prices
and other difficulties, What is it that
we are doing. We are bringing in
certain legislative measures. I think
this is not the way to carry out the
Plan.

Is it that we dud not apprehend this
sort of thing? We are not suddenly
faced with this 1ssue? Are we sud-
denly faced with the prospect of price
control? Definitely not. It is provid-
ed for in the body of the Plan itself.
It 1s accepted by the Parhament
There 15 nothing new about a stable
price policy except that some people
have a soft corner for the hoarder
and the profiteer

On page 89 of the Second Five
Five Year Plan it 1s very definitely
stated:

“There are broadly speaking,
two types of techmiques through
which the objectives 1n view have
to be attained Firstly, there is
the overall regulation of economic
activity through fiscal and mone-
tary policy, and secondly, there
are devices like export and im-
port control, licensing of indus-
tries or trades, price controls and
allocations which influence and
regulate economic activity in
particular sectors or sub-sectors
of economy. There is little doubt
however, that a comprehensive
plan which aims at raising the
investment in the economy sub-
stantially and has a definite order
of priorittes in view cannot be
seen through on the basiz merely
or overall fiscal and maonetary
control. The scond type of con-
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trols mentioned above 13 thus
mnescapable "

8o, in the Plan itself we have seen
that during the working of the Plan
this may come The planners also
have said that something must be
done to check this increase in prices

But, what do we do? We dodge the
question By leaving the question of
stability of prices to the forces of
market, which under conditions of
control by private enterprise, is in-
herently unstable, the Government
18 discrediting planned development
itself It undermines the goodwill of
the common people for the Plan By
not implementing the Plan in full the
Government 15 making people scephi-
cal about their intentions By res-
orting to deficit financing on a large
scale without perfecting the safety
measures, the Government alienates
the people from the Plan

Then there 15 another point In
order to meet the rise m prices, should
the Plan be pruned®? There are some
voices raised from some quarters
mimical to planned development that
the Plan must be cut down, the
Plan must be buried and done
away with They say, leave every-
thing to the private sector and they
will do 1t without any State control
or price control and that they wall
bring the promised thing We think
that this 13 not the way These are
not troubles that we could not have
foreseen

Page 39 of the Second Plan also
says about this There 1t 15 said

“There 13 always & certain lag
between the creation of new in-
comes and the increase in avail-
able supplies on which they can
be spent Yet a development pro-
gramme cannot be abandoned or
scaled down at the first appear
ance of difficulties or bdttlenecks
A measure of risk has to be taken
This means that there must be
corresponding preparedness to
adopt physical controls and allo-
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cations as necessary, and these
controls and allocations as exper-
1ence has shown, cannot work
unless they form a fairly inte-
grated system. Nor can they suc-
cessfully function without a psy-
chological preparedness on the
part of the people, and for thus,
the necessary climate of opmion
and understanding has to be
created If controls are admunis-
tratively cumbrous and may act
as disincentives, lack of them,
it has to be remembered, may
create mequalities and hardships,
to the prejudice especially of clas-
ses that need protection most™
Therefore, as envisaged in the Plan,
the Government does not seem to be
interested in protecting those classes
which need protection “most Not
only that, 15 the Government creating
the necessary climate and understand-
ing for this* Far from it

Shri Heda (Nizamabad)
past 1730

Mr Speaker. I thought the hon
Member would fimsh m a few more
mihutes

Shri A K Gopalan
n five munutes, Sir

Different members of the Govern-
ment accept the Plan m different
ways While the Fmance Minster
sometimes speaks of some sort of
control, the Food Minister 1s firm that
he will not accept any control An-
other Minister has said that he will
implement the Plan with bullets and
lathis Is the Government sincere
its desire to achieve the objectives of
the Plan 1n all its aspects or only cer-
tain objectives are desired” Are the
methods adopted in implementing the
Plan consistent with achieving its ob-
yectivea?

Sir 1t s

I will finish

I only want to pomnt out what are
the ingredients of a Price Commttee
The Government has already set up
a Foodgrains Prices Enquiry Commut-
tee, which 18 very good and we wel-
come it But, however, we wish that
before the appointment of such a
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Committee the Government should
have consulted the major Opposition
parties, and also there should have
been a little more prudent selection
of the personnel. But foodgrains
alone do not decide the question.
There are many other important and
essential commodities and products
which are important, and the question
of their prices cannot be left in the
lurch.

As I have pointed out, we should
have an intergrated price policy co-
vering most of the important products
of agricultural and industry. Only
then, we can plan shead with stabi-
lity and comprehension. Otherwise,
we will be groping in the darkness.
So, in view of these facts, the Gov-
ernment and the Planning Commis-
sion must loak to the following ques-
tions; these are my suggestions: What
would be the repercussions of the in-
-crease in money supply contemplated
during the period of the Plan upon
the level of prices? ., Secondly, to

what extent the estimate of the Plan’

will be undermined by the price fluc-
tuations? Thirdly, the evolution of
an integrated price policy which will
ensure the necessary allocation of re-
sources and the fulfilment of the Plan
targets.

An integrated price policy also
should have the following objectives;
First, to hold inflationary forces under

control; second, to maintain an appro- °

priate level of prices; third, to secure
economic incentive to the expansion of
production in desired sectors; fourth,
maintain parities between sectional
prices; fifthly, control volumes of pro-
duction and regulate consumption
rates to prevent undue pressure on the
economic.system.

I cannot go into the details of the
machinery for its implementation,
because these are matters for experts,

i
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and I cannot formulate them. I only
suggest that a Committee should be
set up and a report within six months
may be submitted to the Government.

I request the House, in the name of
implementing the Plan justly and
without harming the poorer sections of
the people, to accept my resolution.
Otherwise, we will have to face more
turbulent times and let us be warned.

Mr. Speaker: The -Resolution is
before the House.

Dr. Ram Subhag Singh (Sasaram):
I beg to move:

That fnr.the original resolution, the
following be substituted, namely:

“This House is of opinion-that
the absence of a firm and well-
defined price policy is upsetiing
the calculations of the second Five
Year Plan and is undermining its
execution and accordingly sug-
gests to the Government that the
Foodgrains Inquiry Committee be
also asked to examine along with
foodgrains the price levels of
various essential industrial pro-
ducts and report within six months
on a clear-cut price policy and
machinery for its implementa-
tion",

Mr. Speaker: Discsusion on both the
original Resolution and the amend-
ment will be taken up by the House
later, as it is too late now, the House
will now stand adjourned till 11 am.
on Tuesday, the 20th. '

17.38 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on .Tuesday, the
20th August, 1957.
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ORAL ANSWERS TO QUESTIONS

$Q Subject
Nos
932 Serhu Samudaram Pro-
ject
933 Distmbuuon of Food-
grains through Co-ope-
rative Stores
934 Port Employees
935 Control on Foodgrans
937 Modernisation of Work-
shops

938 Integral Coach Facrory
Perambur

940 Paradip Port

1t Tilaiya Canal System ot
o D {’ c v
Railway Cmployees

" Under Suspension

944 Lxhibimon of Documen-
tanes  at Iway
Stauons

945 Lowomotives

946 Berwuda-Masulipatnam
Line

949 Ralway Zone

gs1 Tuand Class Passengers’
Amenitis Commuttee

gs2 Provision of amenities m
Katrasin Del

gs3  Villagers’ Tarining Corps

gs4 landless Workers 1n
Andhra

¢ WNagarjunasigar Dam
3§ 8, Bumbay-Dock Labour
14 Oman'srequest for help
ITTEN ANSWERS 10
QULSTIONS
sQ Nosood raimn’ Rul
6 grans n way

2 Godowns

939 Inland Fishery Research

942 Central India Rivers Com-
mmssion (Floods)

948 Express Trun between
Behrampur and Hyder
abad

9so Roads in Rajasthan

Al Indma Inst of

i Medical Sc:mm:;;?e

657-

Food Submdies to States 862223

CoLUMNSs

Bs8:1 83

8583 —85
Bsis 87
fs87—90

ss 9!
Bsg1-92
8593 94
8<94—96
7597—9b
8598—99
8599-8602

8602 03
8604—06

©6c6-07

8607—0
8609 11
8611—13
8613

8614 17
8617—19

8619—57

$619-20
8620

B8620-21

8621-22

8642

§$Q Nos, Subject
959 Thermal Power Plamt
5 in Delhi
g6 Chilka Lake
g61  TNilayaDsm
962 Delhi-Madras Janata
Express v
963 Reservoiron Rapti River
ghs Arrest of ‘st Edition
Maniner”
966 OrissaDyrecto ate of Posts
and lclegraphs
967 Manoral Prowet Cons-
truction
UsQ Nos
682 Rmlway Accidert
683 Water Supply Schemen
Warangal
684 Nauoanl Highway No 6
685 NI S and Community
Devel t  Blocks
in Andhra
686 Rural Clectfication
687 Aur Service to Madura:
688 [Ix-Bikaner Rmiwa Staff
68¢ Ralway Acadents
690 1ube-wellsin Punub
691 Slum Clearance in De.h
692 Machada-Dhgla Rajlway
Line
693 TounsmmU P
694 Patra Flying Club
695 Tounst  Centres 1
Mysore
696 F and T Housing Plan
697 Corrupuonon Railways
698 Cattle Disease 1n Mant-
pur
699 Cattle Census 10 Mana-
pur
700 Transportin Manipur
201 Transportin Manipur
202 Slum Clearance 0t
Caleutta
701 Ralway Accident at Ram-
kola Stetion
204 H hday Home at Musso-
ne
o5 Integral Coach Factory.
705 perambur

CoLUMNS

8623

8624

8625
8626
8626

8626-27
8627-2b

8628
8628-29

8629

5629 31

8631
b631-22
8632-33
8633
8633-34
8634-35
8635-36
8636-37

8637-38
8638
R638

8639
8639-40
8640
8640-41
8641
Bbq1-42
8642
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WRITTEN ANSWERS TO QUES—
TIONS — consd.

U.SQ. Nos

706
707
708

709

~10

711

712
713

714
718
716
717
718
719

720
721

TJ22
723
724
it

727
72%

stration of Ramlway
‘agons
Indan Ve.erinary Re-

8643

search Insutute, Bareilly 8643—dg

Transhupment of Par-
celsat Mokameh Ghat

Garhwa Ronai-Roberts-
guany RalLink

Health Problems of
Tribal People

Loans to Trpura Pea-

sants

J wamia Rehabilitation 1
Tripura

Hyderabad and Secun-
derabal Post Offices

Rajlway Claims

Mileage of Ralway Lmu

Bombay-Agra National
Highway

Elecunficaion of Raya-
gada btation

Telephonesin Tripura

Foor-Board Travel on
Trans

Empty Wagon Specials
Overcrowding in  Ral-

ways

Deep-sca Fishing in Coas-
tal Andhra .

Revenine  Fishing 1n
Andhra

Tounst Centre at Tisu-

pan

G P O Madras
thlwaét‘.ofrupuoﬂ Casesy
Desert Control

Floodsin North Bihar

8646-47
8647-48

8648
8649

8649
8650
8650-51

8651

8651
8651-52

8652-53
8653
8653-54
8654
8654-55
8655
B655-56
8656

8656-57
8657

PAPERS LAID ON THE TABLE 8657-58

Tae {illowing papers were
laid on the Iable .

(1)A copy of the Intenm
Repoirt on the activinies
of the Life Insurance Cor-
pration of India

(2) A copy of the Nanonal
Highways Rules, 1957,
published 1n the Noua-
cauon No SRO 1182,
dated the 13ta  Apml,
1957 under Section 10
of the Nanonal Hiahways
Act, 1956 =

(3) A cop; of the Annual
Report of the Tmployees’
State Insurance Corpo-
ranon along with the Au-
dated Accounts of the

tion for the year
1954-55 under Secnon
36 of the Employees” State
Insurance Act, 1948

8820

DIGEST
CoLumMNs

CALLING ATTENTION

TO MATTER OF URGENT

PUBLIC IMPORTANCE , 8658

Shr Vishwanathe Reddy called
the atrention of the Minis-
ter of Home Affmrs to the
press Comments regarding
the Pataskar Report dum}
with the border problems
Andhra and Madras

The Mimster of Home Affairs
(Pandit GB Pant) madea
statement 1N regard there-
to

REPORT OF SELECT COM-
MITTLE PRESENTED 8659

g o

en) present e

Report of ) the Select
Commuttee on  the
Wealth Tax Bull,

BILL INTRODUCED 8659-6¢
Insurance (Amendment) Ball
DEMANDS FOR GRANTS  8660—8752

Further discussion on De-
mands for Grnts in respect
of the Munistry of Home
Affairs contunued  The
discussion was not con=-
cluded

RFPORT OF COMMITIEI
ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS
ADOPTED

lerjth Report was adop
te

PRIVAII MLMBER'S RE-
SOLUTION NLGATIVLD  8752-8801

Further discussion on Reso
lunon re appmntment of
Committee to examne the
Regwnal  dispanty  n
aveiage fer caftla iNcome
was concluded and the
Resolution  was  Nega
Tived

PRIVATE MEMBER'S RESO-
LUIION UNDER DIS- 8801 —16
CUSSION 3

Shrt A K Gopalan moved
the Resolutiod re appomnr-
ment of a Committee to
Revort on a clear-cut-
Fﬂﬂ: policy and Machinery

or the 1mplementation
of the Second Five Year)
Plan The discussion
was not concludedy

AGEND.& FOR TUESDAY,
AUGUST, 19573

Further discussion on De-
mands for Grants in res-
ﬁect of the Mumstry of

ome Affurs



